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. ----. LEGISLATIVE ASSEMBLY 
Tuesday. 2nd MaToh. 1943. ,'V" ""'\' 

. ~  

'. ''!'be Assembly met in the Assembly Chamber of the Council House at 
, ~ . of the Clock. Mr. President (The Honourable Sir 'Abdur Rahim) ill 

the Chair. 

uta *-!110. * 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. 

DBSmABILITY OF APPLYING TlIB CoNTROL OF RlINT Acr TO TlIlI: NOTIJ'IBD Aluu. 
8B:AB:DABA AliD DBLBl. 

211 •• JIr. Kuha,mmad Azhar AU: Will the' Honourable Member for Labour 
please state: 

(a) if it is a fact that most of the workers employed in the industrial. com-
mercial and Government offices at Delhi reside within the Notified 
AreR. ShahdarR and Delhi; 

(h) if it is II. mct that the said workers r~ mostly low paid staff and Ilre 
in greater number than the residents of the Notified Area, Civil 
Station. Delhi. and the newly expanded areas of Daryaganj and 
Karol Bagh, Delhi. where 'the Control of Rent Act applies; 

(c) the reasonb for not applying t.he Control of Rent Act to the Notified 
Area, Shahdara, Delhi; and 

(d) if Government propose to apply the Control of Rent Act to the resi-
dential buildings within the Notified Area. Shahdara and Delhi. if 
not. why not? 

The Honourable Dr. B. B. Ambldkar: (a) and (b). I am prepared to take 
these facti:! from the Honourable Member. 

(c) and (d). It is not administratively practicable to apply the New Delhi 
House Rent Control Order. 1939, to these areus, but the Punjab Urban Uent 
Restriction Act has been extended to them. 

1Ir. Lalcha.nd B&vaJra1: What are the reasons for not applying the New 
Delhi House Rent Control Order, 1939? 

The HOIlourable Dr •. B. B. Ambedk&r: Because one is more expeditious. 
PBIOlll OF FOODSTUl'J'3 IN SIMLA AND DlILIII. 

212. ·Kr. Muhammad Azhar .All: Will the Honourable Member representing 
the F'ood Depart.ment piE'asd state the prices, separately; of wheat. wheat flour, 
juaT and iOOT flour. millet and millet flour, cereals, (e.g., arhaT, mash; mqong); 
salt. ghee. mustard oil, 80ft coke. charcoal, fuel wood. sugar. ohini and bUTa, 
prevailing in Simla and Delhi on the 1st October. 1st November and 1st Decem-
ber. 1942, and 1st January and 1st February. 1948 (prices may be quoted for 
the ~ r  qunlit.v of articles in both places)? 

Mr. It. G. Ambegaonkar: The information is not relldily available and ill 
being collected. A statement will be placed on the table as soon as the infor-
mation is ready. 

lNSTBUOl'IONS 1'0. USB 01' MIxED WHEAT FLoUR IN DlILJIL 
213. ·Jlr. Iluha.mmad Azhar.All: (a) Will tbe Honourable Member repreller.t. 

ing the :Food Depll.rtment please state whether it is a fact that the Deputy 
COlllmis&ioner of Delhi issued instructions sometime back that anybody purchas-
ing wheat flour must purchase an equal quantity of juaT or millet Bour? 

.(b) W'1.8 the underlyin2 idea of these instructions that everyone should us-
wheat fl9ur mixed with millet or jUo.T flour in equal quantitiel? 

(0) Is the Honourable Member aware that loaves of bread are still being 

tll'or &hIie quutioDi and anawerl, .ee pagel W-873 of til ... daobatel. 
( 859 ) 

• 
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prepared of pure wheat produot? U so, what are the reasons for not applying 
the above instructions in the case of these loaves? 
- . {dIll; it a facL that one of the reasons for not applying the instructions il' 
the case of these loaves is that they are mostly used by Europeans, Americans 
aud Angle·Iudians? -
. Mr. K. G. AmbegaoDkar: .(a) No. such instructions were issued but each 
iicensed retailer was required to purchase sufficient maize or millet flour to 
'.malte up his total supplies to three bags of flour a day and to endeavour to 
ger his customers to accept these alternatives in place of part of their order. 
for wheat flour. 
:' (b) No. A mixture of whea.t and barley flour was at one time issued but 
~  was not liked by the .population a.nd the eXIferiment was abandoned. 

·(c) and (d). Do not anRe. 
Mr. Lalchand lIavalr&i: As (\ mat,ter of fact, juar is mixed with wbeat even 

now. Is the Honourable Member aware of it? 
1tIr'. It .. ~ Ambegaonkar: If that is so, that is not on the orders of Govern-

ment. . 
.lIr. Lalch8IDd lIavalral: Will Government please see that that is ?lot done 

and the orders are carried out? 
IIr. E. G. Ambegaonkar: I must, ask for notice of this question. 

INSTRUCTIONS J'OB. RETAIL PuB.olu.sE OJ' WHJIlAT FLoUR AND SUGAR BY 
GoVERNMENT SEBV ANTS IN DELm. 

214. ·.r. Jrtuham,mad Ashar .Ali: (a) Will the Honourable Member repre-
senting ~ Food r ~  please state if it is a fact that the Deputy Com-
mi$sioner, Delhi, issued instructions some time back that the people of Delhi 
}ncludiIlI? persons employed in the Government of India and other of,tices, should 
'purchase whent and flour from retail shops thrice a week and that a large 
U .~· should nnt be supplied at a time? Did he also issue similar instructionf> 

tor the Ur ~ of ~ r  
'" . (b) Is the Depuff' COmmissioner aware of the working hours of a large number 

of Governmem· of India employees in Delhi? ' 
(c) Is it not a fact that these employees have to attend office from 9-80 . ~ 

to about 7 P.M.? ' 
(d) When did the Deputy Commissioner issue these and other similar 

restrictive inst.ruct.ions? Was the Deputy Commissioller aware that all provisioll 
shops r~· cloFled ~  Sundays and on week days they generally opened at or 
after 9 A.M.? If so, when did he eXJ?ect the Government of I ~  staff to make 
their purchases? 

Mr. It. G. AmbegaoDkar: (a) No instructioDs were issued for the purchase 
of wheat flour Ilnd sugar from retail shops thrice a week, but in order to 
ensure equitable distribution the retailers were instructed to limit the quan-
tity sold to an. individual consumer at a time. 

(b) I cannot say whether the Deputy Commissioner knows the exact timings 
but he is fully aware that Government of India employees have to work lonr 
hours, as indeed do many other people in Delhi. 

(c) The office hours in the Secretariat are generally from 10-80 A.M. to 
5-80 P.M. eX$!ept on Saturdays when ~  are from 10-30 A.M. to 1-80 P.M. 

(d) These instructions were issued from time to time according to the 
supply position. The closure of ~  on Sundays has become compulsory 
only e.-ince the introduction of the Punjab Trade Employees Act last December. 
There is no fixed time for the opening of shops. The difficulties of the Gov-
ernment of India employees are not different from those of any other employees. 

Mr. lIuhamm l6 A.lhar .All: As reg!lrds (a), may I know wbether Govern-
ment also issued similar instructions for the purchase of sugar? 

IIr. It. G. AmbellODkar: No, Bir-
Mr. LalohlDd lIavalral: Is it a fact that these commodities are being given 

~ the shopkeepers on a pln'ticular day and if those commodities are not 
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available on that particular day the customers are not given allG tDey ~ 
forfeited? 

Mr. X. G. AmbegaoDkar: I am afrllid I have to ask for notice of this 
question, 

PuBLICITY TO CON(l'BOLLED RlDTAIL PRIOES 01' PRoVISIONS IN Dm.m. 
2115 .JIr. lIuhammad Azhar.Ali: (a) Will the Honourable Member represent.-

ing the Food Depart,mont please state whether the controlled retail prices oj 
r .~  etc., in Delhi are brought to the notice of the publie? If so, in what. 

manner, if not, wh,}, not? 
(b) Is the Honourable Member prepared to consider the advisability of giving 

full publIcity to the controlled prices through the medium of the press and radiDt 
Is ~ ~  prepared to arrange to supply to all Police Stations, Health r ~ 
etc., a copy of the controlled price lillt to facilitate the spread of the informa-
tioil fimcmg the public? _ ' 

111'. X. G. Ambegaonka.r: (a) Yes. 'Ihe control prices are made available 
to the Press and All India Radios.' They are also brQadcast on the local micro-
phone service in Delhi City. Copies of the relevll.nt orders are also sent to 
the police, municipalit.ies, notified Area Committees and the Tehsildar for wide 
publicity. 

(b) As explained, 'action on the lines indicated is already being taken'. 
llaulana 2'afa.r .Ali Khan: May I know why are not these given to, ~  

papers? . 
111'. X. G. Ambeg&Cllllkar: I am afraid I cannot reply to tbat question. 

111'. President (The Honourable' Sir Abdur Rahim): I should like to poi'nt 
out to the House that i,he Honourable Member-Mr. Muhammad Azhar AJi-
has on thiR list eighteen questions, while the quota of eaeb Member is limited' 
to five. The result might be that storred questions of other Honourable Mem-
bel'S would be blocked 'in the sense that they might be misled into not giving 
notice of any more questions for a particular da.y. I hope llonourable Mem-
bers will take care that other Members are not inconvenienced. Answere'too 
the remaining questionR of Mr. Azhar Ali will be laid Oll the ,table. . 

PRICES OF FOODSTUI'FS. 
l216 •• JIr. IlUibammM Azhar Ali: tWill the Honourable Member represent-

ing the Food Department please state the price, separately, of wheat, wheat 
flour, juar and juar flour, millet and millet flour, oereals, (e.g., arhar, mOl", 
moong), salt, gh66, mustard oil, soft coke, cbarcoal, fuel wood, sugar, chin; 
and bura, til oil, washing soap, Bnd bathing soap (prices quoted should be for 
the same qualityo£ article on all dates) BS they prevailed on the 1st J:lDU8r.1 
and 1st July of the years 1989, 1940, 1941 und 1942 o.n(l 1st Januo.ry, 1948.1 

111'. X. G. Ambegaonkar: It is not possible to reply to the question in the-
absence of particula!'s regarding the localities for which t.he prices are desired. 

DuTICUL'q 01' PuBOJUSJIl OJ' CoAL BY GOVlDBNJllDNT SlIBVANTS IN DBLlII, 
t217 •• 111'. Muhammad Azhar .&ll: (9) Will tbe Honourable Member re-

presenting the Commerce Department please state the price of toft coke a. 
it prevailed in Delhi on tbe 15th January and 1st February, 19481 

tb) Is there any disparity between the two ratee?' If 80, tIle re89OD!J 
therefor? ' 

(c) Is be aware that coal merohants in the Gol Market area, Pabarpnj .. 
etc., keep their M()PS cloaed on Sun<lays? 

(d) Is he aware that Government staff, who have to go kl office e.my alld' 
sta, there till late hours, are unable to make purchases of coal?' If so, fa-
he prepared to arrang., that tbese shops are not closed em S'undays but on 
Bome other day 1 . 

tAnner to t.hia qlleation laid GO the table, the qlleatioD... lI&'9ing .ldl.nted hie g ..... 
A , 
• 
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, (e) Is he' aware that coal merchants generally arrange to receIve their 

stocks during night, or at sucb time during the day when all the staif b&d left 
,fOr office? 
.. ' (f) Is he aware that these merchants dispose of their stocks at higher prices 
than the controlled rli.tes to persons' who do not find time to make their I ur-
ohaaes on week days and that such sales are all carried out in the night'l 
;: : 111'. T. B. PWaJ: (a) The price ot'soft coke on the 15th JanU&ry, 1943 was 
,Ra. four and on the 1st' of ~ r r  1943, Rs. 1/9/- per maund. 

(b) The answer to the first part 01. the quest:on is in the affirmative. 
pontrol over the price of SC?ft coke was exercised with effect from the 25th 
'/lnuary, 1943, and hence the diffe!'ence in rates. 
" . '(c) Yes, 

. (d) Government Rre not aware of the difficulties alleged to be experienced 
by Government staff. The choices of a weekly closed day under the Fllnjab 
Trj&de Employees Act, 1940, as extended to the Delhi Province rests with 
the ,owner or occupier of the shop or commercial ~  The coal 
merchants of .the Gole Market area and ~  observe their closed day on 
Sundays. 
. (e) No, Sir. Government's information is that coal merehants obtain their 
I ~  ,during day light. 
, ,(f) Government are not aware of the practices referred to by the Honour-

able Member. 
SALB 01' FIUWOOD ~  PluCB IN PAHA.BGANJ, DBLm. 

t218. *Kr. Muhammad Azhar Ali: (a) Is the Honourable Member represent-
ing the Commerce Department aware that the wood' stalls situated between 
the Paharganj Police Station and Jhandewalan are openly selling firewood at 
much higher rate than that fixed by the Controller? 

. (b) Is he aware that no action is being taken agllinst any of those stall-
·:keepers? If so, why, and if not, 1S he prepared to make enquiries into the 
matter? 

1Ir. T. S. PWaJ: (It) No, Sir. No such case has been detected. 
(b) Does not arise. 

SUPPLY QUOTAS OF SUGAR AND Alta DEALERS IN NEW DBLHI. 
, 1219. *]I(r. Muhammad Azhar Ali: (a) Will the Honourable Member re-
presenting the Food Department please state whether it is a faet that the 
nontrol administrat.ion in New Delhi have been asking certain dealers in New 
.Delhi to supply sugar and/or atta to other delders out of their quota? If 80, 

Why? 
• ,,' (b) Is it 8 fact thf't this quotl\ in some cases is much less than the average 
MalhI of the dealers before control was introduced? 
';, lIIr. E. G. Ambegaonkar: (a) Yes, in a few cases only, so as to make sup-
iies 'available to 8S many dealers as ~ for the convenience of the public. 

'(b) Yes, because supplies wflre insufficient. 
ALlnrTBJlS OF WIIlDAT FLoUB QuOTAS IN DELHI. 

,tllO. *.r. Mubammad Ashar Ali: (a) Will the Honourable Member re-
- present'iing the Food Department ple8se state whethe.r it is a fact that in the 

Delhi city fixed quotas of wheat. flour were allotted to certain pel'9Ons in each 
~ r  of the city?' 

(b) Were these persons previously dealing in provision stores and fooostuf!s? 
.li.:Bot, why were these supplies made available to them? 
. (e) What is the profession of IlUch persons, sav, in Paharganj, who have _0 given quotas of wheat flour for sale to the public? 

(d) What quantity of aUa was given daily to each such person? 
" (e) Is the Honourable Member aware that moat of the people who never 

,had a provision store business before, could not sell the quantity allotted to 
tAuwer to this 1ue1t.ion laid on the tab .. , the qaeat.ioner having ezhauted bia quota. 
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them daily and so they sold the balance to persons who paid much higher price 
tball those tl.xed t.y the control? Is he also aware that these ~  were eoJd 
in larger quantities at a time than was permissible UDder the orders" 

(f) Is the practice of allotting such quotas to persons who were previously 
outside this sort of business, still continuing? If so, does he propose to .. top 
this practice" If not. why not? 

Kr. E. G. AmbegaoDkar: (a) Allotments of wheat' fiour were made ~  
licensed retailers in each ward. ,,. " 

(b) Yes, according to the information supplied by the applicants or the 
M;unicipal CommisNiontlrs for the ward. . 

(0) Their profession is retail dealers in foodgrains. 
(d) Prom 1st September to 16th October, 1942--.8 bags. 

From 17th October to 14th December, 1942-2 bags. 
From 15th December 1942 to 10th January; 1948-:-1 bag. 
From 11th January to 25th February, 1943-2 bags. 

(e) No sllch cases have been brought to the notice of the authorities. 
(f) No fresh licences are bE-ing issued save in exceptional cases. 

ALLEGED CoRRUPTION IN THE PluOE CoNTROJ, OFJ'IOE, DELHI. 

.• ~ t 

1221. -Kr. Muhammad. .bbar Ali: (0:) Is the Honou;able Member repre-
senting the Food Department aware that the Price Control Office in Delhi 
issues chits or coupons for the supply of atta or sugar jn the name of ~  
dealers, and that these coupons are actually given to other people and DOt .~ 
dealers concerned., . ' 

(b) Is the Control Office ~  this free of ch&l'ge, or do they take ~. 
remuneration for such coupons" If the latter, what are· the chBliea for such 
coupons? . 

(c) Is it a fact that in the matter of supply of coal similar practice. : .•. 
prevalent? 

(d) Are Government aware of these practices, aud what, steps are r ~ 
to. he taken to prevent them? . 

(e) Are Government aware that in certain cases. some dealers, in ~ . 
naxnes coupons were issued, came to know of this tact, and .created r ~. ~ 
the Control Office by demanding the coupons ~  had been issued in I ~ r 
names? , . 

(f) Is it a fact that some such coupons were traced and handed over to. tJ:ie 
dealers for whom they were actually issued, while others could not be traced .. ~~ 
they had been disposed of finally? : • 

1Ir. E. G. Ambegaonkar: (a) The reply to the first part ot the question- ill 
in the nffirmative; that to the se(!ond part in the negative. ' .. , • 

(b) No charges are made. 
(c) No. 
(d) Government are not aware of any such practice. 
(e) No. . 
(f) Does not. arise. 

.i':' 
CluNGES IN R ~  PIuOES IN DELHI. 

-. t222. -Mr. Muhammad .t.zhar All: (a) Will the Honourable Member 
representing the Food Department please state the exact date when control ~ I 
enforced on the prices and sale of wheat and its products, sugar, 'charcoal and 
soft coke in Delhi? . 

(b) How mnny times, and on which dates, were these I'IIotes changed later'? 
(c) Do Government propose to state the prices fixed in the first in ..... 

and those which were fixed Jatel' when,! change occurred 1, ,,' 
(d) Do Government propose to give the reasons which led to these chaD .. 

in the prices of different commodities mentioned above? 
e' 
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'.Mr. K. G. Amb.,aonkar: (a) Control was enforced on the following dates: 

Whe"t-16th December, 1941. ~  ftolll'-27th January, .1942 . 
.sugar-18th Ma,Y, 1942. Charcoal-19th August, llt41. 
Soft oake-26th January, 1943. 

tb) As the rates were changed Vf!ry often, except for soft coke, in which 
'Case the controlled price has remained unchanged the information desired 
involves expenditure of time and labour incommensurate with the results to be 
obtained. . 

. {c) Tb'e prices fixed ill the first instance were 8S follows: 
Wheat-Re. 4.12 to 6·6 per mllund aooording to quality. 
Wheat r R~ 6.8 to 6.12 per Inaund. 
8ugar-RJ. 13.13.9 for fir8t .quality Daurala. 
Charooal-R!. 2 p,r bag of abollt one ma.und and 10 seers. 
80ft ooke-Rs. J.9 par maund. 

As leveral changes in price have heen made since the initial fixation of the 
I'ates, it is difficult to give. the information asked for in the second part of the 
question. 

(d) The r ~  prices had to be revised from time to time according to 
changes occurring at the primary sources of supply .. 

PBIOlII CoNTROL SYSTlDI IN DELHI. 
t228. *)Ir. Muh&mmad Alha.r Al1: (a) Will the Honourable Member 

representing the Food Department please state the system followed by the 
Control Authorities in Delhi in allotting atta and sugar stocks to pro1'tsion mer· 
,chants for sale to public? 

(b) Is there any separate officer who organises the distribution of stocks in 
New Delhi? If so, who and what is he? 

(c) Is it a fact that the dealerS in New Delhi were asked to supply statistics 
<>f their average sales of atta and sugar before they were allotted a quota of 
these commodities? 

(d) Is it a fact that no fixed percentage cut was imposed on the average 
8ales for allotting quotas? 

(e) Is it II. fact. that considerable disparity occurredlD the fixation of quotas 
t.Q dealers? If not, does the Honourable Member propose to lay on the table a 
statement showing the average sale figUres supplied by the dealers of Gol 
Market and the quotaH allotted to them for wheat Bour and sugar, separately. 
eince the date of ~ fixation of these quotas? 

Mr. It. G. AmbegaoDkar: (0) For the equitable distribution of the available 
el:1pplies of atta and sugar among the consuming public, licences have been 
iSBued under the Foodgrains Control Order and the Delhi Sugar Dealers Licen-
sing Order to a fixed number of I'etailers on the basis of populatiOli. These 
retail lieemlees Ilre allotted nUa and sugar from the wholesalers' stocks under 
official supervision. 

(b) Yes. The President of the New Delhi Municipal Committee. 
(cr Yes. 
(d) The quota fixed for each dealer bore the same relation to his average 

.. ale as the total average Rupplies bore to the total average sales in the past. 
'This proportion was naturally not a fixed one but varied according to the supply 
pOsition. 

(e) The answer to the first part of the question is in the affirmative because 
.fjhe Bverage sales of different dealers in the past were unequal. The second 
.part of the question does not arise. 

QUOTA ALLQ'l"l'ED TO NEW DBLm FOB WHIIAT FLOua AlO) SUGAR. 
: tIM.' -Mr. J(vbammad AIhar All: (a) Will the Honourable Member 

ftpresenting the Food Department please state the quota anotted to New Delhi 
&8 a whole in respect of wheat Bour and sugar by the ~  OOlltrol Authorities 
«t the time control was enforced 'I 

. +A.':lawe>r toO thia Q\ .... t.inn la.id on the table. the queationer havinr ~  hia qllat.. 
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(b) What was the basis for fixing. the above quota? 
(c) Was this quota ever reduced? If so, why and to what extent? 
(d)'Did it again vary later? If so, to what' figure and why? 
JIr. E. Q. Ambegaonkar: (a) Wheat t1our-l20 bags daily. 
Sugar-65 bags daily. 
(b) The quotas were fixed on the population basis according to the ~  

census. ..f , 

(c) The quota was not reduced in the case of sugar. In the case of wheat 
:Bour it varied for some time between 40 ,to 80 bags per day and was later 
fixed at 60 bags, depending on the 'Supply position from time to ~ . . 

(d) Yes, when the suppl'y position improved, the quota was agam raIsed 
to 120 bags daily in January last. 

NON-SUPPLY OJ' SUGAR TO PETTy DEALERS IN DELHI. 
t225. "'lIIr. Mubammad Azhar All: Will the Honourable Member represent-

ing the Food Department please state whether the Delhi Control r ~ 
ruled that dealers desiring -to purchase lells than 8 bags of sugar should not be 
given any sugar at all? If so, why? , 

Kr. E. G. Ambegaonkar: No such order has been issued by the authorities 
.oncerned in Delhi. 

RESTRICTIONS-ON EXPORT OF ABTIlI'ICIAL SILK CLOTH TO AlroHANISTAN. 
2t6. *lfSWaD SlddSque All nau: Will the Honourable Member representing 

the Commerce Department please state: 
(a) whether any restrictions have been placed on the export of artificial 

silk cloth to Afghanistan; if so, when these restrictions were 
placed and what the nature of the said restrictions is; ; 

(b) whether any licence or licences have been granted for the ~  of 
artificial silk cloth to Afghanistan recently; if so, to whom such 
licences were granted; 

(c) whother the British subjects have been· refused such licences, and if 
so, why; and ' 

(d) whether Government propose to ·issue such licences to British 
~  in future "I 

IIr. T. S. PUla)': (a) A general prohibition on exports of artificial silk cloth 
to all destinations including Afghanistan has been in force since August UU2. 
. (b) A licence for ~  .export of a small quantity of 7,624 yards of artificial 

sdk goods .to AfghaDlstan was granted to the Afghan Trading Company. 
Peshawar, 10 September 1942, for special reasons. , 

(c) ~ ~  for export licences are ordinarily refused, irrespective. of 
the natlonahty of the applicant. ' 

(d) Does not arise. , 
. Kr. ~  lfav&1ral: May I know if there is any'restriction against ,ilk 

bemg exported"· to Ceylon also? . 
:Mr. T. S. PUlay: Yes Sir. 
Mr. LaJc:JI&Dd lfav&lr&1: DoeR the Honourable Member know that oertain 

applications have been made 'to the 'Department by thoSe persona who are 
dealing in silk for grant of permit? 

Mr. T. S. PWa)': I do not know. , 
Kaulula Zalar All Khan: Ma v I know if restrictions have been imposed on 

export to Persia?' . , ,_ , 
Mr. T. S. PUla)': I have already said that there is a general prohibition qn 

exports to all destinations. - . 
Dr. Sir Zia 'Uddin .Ahmad: With reference to part (b) of the question, may 

I know whether licences were issued to those persons who are dealing with thi. 
business jI . ''<.' • 

. -Xl. T. 8. PUla)': I cannot say. A \:cence was issued for speci'l reasona ~ 
at the request of the Government of Afghanistan..· , 

t ADiwer ro thit q_tion laid on t.he table, the qae.t.ioner haYing ezhaa,"'d ha quota . 
• 
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Dr. Sir Z1a Uddin Ahmad: Was the licence issued by the Government of 

India at the suggeBtion of the Afghan Government? 
Kr. T. S. PUlay: It was issued at the request of that Government.' . 
Dr. Sir ZJa Uddin Ahmad: Who determines the names of,persons to whom 

licences have to be issued and who selects the persons to whom they are to be 
given "I . . 

Mr. T. S. PUlay: Actualiy selection is made by the ~  of Indur.. 
Dr. SIr Z1a Uddin Ahmad: Whether these licences were issued to thoee 

persons who had been carrying on trade? 
Mr. T. S. PUlay: 1 require notice. ., 
Dr. Sir Z1a Uddin Ahmad: Whether you take into consideratIon ,old licencee. 

or only new applicants "I 
Mr. T. S. PiUay: I cannot reply to that question from the information Oil 

the file here. The general policy is that we take into account those who have 
been in this trade in addition to those whol:'eek licence for the. first time. 

Dr. Sir Zla Uddin Ahmad: This il 8 question of policy. My Honoura'61e 
friend must be familiar with it. May I know whether the policy is to issue 
licenses to persons who have already been carrying on trade or to new persons? 

lIr. T. S. PUlay: I have Baid that that is the general policy. 
Mr. Lalcha.nd lfavalra1: What are the reasons for the restriction of this silk 

export? Is it that silk is used for war purposes or for any other purpose OIl 
account of which this export is stoppP.rl? . .' 

lin. T. S. PUlay: Almost all the artificial silk cloth is imported into India 
and owing to shortage in supply, we do not generally allow ex\?orts. 

INQUIBY re PILGBDlS TO WQ AND WN. 
t227. ·Khan B&hadur Shaikh I'ul-i-Haq Plracha: (a) Will the Honourable 

Member representing the Indians Overseas Department kindly state whether 
his predecassor, Sir Girja Shankar Bajpai, in his speech on the resolution 
regarding the appointment of a Pilgrim Officer in the Secretariat promised that 
the temporary officer appointed by Government would be entrusted with the 
task of inquiring into the matters relating to pilgrims proceeding from India. to 
Hedja?, Iraq and Iran? If so, why has no reference been made in the Special 
Raj Inquir.y Report about pilgrims proceeding to Iraq and Iran? 

(b) Has the author submitted a separate report on the -subject? If not. 
do Government propose to hold a separate inquiry in regard to such pilgrims? 

Kr. A. V. Pal: (a) Sir Girja Shankar Bajpai did not give any such promise. 
but Mr. Tyson did refer to the matter. The Honourable Member will appre-
ciate that the purpose of the enquiry was to ailc&rtainwhat improvements might 
be required in the regulation of the Raj pilgrimage and that the discussion. in 
t,his House on the 6th November, 1940 relat06d only to the Haj. The S.pecial 
Officer therefore concentrated his attention on the problems arising from the sea 
pilgrimage to the Hedjaz. 

(b) No report has been submitted on the subject of the pilgrimage to Iraq 
and Iran. Nor does any report seem to be ca.lled for. The Government of 
India have received no representations to the effect that pilgrims to the holy 
places in these countries experience seriolls difficulties. The Indian Vice-
Consul at Baghdad is particmla.rly charged with the care of pilgrims to the 
shrines of Kemela and Nejef. while the Indian Attache at the _ Consulate 
General, Khorasan performs similar duties with regard to pilgrims to the shrine 
at Meshed. ., 

ROUSB RBNT CoNTBOL CASB8 IN NEW DBLBI. 
tU8. ·DID B&hI4ur Shaikh I'hl-l-Haq Pir&ch&: Will the Honourable the-

Labour Member please state:' . 
(a) $e number of 08ses decided by the Rent Controller;' New Delhi, 

r r ~ the extens:on of ·tenanc:v of houses in New Delhi in 1942; 
t AniWer to t.hia U ~  laid OD UI~ . the qllutioDel' heillJ ahHnt.. 
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(b) wheliher there- were ~  in ~  the'laQdlords applied that they 

requireu .the houses for their own. use ; . . 
(C) if the answer to (b) be in the .affirmatlve, .bow many appllcatlOns from 

the landlords were rejected and how many accepted; and 
(d) if it is a fact that the rejection of such applications operated. 

harshly against the landlords and is against the intention of the-
Rent Control Order; if 80, whether the Honourable Member for 
Labour proposes to enquire into such cases and to revise the' 
decisfons of the Rent Controller, where ~  . 

The Honourable Dr. B. B. Ambedkar: The information nsked for it; not r ~· 
ly available lind its collection would involve au amount of time and labour tJlat. 
would not be justifiable in war time. 

HouSE RBNT CoNTROL CASES IN NEW DJDLBI. 
+229. *lDlan Blbadur Shaikh I'ul-i-Baq Piracha: Will the Honourable the. 

Labour Member please state: 
(a.) the number of cases for the fixation of rent for-houses in New Delhi. 

which were decided by the Rent Oontroller, New Delhi, in 1942; 
(b) in how many cases were the landlords asked to submit their objeo--

tions; 
(c) why the landlords were not summoned in other C&6es; and 
(d) whether the Honourable Member proposes to instruct the nen', 

Controller to summon landlords in cases referred to in (c)? 
The HODourable Dr. B. B.. Ambedkar: (a) 534. 
(0) to (c). The infomlRtion asked for is not readily a.vailable and its collectioDl 

would take an amount of time and labour that would not be justifiable in war-
time. 

(d) The Controller summons the landlords in all cases where it is liecessary to-
do so for the r R~ of determining properly the matters on which he has to. 
adjudicate, and no special instructions Ilre necessary. 

HOUSE RENT CONTROL CASBS IN NBW DELHI. 
~ . *KhaD Bahadur Shaikh I'ul-l-H&q Piracha: Will the Honourable the' 

Labour Member plctlse state: 
(n) whether the C81'eS for the extension of ttlDlmcy were actually hcrud. 

during 1042 in New Delhi, by Mr. ~  late Rent Oontroller,:. 
but aeciRiollS were given by his successor without ~r  the· 
parties cOlwerned;. if so, what is the number of such caseli'; and 

(b) whether he proposes to appoint an officer to re-examine sllcb cases 1· 
The BODourable Dr. B. R. Ambedkar: (a) No; t,he laUer part DC the question, 

doe", not arise. 
(b) Does not arise. 

DEsnuBILITY 01' EXTENSION OF THB PuNJAB RBNT RESTRICTIONS Am TO BNTIBJI: 
DBLIII PBoVlNOB. . 

1281. *lDIaD Bahadur Shaikh J'ul-!-B&q Piracila: Will the Honourable the 
Labour Membcrplease state: 

(a) whether the Punjab Rent Restrictions Act has been applied to some 
pnrts of the Delhi Province; 

(b) :f it is a fact that the areas covered by the Rent Oontrol Order have 
£ ~ excluded. from the operation ot that Act; and 

(c) whether the Honourable Member proposes to withdraw the R ~. 
Control Order and advise Government to extend the appli£'ation of" 
the saia Act to those areas also; if not, why not? 

The Honourable Dr. B. B.. Ambedkar: (a) and (b). Yes. 
(c) No. The R.ent Control Order provides a speedy method of determining· 

the fair rent of a house not provided for. by the Punjab Act and I do not Bect: 
r ~ reason for withdrawing the Order. 

+ II. ~ to t.hil qa.-ion laid DB the table, the qu .. tiollH' heiag aheqt. • 

• • 
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t28J. *Ehau Bahadur Shaikh J'&Il-i-llaq Plracha: .(a) Is the ~ . thtl 
Labour Member aware that in 1\140 the r ~ of prlvate ~ r  m Slmla 
wure raduced considerably owing to the retentlOn of the Cml r . ~ of 
.the Government of IIJdia in Delhi and tha.t a large number of houses r ~  
VLClW.t or r~ l<>u.sed on a nominal rent by the landlords concerned ~  the 

.eourse of that year? If so, do Goverllment propose not to determme the 
.lenta for that year as basic rents under the Rent Control Order? 

(b) Is the Honourable Member aware that the cost of, repairs has gone up 
very high and that the Punjab Government have imposed a new ta:l\ of 71 per 

.cent. on the property under 8. new Act? .. . 
(c) Are Government aware that the landlords lD Slmla are I~r  finan-

-cially from the re!ltrictions imposed by the Government concerned III on6 way 
·(11 the other? . 

(d) Does the Honotn'able Member propose to amend the .House. Control 
-Order for Simla so as to determine the rents for 1939 as baslc rents plu, 25 
per cent. on acc:,unt of the increased cost of repairs or r ~  to ~ r  
the Rent Control Order and to apply the Punjab Rent Restnctlons, Act Illstead '/ 
If not, why not'/ ' 

The Honourable Dr. B. lL. Ambedkar: (II) Rents at the beginnL'lg of 1940 
were ll)wer t·hall in 1939 when landlords had raised rents to an unreasonably high 
digure. ~ were not, however, rented. at nomina,l rents in 1940, a.nd the 
-Government of Indin considered t.hat the rents of 194Q were fair rents to take 
;8S bAsic rent!! undt'r the Rent Control Order. 

(b) Yes. 
(c) Landlords are not Huffering financially from the restrictions imposed upon 

:tht'ln by GOVCrllment but they are prevented from making more than reason-
:able profit on their properties. " 

(d) No; the Rent Control Order is an emergency measure designed to expedite 
·decision regarding rents of houses. If Punjab Urhan Rent Restriction Act ill 
enforced instead, the tenants will have to seek redress in the Civil Courts which 
will not only be expensive but will take a lontt time to arrive at a decision 

PARTICIPATION OF THE SCINDIA STEAM NA.VIGATION CoMPANY IN Hu Pu.GBDI 
. Tlu.Fno. 

1m. *Ehan Blhadur Shaikh J'azl-l-Baq PlraclL&: (a.) Is the ~ r  
.Member representing the Indians Overs.oeas Department aware that Muslims in 
general and pilgrims ill particular welcomed the participation of the Scindia 

:8,team Navigation Company in the pilgrim trade? 
(b) Is it a fact that as a result of their participation the conditions.· of travel 

'Were improved but the ot.her rival company started rate cutting in fares so a8 
~  oust the Scindia Steam Navigation Company from the field '/ 

(c) Has the Honourable Member notil-oed that no recommendatiolls have 
'been mnde on this mat·ter in the Special Raj Inquiry Report,/ .. 

(d) Rave Government agreed to solve the problem of rate cutting between 
~ two cl)mpanies in future '/ . 
JIr. A. V. Pal: (0.) Government are aware of the opinions expressed by Port 

Usj Committees and certain Muslim r r ~ . 

(b) It would lIOt be correct to make 8' general statement that conditions of 
·travel improved, but there has been an improvement in the food supplied. 
'Government are not awaro which of the rival Oompanies starteel the rote-war. 

(0) Yes. 
(d) Government will do all they can to prevent rate-cutting, should it appear 

'likely in future. 
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ALLoTMBNT OJ! CENTRAL ~ EMPLOYIIBS' QUABTEBS TO. Sun OF Loo.a.L 

SOJIOOLS. BTO. 
f 234. *1Ir. Muhammad A.Ihar Ali: (a) W'ill the Honourable Member for 

Labour please state if he is aware of the fact that the Public Works Department 
quarters specially built for the Central Government emplpyee"l are alloUed to 
the staff of the local schools and courts in preference to the Central Government 
servants of certain Departments? 

(b) Is hE- aware that the purely temporary staff of the so·called "entaIed 
ofticps" is given preference over the permanent staff of other offices who are 
drawing higher salaries notwithstanding the loss of revenue .to Government? 

(c) Is it. a fact that sister offices of the same Department Ilre tl'eated 
differently? " 

(d) Is it a fact that the Railway Clearing Accounts OfficE' was treated as 
non-entitled but that decision has since been changed '1 

(e) Does the Honourable Member propose to review the position and take 
steJ>s to treat iIll the Central llovernment offices alike? 

The Honourable Dr. B. B. ~ r  (8) These quarters are meant for em-
ployees ot the Central GoV'ernment and of the Local Administration of Delhi 
posted in New Dfilhi and Delhi and may be allotted to such employees worlting 
i!t Schools and Courts. 

(b) I am prepared to accept that the operation oL the rules may have led to 
the result. suggested by the Honourable Member. 

(c) A more Iiberll'l interpretation of the rules regarding offices entitled to this 
accommodation has recently been adopted and it is possible that as 8 result 
there lllay be some anomalies. 

(d) Yes. 
(e) I am prepared to examine the ease of any particular office brought to my 

notice, but do not r ~  to. undertake a general review. .. 
PBOMQTlON Oll' CLBlU[S IN THlII hIP.RUL RECORD DEpA.BTJUDNT. 

t235. *1Ir. Muhammad Ashar Ali: (a) Will the Secretary for Education. 
Health and Lands please state whether non·graduates holding the lowest cIeri: 
cal grade posts in the Government of India and its attached offices are eligible 
for promotion to the second division and even to the first division nnd above. 
subject, of course. to consideration of merit and seniority? • 

(b) Is it a fact that it has been decided lately that only graduates ,will be 
appointed to second division posts (the name of which has now been changed to 
Junior Technical Assistantship) in the Imperial Record Department and that 
this decision will not only apply to the new entrants but even to non· graduates 
already .holding permanent clerical posts in that office? If so, has this ~  
tion been made in the case of this particular office with the approval of the Home 
Department of the Government of India? 

(c) What are the reaf-ons for such a deoision to apply to only 'a particular 
office? If this procedure which has been adopted for this particular office be on 
the ground that graduates are more suited to the second division posts, will the 
graduate clerks who thus got the benefit of promotion to the secol!d division be 
assigned different duties from what they were performing prior to their promotion 
to the second division? If not, why not? 

(d) Docs the Honourable Member propose to oonsider the desirability of re-
moving the anomaly at an early date? 

(e) Is the Honourable Member Rware that the non-graduate clerlts of the 
Imperial Record Department who have been debarred permanently from promo· 
tion are not allowed even to apply for vacanoies in other Government offices 
and that the application of an Assistant for an Emergency Commission (active 
semce) has also been withheld by the Keeper of the Records? 

(f) Is he aware that in other offices generally the staft is aJIowed to take up 
appoint.ments in newly oreated and' other oftices? If so. why has the Keeper, of 

i 

t Anawer to thia queation laid on t.he . ~. the QlWlt40ner baviq eJ:balllteti hit qaota • 

• • 
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ImperiQI Records made it a point not to forward applications of the clerks of 
his office? Does he propose to state why has an exception been made in the. 
oase of clerks of this office? 

Mr. J. D. Tyson: (a) There is no bar to non-graduate clerks us such being 
promoted to ~  higher division provided thpy are otherwise eligible for such pro-
motion undp.l' the rules. 

(b) and (c). The Government of India have recently decided to attach 
greater importance to t,he historical and cultural aspect ~ the work of the Im-
perial Record Department and to improve the facilities afforded by that Depart-
Clf,nt to ,·,:'senrch scholafs. For thIS purpose they have SR1lctioneu 8 scheme 
for the reorganisation of the staff of the Department designed to give the Keeper 
of ltecordR, who is It dh;t.inguished scholar, the u!lsiRtance of men qualified to 
undertake hi&torical research. It is not correct to say that the Second Division 

~  of I he DepaTtlllent, Rre now termed Junior 'I'echnical Assistants' posts. 
The classificat.ion of First Division and Second· Division does not exist in this 
office. Prior to the recent reorganisation there were Assl!ltants, mainly for techni-
cal work, and clerks, mainly for office and routine work. The Assistants have been 
absorbed in the new grades of Senior and Junior ~r RI Assist!l'l1ts. 20 pel' 
cent. of vacancies in the grade of Junior Technical Assistants are to be filled by 
promotion hom mllonG those clerks who posst>ss the minimum qualification of 8 
degree, with proficienc:y in_English or History. The intention also is to relax 
the minimum qualification in ~  casel!, on the basis of merit. I should 
add that the office of the Imperial Record Department is a subordinate, not an 
atLaclbed, offlcc and recruitment to the office establishment is not 'made through 
the Home Department. 

(d) Does not arise. 
(e) No. As s matter of fact as many as 18 applications from members of the 

staff of the Imperial Record Department have been forwarded during the past; 
two year!! to ot,her offices by the Keeper of Records. Two of these were for 
emergency commissions. A third applicant did not press his application. 

(f) Does not nrise in view of the reply given to paft (e). 
P.aoVINCIAL RECRUITMENT OF ASSISTANTS AND CLERKS IN THE IMPERIAL RECOBD 

_ DEPARTMENT., 
+238. "Mr. I ~ Alhar All: Will the Secretary for Education, Health 

and Lauds please state the number of Technical Assistants and other Assistants 
and clerks rElcruited from each province in the Imperial Record Department. 

r ~ the course of the last year? 
. Mr. 1. D. Tyson: Four from Bengal, two from the United Provinces, six 
from the Punjab, Que from Ajmer-Merwallr and one from Delhi. . 

TRANSFERRED STARRED QUESTIONS AND ANSWERS:. 
WRITTEN ANSWERS. 

PAUOlTY OJ' MUSLIM SUPERINTENDENTS, BTO., IN THE POSTS AND TELEGRAPHS 
, DmBCl'OBATB. 

198. "lIa.ulvt Byed KURU" Bahlb Bahadar: (a) Will the Secretary of the 
Poets and AIr r ~  please sfak the number and percentage of Muslims 
on ·the permonP.,lt strength of the follOWing oadres in the Post. and Telegraph .. 
Directorate on 1st .January, 1942: 

'. (i) Superintendents including the (iii) Accountants; and 
Chief Superintendent; (iv) Stenographers? 

(ii) Assistants; . 
(b) III it- n fRct th,.t promotion to the cadres in (i) and (ii) above is made on 

flhe basis of selection? If 80, how many selections have so ~ been made since 
1938 in each of.; the clldTes? Will the Honourable Member ~~  state the 
communities of tne officials promoted from. the third division to flhe second 

tAnawer f,o thia 'qufllItion laid on the table. the que8tioner havinll( exhausted hi. quota. 
:Tho question hour of the 1st Karch. Ita. baving been t'ltminated owing f,o the adjoul'D 

IIlent of t.he-,Houle .withoat.· t,farlllM!tinsr anv .buline... the aMwer. to lltarred queatioDII for 
that dr.te were, in r ~  of Convention, laid on the table of the HOUle f,oday--Ed. of D . • 
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eli visiull and from the second division to the Assistants' cadre and from tha' 
cadre to that of SUI)8rintendent's cadre by I8lection? 

(c) .L; it I/o fact. that no Muslim has ever been selected for 4the posj; of a 
SUIJerintendent in the Director General's Office? If so, why? What steps 
have been taken to improve the position of Muslims in this cadre? If no steps 
have so far bet;lI taken, does he propose to take urgent appropriate meaput:ea 
now to redeem the, pusition to some extent? If not, why ~  

(d) 1'1 it n fact thl/ot. senior elderly non-Muslims as well as certain superan-
nuated Assistant" and Superintendents are being kept on and even re-employed, 
thus depriving young and deserving officials in the lower grades from getting 
promoticns? 11, thi!' connection, does the Honourable Member propose to 
give the ages and communities of all the Superintendents, Chief Superinten-
dentA, and Assistal1ts who have been granted extensions or re-employed since 
1939? Wha.t were the reasons for their retention in service beyond the age' of 
superannuation? , • 

(e) Are the duties of AssiDtants an,d second division clerks in the Directorate 
interchangeable? If so, why is it necessary to make selections from among ,the 

• second division clerks for their promotion _ to Assistants instead of giving pro-
motiolls according to the well-established principle of seniority-cum-fitness? 

(f) Since when has the cadre of Assistants been declared I1S a selection 
cadre? Is it /I fact that in certain very recent selections, senior Muslim second 
division clerks who were declared fit for promotion to the first division were 
superseded by very junior non-Muslim clerks? Has any Muslim been allowed 
to supersede I1on-!\fuEhms? If notr why not? 
, (g) How do Government justify these supersessions of senior Muslim ~r  
especially when there is a paucity of Muslims in the Assistants' cadre? 

(h) Is it a fact that. r~  recruitment to the cadre of Assistants has long 
been suspended ill the Directorate and that this has resulted in a deterioration 
of Muslim r r ~  in that cadre? If so, what steps have been taken or 
al'p' proposed t(> be takel1 to ensure tbat there is no further deterioration of the 
Musli'i\ ratio and that the recent supersessions of Muslims are set aside? 

Sir Gurunath Bewoor: (a) (i) Nil. 
~  Number seven. and percentage 14. 
(iii) All offirial" working 8S Accountants I'm 1st January, 1942 were borrowed 

from the Audit and Accounts Department, exoept one permanent official of the 
Post!>: and Telegraphs Department who is a Hindu, 

(iv) Number qne, and percentage 11. 
lb) The reply to the first part is in the affirmative. So far, selections have 

been made on three occasions for promotion to the superintendents' cadre and on 
four occasions to the Assistants cadre. I lay on the Table a statement giving the 
information required by the Honourable Member in the last portion of this part 
of his question, 

(c) It is not a fact that no Muslim has ever been selected. The second part, 
doe,; not arise. As regards the rest of the question, as the posts of Superinten-
dents are filled entirely by r ~  promotions, the rules relating to recruii-
ment on communal basis do not apply. 

(d) No extensioDS of service have beeD granted, but four retired superinten-
dtmtR and three retired Assistants, all Hindus, have been re-employed, after 
retirt'ment, in temporary posts which have been create,d to cope with the in-
crease of work due to the war. Their ages are between 55 and 59. Only one of 

-tbE'1\e is. employed as a Superintendent and the rest were employed as 
A ssi£ltants , Second l)ivision or Third Division clerks. One of these has since 
left service. 

(e) The reply to the first part is in the negative. The latter part does not 
arise. ' 

(f) As regards, the first part, the reply i8-lllince 1930. AI regards the Nst 
of the question, promotion to the Assistants' cadre being on the principle of pUl'e 

. selection, no quest,ion' of supersession ariBeS. 
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(g) Does not arise, in view of the reply ~ to ~r  (f) above. • . 
lh) Direct recruitment to the cadre of ASSIstants m the office of the DIrector 

Genetl81 of Posts and Telegraphs has been temporarily suspended on account of 
the existence of supernumeraries in that cadre. In view of this, no action ia 
l'roposedto be taken. 

LUI ~ i" the D. G.'. OJftce promoted/rom Ofte Oadrtl '0 cmother. 
Hindus. Muslims. Other aillOrity 

communi*ie8. 
Promoted from III to II Divisipn 
Promoted from II to Asstt. • • 
Promoted from Autt. to Bupdt. • 

10 
14 
14 

5 
2 

'\ 
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194. *)[auivi Syed Kurtula Sahib Bahadur: (110) Will the Secretary for the 
Posts and Air DeT,artment please state if it is a fact that certain third diVision 
n'Jll·Mus1im clerks were given accelerated promotions to the second division in 
1938 undsince ~  to the Assistants' cadre? . 

(b) Is it also a ~ that these very officials were promoted en bloc to the 
second division just before the arrival of direci recruits to the Posts and Tele-
graphs Dil't'ctl)rate? ' 

(c) On whdt principles was the seniority of departmental men and direct 
recruit!! fixed? 

(d) Is it a fact that the seniority of these officials has been fixed and refixed 
several times and was finally fixed to the disadvantage of the direct recruits who 
embrace a number of Muslims? 

(e) Is it 8 fact tJ,at this has resulted in aggravating the already deteriorating 
position of Muslim clerks in regard to their chances of promotion .. to the 
4ssistants' cadre? 

(£) Is it a fact thA.t in giving accelerated, promotions to the departmental 
tn3n r rr ~  to in part (a) above, the department overlooked the rights of 
Muslim senior cl£:rks foS well 8S the Government rules prescribing definite per-
centages for promoticn of departmental men and direct recruits in the 
I\.ssil;tants' cOOre? 

(g) It! view of the absence of direct recruitment to the Assistants' cadre in 
the Directorate, docls the Honourable Member consider the desirability of givitlg 
Muslim anti oth .. r minority communities officials accelerated promotions to that 
cadre? If not, why not? Does he propose in this connection to set aside the 
Rupersessions of Muslims, if any? 

B1r Gurunath Btwoor: (a) A certain number of Third Division clerks. in· 
cluding Muslims, were promoted to the Second Division as part of the re·organi-
sation Bcheme of the Posts and Telegraphs Directorate in 1988; a few of them 
have since been promoted to the Assistants' cadre according 00 toe rules on the 
suhject. 

(b) Does not arise, in view of the reply to part (a) above, 
(c) The seniority of direct recruits in relation to promoted r ~  

, officials was examined by Government taking into consideration all the ~. ­
Htances created by the re.organisation of 1988, and it was-finany deeia-ed tha. 
one promoted departmental official should be 'placed after every two direct 
recruits, as being fair to all roncemed. 

(d) The seniority was re·fixed twice but the position of Muslims was in nD-
"'ay affected differently from that of oftlcials of other communities. 

(e) Does not arise, in view of the reply to part (d) above. 
(f) As no accelerated promotion was .-iven to the departmental ofticiala 

referred to in part (a), the question does not arise. 
(Jr) No. as promotions are made by Pl11'f! .election and are Dot bas.a OD 'eam· 

rnunlll eODsideration •. 
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OI'J'lOULS IN· TBlI POSTS A.ND TBLBoJU.PHS D:mlDoToBATB SPABBD )'OK OUTSIDK 

PBoIIIOTION. 
195. ".&111'11 Syed Murtua 8&b1b Bahadur: (a) Will the Secretary of the 

Posts and Air Dl!purtment please state the communities and cadres of the 
officials in the Poste and Telegraphs Directorate who have been spared by th .. 
Directorate for promotions outside the department slDce 1989'/ 

(b) Is it a fact that Muslims have been discriminated even in this ~ 
and were ~ ullowl:d to go out in the interests of efficiency of the r ~~ 

,while qlUt:J seniot nOll·Muslims were spared? 
Sir Gunmatb. Bewoor: (a) (1) Assistants: Muslims-two; Hindus-two; 
(2) I:)econd Division Clerks: Anglo.lndian-one; Hindu-one. (8) Steno-

graphers: Hindu-one. 
(b) No. 

PA.UCITY OF MuSLIIIrI WIBBLIISS Ol'BBATOBS AND ENGINBBBlNG SUPBBVISOBS. 

196. "JlaDlvl Syed Murtua S&h1b B'ahaduz: (Il) Will the Secretary of 'th .. 
Posts lInd Ail' Department piease state the number and percentage of Muslim 
recruits to the cadrell of Wireless Operators and Engineering Supervisors BiDC .. 
1938, sCl'uratciy Jor each yeAr? 

(b) Whar. steps have ~  taken ~  secure a larger number of Muslims? If 
~ ~  • . 
(c) Is it a fact that in the recent recruitment to a siUlila.r ca.dre, vi •. , 

Career-Attendants for which the same educational qualifications are required, 
Muslims have been able- to ,secure their full quota of resE)rvations? Does the 
Honourable Member propose to Bee that a similar mode of recruitment. to the· 
cadl'e of Engineering Supervisors and Wireless Operators iB adopted? If ~ 
why not? 

Sir GU1'11D&tb. BewOOl: (a) I lay on the table a statement giving the infor-
ma.tion required by the Honourable Member. 

(0) The examinations as well as the notices calling for applications are widely 
advertised in the public press. Heads of leading Muslim educational'iustitutiona 
have also been addressed on the subject in order to secure more MUfJlim candi-
date:4 with -suitable qualifications. Further, the percentage of marks prescribed 
for qualifying in the competitive examination hilS been succeSSIvely reduced in. 
()l'der to enable more candidates of the minority communities to qualify. 

(c) It is a. fact that in the recent recruitment of candidates to the purely 
temporary posts of Carrier attendants, sufficient Muslim candidates applied and' 
secured their full quota of reservations. It must, however, be made cleat-£hat as 
the candidates were required urgently, it was decided to recruit without holding, 
as usual, an open competitive examiaation. It is not proposed to adopt a 
similar method in connection with the recruitment to the cadre of Engineering 
Supervisors and Wireless Operators where the nature of work, duties and res-
ponsibilities is entirely different. 

SItIIfmmI.1Iowi"l1 ,he Numbu ond ~ oj MUillim Recrui'. 10 'he Ootlru oj B"I1ifturi"V 
~ . ond Wirek •• Operotor., nnlle 1988. 

Esaminatlon held in. No. filled by Pereentep of Mualim, 
Mualima. reoruita. 

BngiMerMlg ~. reoruiled by OompelWJe B:fGmination. 
December 1938 12 !e. I pili' csnt.-
February 19'0 3 18·8 per cent .. 
July 19'1 9 8·9 pili' cent. 

lfmlu. Operator. recruiled by COffIpdititJe BfI'tI!"intJliort. 

Deoembeor 1938 
February tHO 
July 1M1 • 

11 • 22·0 per oent. .·0 per eMtr 
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1938 
1939 
lY40 
11"1 
19'2 
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Peroent.age of Mualiw 
reol'uik. 

8'6per_'_ 

~ I  OF ABOLISHING THB COlllPBTITIVB E:uJUNA.TION FOBRBOBUIT.m 
TO SUBOBDINA.TB POSTS .uTD l'BLlIIGBAPHS SBBVlOils. 

197. *Jlaulvi Hy8Ci aunua Sahib Bahaclur: Will the Secretary of the 
Posts and Air Depart.ment please state whether it is a fact that ever since the 
introduction of a competitive examination for the recruitment to the 'Subordinate 
Posts and Telegraphs I:)ervices, the department have failed to secure an 
. ~  number of minority communities candidat.es? If so, does he. propose 
'*<> considel' the desirability of abolishing this method of recruitment which 
has been proved by experience as unsuccessful, in so far as the observance of 
the communal orders in the services is concerned? If not, why not? 

Sir GurUDath Bewoor: The position is not as stated by the Honourable 
l4ember in the first part of his question. When the examination was first in-
troduced, there were occasions, in a few Circles and in spme years, when the 
.number of candidates of the Muslim or other minority communi.ti.es who were 
able to qualify in the examination was insufficient to fill up all the posts reserved 
lor thani under the ~  relating to r I ~  on communal basis. Such un-
~U  posts were, however, carr,ied on to the next year's quotas. In recent "yeaN, 
the position has greatly improved and in the ~  held in 1941, lIhe 
uUIn.ber of Muslim candidates who qunlified in the examination were sufficient to 
take up all the reserved vacancies. In the circumstances, Government do not 
propose to give up the present system of open competitive examination which 
h'lo8 many substantial advantages, excluding, 8S it does, all favouritism and 
.ensuring at least a minimum standard· of quality in the candida,tes. Govern-
ment, however, are taking all measures necessary to ensure that the intereJJts 
.of the minority community candidates do not sutler. 

R:woBUITMENT OF INSPlDCTOBS AND HEAD CLDX8 OF THB SUPBBINTBNDBNT8 OF 
POST OFI'IOBS. 

lIB. *Kaulvi Syed Kurtua Sahib Babadur: (a) Will the Secretary of the 
Poats and Air Department please state whether recruitment to the cadre of 
I ~ r  of Post Offices and Head Clerks of the Superintendents of POlt 
Offices is made by means of a competitive examination? 

(b) If the reply to (n) above be in the affirmative, will he give the reasons 
for thiN novel method of promoting departmental officials? 

(c) h it. a fact that this method has served as a weeding out process for the 
minority communities especially the Muslim officials? How many Muslims 
hav!) secure a these posts since the introduction of the examination and' what is 
their percentage to the total recruitment made thereto? . 

(d) Do Government propose to consider the desirabffity of laying down a 
lItandard of qualifications for the examination and to take the minority com-
muniti"s candidates who satisfy that standard? If not, why not? What is the 
netlessity of competition in making r ~  promotions? . 

Sir GUI'1U1ath Bewoor: (a) Yes, subject to certain conditions. 
(b) The MallonA for introducing this method which is by no means novel 

were: , 
(1) t.a remove all ,grounds for accusations of favouritism or prejudioe 

associated with the old lIystem of nomination, 
(2) to improve the quality of the personnel in the Inspeeton' cadre from 

among whom. the best are . ~  for promotion to \heSuperin-
tendente' cadre, and 
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(8) to aflord wider and more equal opportunities to the ste.ft of the 
Department to compete for, these posts. 

(c) The reply to the first part is in the negative. r ~ r  MuslilXlS have 
so fllr been selected, the percentage to the total recruitment being 11. 

(d) No, because the communal recruitment rules do not apply to posts filled 
by promotion. As regards the last part of tbe question,the object' is to secure 
the best candidates available at the tiIne to fill the required number of posts. 
The matter is however under consideration. 

NEBD FOB AN OvEB-BBIDGE AT BABAUNI JUNOTION STAT'IQN. 
199. ·Kaulvt Kubammad .A.bclul Ghani: Will the Honourable Member for 

Railways be pleased to state: 
(a) whether the, attention 01 Government has been drawn to the oDeed 

for an over-bridge at the, Barauni Junction Station of the Oudh 
and Tirhut Railway; 

(b) whether representations were made on the subject in the past; if 
so, willh what 'result; 

(c) what arrangements are made, for the crossing of 'passengers of one train 
toa.nother when Up and Down, trains, rr ~ ~  or 
one after another with short interTals; and 

(d) whether ~ r  is any third or intermediate class female waiting room 
at ',the said station? ' ' 

The Jlouourable Sir Edward Benthall: (a) and (b). I would refer the 
Honourable Member to Khan' Bahadur Barfaraz Hussain Khan's unstarred 
question 'No. 95 of 2nd September, 1929, and the Teply' thereto. 

(c) Passenger trains crosB at many stations on the single line not provided 
with over-bridges. The procedure for ensuring', the safety of passengers who 
rna\' have to erose a railway line varies with local conditions, anC{ ·Government, 
ha"e no information of the detailed rr~  at the junction mentioned. 

(d) Government' have no information. 
lNTlmlIrEDIA.TE Cu.SS WAITING RoOMS AND MUSLIM RBJ'BESlIlIDDlf'l' RoOD ON TJ[JI 

TmlroT SECTION OJ.!' OtTDX AND 'I':m.Jmor RAILWAY. 
200. ·.aulvl Kubammad .Abdul CJhanI: Will the Honourable Member for 

Railways ~ pleased to state: 
(a) the number of mnlE' nnel female int.e'l'mediQte class waiting rooms on 

the Tirhut sect.ion of the Oudh and Tirhllt Railway; and 
(h) if there is fLny Indian refreshment room for Muslims at SavlUl, 

Chupru, Sonerol'e, Muzaffarrore. Sam8stipur, Bar8uni Junction, 
Rihpur, Sahibpur-K'Rmal And Kutihnr railway stations on the 

. ,Tirhut section of ,the Oudh and Tirbut Railway? 
'l'be H01lomable Sir J:dWlll'd B.llthaU: (a) and (b). The information is not 

avuilable in Gmremment records. 
MtrsLm, Tb:&.ru.r. A.TSONIIPUB RAJLWAYB'rA.TION. 

101., . ~ .~  Ab4ul CJh&lll:- Will the Honourable, th'e Railway 
Member please state: 

(a) whether there is any Muslim refreshment room run- by a Muslim at 
Sonepore on the Tirhut Section of the Ouiih and Tirhut Railway; 

(b) whether it is -a fact that the tea stall for Muslims at Sonepore is 
run by a retired Hindu. Sta.tion Master or some other Hindu 
gentleman; " 

(c) whether repeated complaints QJlainst the Muslim ten stall run by R 
Hindu have been DlHde to the railway Buthorities when the sBid 
Railway WIlS under the management of the Bengal and North 
Western Railway; if 80, Wit.h whstresults; and 

(d) if Government nropose to rpmedy the long felt grievances of the 
Muslim travelling public pRssing through 8onepore 1unction? 

The Honourable SIr I:award Benthall:. (a) No 
B 

• 
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(b) I understand the tea. stall is managed by a. Hindu contractor, who is not 

Ii retired Sta.tion Master. . 
,(c) No. I am informed that complaints of this nature have been negligible. 
(d) If a substantial need for a separate Muslim Refreshment Room exists, 

thi, i, a matter which might suitably be represented at a Local Advisory Com-
mit tee meeting. 

DETBNTION OJ' 19 Up EXPBBSS AT: KAlu.om CA.lm)NlD!lNT: RA.n.WAY STATION. 
202. -Mr. LalchaDd BavaJra!: (a.) Will the Honourable Member for Railways 

be pleased to state whether it is a fact· that 19 Up Express was detained for 
nearly an hour at Karachi Cantonment station on the night of the 25th/26th 
August last, as a Sub-Inspector of the Ra.i.lw8yPolioe had occupied a reserved 
third class compartment and refused to vacate the same, which he' eventually 
did after one hour's detention? If so, what action was ta.ken in the matter? 

(b) What are the charges leviable for such a detention if 8. passenger desires 
to detain the train? . 

(c) What steps do Government propOSG to take to ensure tkat the trains are 
not unnecessarily detained by officials? If, none, why? 

The Jlonourable Sir Edward Benth&1l: (a) I presume the Honourable 
ls[e,mber is referring to the incident which, I am informed, occurred on the night 
of August 24th/25th and not of 25th/26th. If so, the facta appear to be sub-
stantially 8S stated. Disciplinary action has beeri- ta.ken by the appropriate 
Police authority. 

(b) No such charges are scheduled in Railway Tariffs. 
(c) Unnecessary, detention of trains by ofticials is of exceptional occurrence. 

Government propose to continue the practice of reporting any such cases to the 
departments concerned for suitable action. 
TB.&NsnB OF MAJOB HAzBLLBS!'BOM CAWNPOBJI TO TJDI OBDNANOlD DBPOT, DBLBI 

FOBT:. 
208. -Dr. Sir Z1a Uddin Ahmad: (a) Will the Honourable Member represent-

ing the Supply Department please state the date of the transfer of Major 
Hazelles from Cawnpore to the Ordnance Depot, Delhi Fort? 

(b) Was there any complaint -regarding his work at Cawnpore? 
(c) What was the percentage of rejection of the goods tendered for inspection 

before and after his posting in Delhi? 
(d) Is the large percentage of reject.ion due to closer honest scrutiny or for 

other reasons? 
(e) Is there any system by which the working of an officer can be checked? 
(f) Is th6l"e any system for redressing the grievances of a contractor 8.8 far 

as inspection is concerned? 
Mr. J. A. Jlackeown: The question should have been addressed to the 

S,wretary of the War Department. 
ENQUIRY ABOUT: THJII BtJ'BNINO 01' THJII RAILWAY Ct.1aAm:No Aooot7F.l'8 0nI0lII. 

ZM. -Dr. Sir ZIa Uddin Ahmad: Will the Honourable the Railway Member 
please sta.te: 

(a) what enquiries he has made about the burning of the Railway Clear-
ing Accounts Office in Delhi; and 

(b) who made the enquiries and wha.t were the findings? 
'!'he J[onourable Sir Edward B8ILthall:· The Deputy Director of the Railway 

Clearing- Accounts Office made an ·.enquiry and found that. the fire had been 
cnused by the mob which . ~ ~ building on the 11th August. 1942. The 
Police have also made an enqmry WhlOh resulted in the arreRt of 86 persons, 24 
of whom were convicted and Rentenced to various terms of imprisonment, one 
\'1-",,1'1 honno over, five were discharged for lack of evidence and the remaining five 

~ g"'1uitted. 
REWARDS Jl'OR DvEl'ITlONB AND SUGOES'l'IONB BY NOBTH: WJIB'l'EBN RAILWAY 

EMPI.onaM. 
2015. *Bhal Parma Band: (a) Is the Ronourahle the Railwa.y Member awir.re 

that the l\"orth Western Raih\'ay offered rewnrdl! in the Railway Gazette 11", 
tI 
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(page 346, dated Friday, the 3rd June, 1938, to their staff for sending inventions 
.Qnd suggestions for the betterment of the running trains? 

(b) Are Government a,ware that the North Western Railway also published 
in the same Gazette Miat, apart from the reward, a note will be made in their 
service oards for such inventions ~ Buggestions if accepted by the Invention 
.and Suggestion Committee? 

(c) Do Government propose to lay on the table' full particulars of the North 
Western Railway employees whose inventions or suggestions were accepted and 
the detail of rewards gIven to such employees? 

. (d) Is any regard or special consideration for the suggestion or invention 
.gilVen by the Railway tow,ards these employees? If not, why not? 

(e) Do the Railway Department agree to recognise those employees wh9 
-offered suggestions and inventions ~  been acoepted by the Railway 
Administration and adopted for the ra.i:k'ay working and for the betterment of 
the railway running? , 

(f) Do Government propose to givespeoial consideration to such empl'oyees? 
(g) Do Government propose to oonsider this point to encourage the railway 

oemployees for the futW-e progreBii oJ the Railway? 
The' Honourable Sir Bdwar4 Bent.baD: (8) and (b). No, as I have not seen 

>the publication referred to, but I am prepared to take the Honou;able Member's 
''Word for it. 

(c) No. . 
(d) The rema.rks are no doubt taken into oonsideration whim the employee's 

'senice is reviewed for any purpose. The "second part does not arise. 
((.) and (f). I hav.e no reason to believe that the Railway is not giving due 

-weight to the fact that some emplOyees have oftered practicable suggestions ~ 
imprm'ed working and the matter is one within the discretion of llie Railway 

~ r . 
(g) Government have no reason to 1;Ielieve that the matter is not one whioh 

Railways always have prominently before them. --
TImr.r CWnas IN OABBuGB AIm WAGON SHops, Ar.4MBAGB. 

108. *lIIr. Jrubammad Ashar All: Will the Honourable Member forRaH-
ways please state if it is a fact that during recent years the percentage of ,theft 
ca'Bes is on the increase in the Carriage and Wagon Shops, Alambagh, and If so, 
what are the reasons 'I 

The Honourable Sir Bdward lIenthal: I have no information, but am draw-
~  the attention of the General Manager, East Indian Railway, to the allega-
tIon made for such action 8S he may consider necessary, 

RlIPBlaSBN'l'A'l'ION AGAINST CoIDrIt7NAL RBSlIBVA'l'ION BY TIDII WOBS IlANAGBB. 
OA.B.BIA.GB AIm WAGON SHop, LUCDOW. 

107. *Kr. Kuba.mmad AIhar AU: (a) Will the Honourable the Railway 
Member please state if it is. a fact that the Works Manager, Carriage aBd 
Wagon .Shop, Lucknow, represented in 1989 aDd 1940 that the oommunal 
ftServatlOn sholl"ld not apply in cases of promotion from inferior to ~  
'Cadre? 

(b) Is, it a fact ~~ the same Works Manager has r~  times represented 
to ~  hIgher authOl'1tl6S that certain posts in the initial grades reserved for 
Mushms should be declared unreserved for oommunal consideration? 

(c) Is, it a f!lot .that ~ same Works Manager has represented recently that 
due to ddncultles IDsecurmg the Services of Muslims, temporary. poats should 
be exempted from the operation of. communal reservation? 

Cd) Is it a fact ~  such requests have not been made by the Works 
Manager, Loco, Lucknow'l 

(e) Will Govemment be pleased to state what action was taken by the 
authorities on the representations referred to above? 

(f) Is it & fact that, since these representations were made. no posts of 
journeymen or cbargehandsin the Mechanical Workshop have been reserved 

• 2 
• " 
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be ple6sed to give the for Mualims? If BO, will the Honourable Member 

number of such vacancies from 1939 to 1942? 
(g) Will Government be pJeased to state if it is a fact that. all the officers. 

stationed at Alambagh, Lucknow, are Hindus and one of theae 1S a local man? 
The Honourable Sir Edward Benth&U: I have called for information and; 

8 reply will be laid on the table of ~ House in due course. 
REOlINT ACCIDENTS ON Be:GAL .AND AsSAM RAILWAY. 

208. *1Ir • .&naq& Kohan Dam: (a) Will the Honourable Member for Rail-
~ be pleased to state whether there was an accident between Lakws. a.nd' 

Suffrai on the Bengal and Assam Railway about the early part of February and 
aln another accident between Namrup and Naharkatia on the-same railway in 
Upper Assam? . ... 

(b) W ere ~  trains driven by military drivers? If so, were .the acciden. 
due to the inexperience of tb,ose drivers? 

(c) What was the number of casualties, injured and killed, and what haa. 
been done to compensate the families of the injured and ·the killed? 

The Honourable Sir Edward BlDth&11: (a) The facts are as stated by the 
Honourable Member except that the first accident occurred; on the 27th· 
J'anuary', 1948 .. 

(b) I understand ,that the accidents are still under enquiry, and I am' 
therefore unable to give the information asked for. 

(c) In the first accident nine persons were killed and ,28 injured. In the· 
!\Iecond, there were no deaths or injuries. The question of ~  
othel than that payable to Government Employees und,er the Workmen's 
Compensation Act, will be considered when the oause of the accidents has 
been nnRllydetermined. 
l>Jasm.&BILITY OF INCREASING CAB.'RIA.GJDS ON MAlL AND MIxED T:a.uNs IN AS8AlIrI. 

~ . *Kr • .Ananga Kohan DaDU (8) Will the Honourable Member for War 
Transpon be pleased to state whether, in view of the food shortage, he 
proposes to reserve daily a Il'oods train for supply of food and other essentials 
of life from Parbatillur to TiD'sukia and from Chandpur t6 Radarpur? 

(b) In view of the great congestion of civil passenger traffic and the conBe-
quent inconvenience, do Government propose to increase the number of 
carriages on the mall a.nd mixed trains in Assam? 

The Honourable Sir Edward BenthaU: (a) I understand thnt 9. dsily 
through goods train runs over the section from Parbatipur to Tinsulria and, 
Rsfar, as can be foreseen, this train will continue to run. The section Chand-
pur to Badarpur is normally served. by I ~  trains, goods trains being run 
when oocasion demands. It is hoped these services will continue without 
interruption. So fal as I am aware, there is adequate rail transport available 
for the movement of the necessaries of life in these areas. 

(b) I understand there is little prospect of ~ r  the number of 
/loRches on t.hemail trains whicn are already running to full load. The pro ... 
portion of passenger-carrying vehicles on mixed trains is a matter of domes-, 
tic detail which must, be left to the Railway ~ r . 

ColDlODITIlIIS PUBOIIA8J11D BY INDIAN AND BBITISH GoVlDBl1JlJllNT8 AT CoNTBOLL:8D 
PBtam RATJD8. 

110. *SIr Abdul Haltm OhUlll&vt: Will the Honourable Member r r ~ 
ing the Supplv Department be pleased to state: 

(8) what commodities are purchased by the Government of India and IDs' , 
Majestv's, Government in India at controlled rates of prices 
imposed bv the Government of India; 

(. 

(b) the ~r ~ in ~ . between the controlled prices and the com-
merClml prwes rullDg m the market in respect of each of such com-
modity: and· , 
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(e) whether he proposes to lay on the table a complete statement of the 

volume and value of each commodity purchased at controlled rate 
in the Indian markets by the Supply Department of the Govern-
ment of India? . . 

JIr. I. A. KackIOWll: (a) Assuming that by controlled rates of prices the 
the Honourable Member means prices imposed under. the Defence of India 
Rules, the principal commodities are sugar, shellac, crude rubber, sulphurio 
acid and chrome compound •• 

(b) It is presumed that the HonQurable Member ~  referring to cases in 
which the controlled price is expressed as a maximum price and Government 
has been able to buy at less than the maximum. Shellac, sulJlhuric acid and 
bichromates have sometimes been bought at less than the maximum price. 

(c) 'l'he necessary information is not readily avB'ilable and its collection 
·would involve an amount of time and labour that would not be justifiable in 
'War time. 

TRANSl1'ERRED UNSTARRED QUESTIONS AND ANSWERS.t 
BoJllu.y POSTAL EMPLOYEES ON DEPUTATION TO PmSONlDBS OF W A.B CENSOR. 

STATION, BoMBAY i 
87. Kr. N. II, 10Bhl: Will the Secretary of the Posts and Air Department be 

pleased to state: 
(a) whether some of the employees of the Bombay General Post Office 

have been sent on deputation to the Prisoners of War Censor 
Station, Bombay; . 

(b) whether their consent was obtained before they were deputed to 
that office ; 

(c) whether they are paid any allowance while on deputation; 
(d) whether they enjoy Sundays a.nd other postal holidays while on 

such deputation; 
(e) whether in the Prisoners of War Oensor Station located at Bombay, 

there are other employees recruited direct from outside possess-
ing qualifications similar to those ~  by the said deputees; 

{f) whether such direct reoruits are given a much higher '1cale of pay 
than the present scale of pay given to· the postal employees; 

(g) whether the deputees concerned had requested that they should' be 
treated in the matter of pay, hours of work and holidays, etc., 
on the same lines on which· other offioials working in that de-
partment, who were directly recruited, were treated; 

-Q.l) whether their request was granted; and if not, the reasons for the 
S8me; and 

(i) ~  ·steps which the Government propose to take to remove this 
discrimination and distinction in the treatment given to the 
deput.ees of the Post Office and other direct recruits? 

'Sir GUl'IlDath Bewoor: (a) Yes. 
(b) No. . (c) No. 
(d) All 'Postal holidays and Sundays are not regularly observed as holidays 

by the ~ of the Prisoners of War Oensor station, but so far as the exigencies 
of the servICe r ~ . Sundays are observed and postal holidays are allowed to 
members of the communit.y whose' holiday it may be. . 

(e) Yes. , 
(f) No. The employees who possess qualifications similar to thOde of Posts 

and Telegmphs deputeea are engaged as Olerks on Rs. 60. Direct recruits 
who know the Italian Language are paid RB. 120. 

(g) Yes. 
+The question hour of the ht March, 1943, haviDg been e1iDiiDat.ed owing to the adjoam-

ment of t.he B01Jll8 wit.hout tr&nl&cting aDY b1lline8., t.he aDlWo1Il8 to 11D8tarred quutioDi for 
6at. date were, in pUl'luaDee of OonftDtion, laid on the table of the HoaM ~ . 0' D • • 

• 
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(h) No. So far as hours of work and holidays are concerned, all personnel 

are treated alike. As regards pay, the Posts and Telegraphs depubees who-
are On departmental rates draw, on an average, a higher ~r  than that paid 
to those who have been recruited §n the open market, with the exception of 
those employed for their knowledge of the Italian Language. 

(i) As no discrimination or distinction is made between the deputees of the 
Post Office and those recruited direct, the question of Government taking anI-

~ to remove discrimination doelil not arise. 
POSTAL EMPLoYEES ON FI:mLD SlDBVIOE. , . ' 

88. 111'. K ••• .T0Ihl: Will the Secretary of the Posts and" Air Department;, 
be pleasod to state: . " 

(8) whether a large number of postal employees belonging to the sub-
ordinate and inferior cadres have joined the Field ,Service; 

(b) whether such employees have been given the benefit of the Emer-
geno;y Allowance sanctioned in" areas where emergency is r~ 
ed in addition to the pay and other emoluments sanctioned for' 
Field Service; 

(c) whether such employees are entitled to get the Dearness Allowance· 
sanctioned from time to time and. which they would have. gob 
had they pot proceeded on Field Service; 

(d) if the answer to (c) above be in the negative, what ure the reasons· 
, for not giving them the Dearness Allowance; 
(e) whether by reason of the denial of the benefit of the Dearness Al-

lowance, some of the employees on Field Service are actually 
drawing salary inclusive of all the Field Service allowances less 
than what they would have got -had they not proceeded on Field 
Service;, -

(f) whether it is a fact that the families of such 'employees had to. 
rema'in in India and were, therefore, given the Family Allotment 
from the pay of those employees; and 

(g) whether Government now propose to extend the benefit of the-
Dearness Allowance to such officials with retrospective effect; 
if not, the reasons for the same? 

Sir Gurunath Bewoar: (a) Yes. 
(b) 1£ by "Emergency allowance" the Honourable Member means the-

special bonus of 20 per cent. sanctioned for Posts and Telegraphs personnel 
emplpoyed in certain areas of Bengal and Assam; then the reply is in the-
negative. ' 

~ . 
(d) Presumably because tbey receive frea rations, free residential accom-

modation and free clothing. ' 
(e) Not, if the -cash value of free rations, etc., 'is added to the salary anel 

other allowances. 
(f) Yes. 
(g) The matter is under consideration. 

GoODS TALLY 0Lmms ON NOBTH WBS'l'BBN RAILWA.Y. 
89. Mr. Lalch&D4 Kavalral: (a) Will the Honourable Member for Railways: 

be pleased to state if it is a fact that ~ r  are . some posts of Goods TaMy 
Clerks on the North Western Railway? If so, how the recruitment is or was· 
made to these posts? 

(b) A.Pp. any promotions, temporary or permanent, given to Goods Tally 
Clerks toO grade I? If 80, from which branch and how? 

The aOD01ll'&b1e Sir Bdward BlIltbaU: (a) The reply to the first part is in· 
the affirmative if the Honoura.ble Member is referring to Tally Olerks employ-
ed in the Goods Office in the Karachi Port Area. As regards the secone! 
part, recruitment is not now made to th§s gralie as the, men are graduaD.y 
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being replaced by GOods Clerks. This has been in progress for' 12 years and 
information is not readily available as to h6w recruitment was made before 
thiq period. 

(b) The first part of .the question is not r ~ as the lowest grade of 
Tally Clerks is Grade I. The second part does not 8l'lS8. 

MODYSPBNT ON NOBTH WESTlIIBN RAILWAY M:JmlOAL DEl"ABTJlBNT. 
40. 1Ir. Lalcband Kavalral: (a) Will the Honourable Member for R~  

be pleased to state how much money has been. spent on the North W.estern 
Railwav Medioal Department during the finauoial years 1919-40, ~ 
1941.42 and budgeted for the year 1942·48, and what portion thereof was 
spent ~r wae. budgeted to be spent separately on the personnel, t·he medi-
cines, the equipment and the contingent and other expenses? 

(b) Is it not a ~  thl!ot there has been substantial rise in the priceE! ~  
medicines:- If so, what increase has been made in the allotment for thls 
item? If none, why? 
. (c) Is it a faot that the railway dispensaries and hospitals on the North 

Western Railway are not generally made use of ~  owing to short· 
age of medicines in these hospitals, but the employees only make use of them 
in case of accidents or when certificates are required for absence from duty? 

(d) 1£ the reply to part (c) above be in the negative, does the Honourable 
Member propose to lay a statement on the table of the House for the four 
years referred t9 in part (a) above, giving the average attendance of patients 
per day in the North Western' Railway hospitals ~  dispensaries aud the 
average amount spent on medicines 9n each patient per day?' 

The Honourable Sir Edward Benthall: (a) 'rhe infomlll.tion readily available 
is in Statement I attached. 

(b) The reply to the first part is in the affirmative. As regards the 
second part, the information is given in the statement. The last part does not 
arise. 

(0) No. 
(d) "The information is given in Statement II attached. 

~I. 
1989·40. 1940·41. 1941·42. 1942.43. 

(i) Total upenditure of the Medical De· 
partment, North ~ Railway. 
budgeted. . . . • 

(n) Portion thereof !!pent separately OD-
(,,) Personnel. . . . • 
(b) Medioinee and Equipment . 
(a) Contingent. . . . . 
(II)' Diet chargee, for entitled empIoy.a 

. only . . . '. . 
(.) Other ohatgee (including miIoel. 

Janeoua ezpenditure on anti.rabio 
treatment, CODIIUltant f_; F_ 
for members of Medical Boards; 
X'Rar. C}inicaI. and Pathologioal 
e:umm&tion chargee. etc.) .. 

7.67,000 

6,13,268 
68.268 
39.787 

20,328 

9,820 

7.80,000 7,80,000 7.90,000 
8,68,000 

6.23,686 6,16,027 
63,3M 74,097 
47.084 63,369 

28.009 33,760 

9,992 7,859 

SItJIMrIntt 11. 

(i) Average attendanoe of patients per 
day. . • • . • 

(Ii) Amount aetually t!p8Ilt on medioinee 
. and medioai storee. no .• per patient 

per day 

1939·40. IN0-41. 1941·42. 1942·43. 

4923·88 6267·66 6162·71 

~. ·088 ~. ·083 ~. ·089 
or7'3 ~ ~ E!!!!:.- pa. plee. 

Revised. 

ExTllNSIONS OJ' BIIBVIOlI TO GoODS Cr.J:aKs ON NOBTII WESTJDBlf RAILWAY. 
4:1. JIr. LalohaDd Bavalr&l: (a) Will the Honourable Member for :Railways 

be pleased to state the nwnber of grade I Goods Clerks who were given exten-
sions of service on the North Western Railway or recalled to duty after 
retirement upto the ~  December. 19421 
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(b) Is it a fact that a number of (loads and Clerk Markers have been 

selected' by various divisions under the orcierS of the General Manager, North 
Western Railway, for temporary promotion against Goods Clerks' vacancies? 
If 80, why were the Markers not promoted in preference to retired hands who 
were given extensions of service or recalled? 

(0) What is the comparative financial gain per month in case a Marker is 
promoted as a Goods Clerk, and a retired hand is recalled or a superannuated 
Goods Clerk is given extension of service? If the former process be cheaper, 
"hy are the 'rnilway finances unnecessarily taxed by appointing retired 
reunployees? . 

The BOnour&ble, Slr Bdwar4 Bentb.a1l: (a) No Goods Clerks Grade I have 
belm hriven extensions on the North Western Railway; 75 retired Goods Clerks 
have been re-appointed. '. 

i{b) The reply to the fuel; part is in the affirmative. As' regards ·the 
~ . part, the rAt,ired Goods Clerks were in a positi.:>n to perform tbe duties 
.of Goods Clerks independently whioh the markets were not. 

(c) The financial gain in promoting a marker is about fu;. 80 per month. 
As regards the second part, financial consideratlions cannot alone determiue 
the cours(, to be adopted. 
M:U8LDr1 AND NON-MUSLIM: DOCTOBS AND COlD'OUNDEBS ON EAsT INDUN RAILWAY. 

42. Mr. Kuhammad AJllar Ali: (a) Will· the Honourable the Railway 
Member be pleased to state the number of Muslim and non-Muslim doctors 
and compounders on the East Indian Railway? 

(b) Is it a fact that no Muslim doctor has been posted permanently to 
Lucknow, and the Divisional Medical Officer, Luc1.-now, refused to engage R 
Muslim cook for the hospital on representation made by the employees of the 
hospital? If 80, why? 

The Honourable Sir 1:4w&1'4 Benth&l1: (a) Government have no informa-
tion beyond that contained in t,he Classified List of State Railway Establish-
ment and Distribution Return of all Railways corrected up to 31st . ~r. 
1941, lind the Classified List or Subordinate Staff of aU Departments on scalell 
of pay rising to RI!. 250 and above, corrected up to 30th September, 1941 •.. 
published by the East Indian Railway, copies of both of which are in t,hf'l 
Library of the House. 

(b) Government have no information on these matters of detailed adminis-
tration 
PAUCITY OF MUBLDI IN1!'BBIOB STAFI' IN LUOKNOW DIvIsION, EAST INDUN RAILWAY, 

U. Mr. Kuhamma4 Azhar AU: (a) Will the Honourable the Railway 
Member please state if it is a fact .that no steps are taken by the authorities 
to employ an adequa.te number of Muslim wa.termen, pointsmen, porters and 
gate-keepers in the Traffic Department and gangmen in the Engineering Depart-
ment of the Lucknow Division of the East Indian Railway?' If so, are any 
tJteps proposed to be taken now? 

(b) Is it a fact tha.t these appointments are not made through the Selection 
Board as recommended by the Royal Commission on Labour? If so, why? 

The Honourable Sir J:4ward BentJlall: (a) No; the second part does not 
arise. 

(b) The Royal Commission on Labour made no such recommendation 811 
presumed by the Honourable Member. The second part does not arise. 

CoNFIBMATION ELuuNATION FOB Cr.Jmxs ON EAST INDIAN RAILWAY. 
44. Mr. Kuhammad. AIhar Ali: (a) Will the Honourable the Railway 

Member please state if it is a fact tha.t the East Indian Railway authorities 
have prescribed a confirmation examination for certain olasses of clerks after 
their ~  If so, whether any system for IUch examinations exillts for 
Any other kind of employees on the East Indian Railway and for clerks and 
other employees on other State-ma.naged Railways? If-not, why has . this been 
done ~  for clerks on ~ ~  'Indian .Railway? 
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(b) Is it a fact that recruitment' of clerks is inade through the properly 
«>nstituted Selection Boards after due test? . If so, . what is the necessity of 
prescribing the confirmation examination? 

(c) Is it a fact that the clerks are confirmed after passing the above con-
firmation examination, and those who fail to pass in two confirmation exami-
nations are discharged from service? If so, does this not constitute any hard-
·Shlp to employees who become over-age for service in other, Government 
Departments? 

(d) Does the Honourable Member propose to state the number of clerks 
who failed to qualify in two examinations o.nd were disoharged . since . its 
unception'1 

(e) Do Government propose to consider the advisability of employing such 
failed clerks if they are suitable for tpe posts for which this confirmation exa-
·mination does not apply? 

(f) Do Government propose to consider the advisability of taking this quali-' 
·fying examinatiOll before the appointments instead of taking it after the appoint-
ments in order to avoid hardships to employees? 

The Honourable Sir Bdward Benthall: (a) As regards the first and second 
-parts, Government have no information rega.Ming this matter of detailed ad-
'ministration. As regards the third part, the Railway Administration can, ~  
1t so desires, prescribe such examinations. . 

(b) The recruitment of clerks is made by Selection Boards in accordance 
With the rules in force on the East lndiun Railway. As regards the second 
-part, confirmation eXII.minations are prescribed for testing· .the suitability of 
'staff on probr&tion for permanent retention, in. servioe. 

(c) As regards the first part, Government have no ~ r . As regards 
,the second, Government do not consider it involves any hardship if persons 
who prove . unsuitable are removed from service. 

(d) and. (e). No. • 
(f) No, because the test, if one is prescribed, ~  generally on knowledge 

.acquired after admission to the service. 

MOTIONS FOR ADJOURNMENT . 
. ALLEGED INSULT BY SOLDIERS TO MR. 1\[, H. ANEY AT NAGPUR RAILWAY STATION. 

Kr. Preaident (The Honourable Sir Abdur Rahim): I have recei'ved notice of 
;a motiQn for adjournment from Mr. Govind V. Deshmukh. He wishes to discuss 
:a definite matter of urgent public importance, namely, the boorish and insulting 
behaviour of soldierq ,who took possession of a seat in a railw'BY compartment 
reserveq for Mr. M. S. Aney, ex-Member of the Executive Council of the Gov-
ernor General, while he was ~  for Poona, at the Nagpur Railway station 
in spite of the protests of Mr. ~  and his friends and in utter defiance of the 
J;olice and railway authorities and threw his luggage out of the compartment. 

The Honourable Sir J:4ward Benthall (Member for Hailways and War Trons-
port): Sir, on seeing ·this statement in the Press, enquiries were immediately 
made and the facts of the matter appear 1;0 be as follows' 

¥r. Aney asked for a lower berth 'second .class from Nagpur. Nagpur, Sir, 
is an intermediate station and reservations from it are not guaranteed. A 
member of the "tation staff, on arrival ~ the train, found a lower berth ill Serond 
CIRsll for Mr. Aney. Later, a non-commissioned officer arrived' probably from 
tbe refreshment room and he said he had been ocoupying the berth since the 
train had left Howrah and it was in fact his berth. His ticket confirmed this 
-stlltement. The station staff then looked for another berth and the onlv second 
elass berth available was an upper berth. ' One of the military service personnel 
'in this compartment gave up his lower berth to Mr. Aney and took the upper 
·berth himself. Mr. Aney thanked the station staff for what they hud done Ilnd 
: had no complaint to make, so far as could be ascertained. I may 
.add, Sir, that Government is examining the question of action to be ta.ken • 
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, [Sir Edward ~ .  ..' . . , . ' .. 
against thOSE) responsiblE) for glvmg publiClty to this maccurate a.nd prejudicial 
report. . ',' 

JIr. Preaident (The Honourable Sir Abdur RahIm): Does the Honourable 
Member Mr. Govind V. Deshmukh now wish to pursue this matter? 

JIr. GoviDd V. DeBhmukh (Nagpur Division: Non-MUhammadtUl): It appear-
ed to me from the United Press report there was great sensation and I do not 
know whether the facts . . . . . 

Kr. Presldent (The Honourable Sir Abdur Rahim): Order, order. The Hon-· 
ourable Member cannot make 11 speech. He either wishes to move the motion 
Qr not. 

JIr. Govind V. Deahmukl1: We have often seen that soldieftl misbehave ... _ 
JIr. President (The Honourable Sir Abdur Rahim): Order,' order. 
JIr. Govtnd V. Deshmukh: In view of the facts set out by the Honourable-

Sir Edward Benthall, I do not wish to move tlle motion. 

LATEST llESTRlCTI()NS ON SuPPLY. OF NEWSPRINT. 
Kr . .,resident (The Honourable Sir Abdur Rahim): I have received a notice 

of motion for adjournment from Maulana Zafar Ali Khan. He wishes to move 
for the adjournment of the House to discuss an urgent matter of definite public 
i1Dportance, namely, the . ~  of the latest restrictions imposed in a Govern-
ment Notification as reported in the Dawn of March lst, on the supply and! 
acquisition of newsprint which threaten the e:¥t,inction of newspapers in this 
country. 

What are the facts 'I 
1Ir. '1'. S. Pillay (Government of India: Nominated Official): On behalf of 

Government, I wish to object. My reasons briefly are as follows. Sit, there is 
no new order ,embodying any new principle which has ~  introduced. 

Kr. President (The Honourable Sir Abdur Hahim): I do not want a speech. 
Does the Honourable Member suggest that it is not an urgent matter within 
the meaning of the Hule? 

IIr. T. S. Pillay: Yes. My submission is that these restrictions were intro-
duced long ago and they have now been amplified accOl'ding to present circum-
stances and conditions. 

Mr. President (']'he Honourable Sir Abdur Rahim): The question is whether 
they have been amplified so much as to threaten the extinction of newspapers. 

Mr. '1'. S. Pillay: These restrictions will keep on t.he existing ~ r  
for a much longer'time than otherwise it would have beren possible. 

Kr. President (The Honourable Sir Abdur Rahim): This does not seem to 
be an urgent matter. 

Kaulana Zafar Ali Khan (East Centrnl Punjab: M1,1hammadan): A grave 
situation has arisen. . 

Mr. Presld.ent (The Honourable Sir Abdur Rahim): This sort of order has 
bef'll in force for some time. 

Ka11l&na Zalar All Da.n: We knew it only recently. 
Syed Ghulam Bhik Nalrang (EAst Punjab: Muhammadan): Admittedly. the 

amplification has been recent. 
Mr. President (The Honourable Sir Abdur Rahim): ~ new principle ie 

involved in it. 
Ma11laDa Zalar .All Khan: The Government of India have pointed out in 

definite terms that the quota allotted to t.he newspapers has been reduced .tc> 
one-eighth. . .' 

Mr. Pre8ldent (The Honourable Sir Abdur Rahim): Whim was that dou..? 
Kaulan& War·.All Khan: On the 17th February and 27th February. The 

first notification waR on the 17th and then on the "th. 
. Kr. Pr8lddent (The Honourable Sir Abdnr Rahim): Then why dld not the 

Honourable Member Mme earlier and move' his motion? The notification ".. 
flrst made on 17th February. , 
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lIauiaDa Zafar Au Khan: The last one was on the 27th ;it'ebruary. 
Mr. Preatdent (The Honourable Sir Abdur Rahim): There have been similar 

orders before the 27th.. . 
JlauJana Zalar .Ali Khan: No, Sir. There were no similar orQers before. 

Further orders imposing fresh restrictions have created a new situation and that 
situation is that papers cannot continue. 

Mr. President (The Honourable Sir Abdur Rahim): What is the nature of 
the 'order. . 

XauJana Zafar Ali Khan: I shall read the nature of the order.. 
Mr. Pr881dent (The Honourable Sir Abdur Rahim): Cannot the Honour-

. able Member .state it briefly? I simply wanted to know what is the effect of 
the order. 

KaD1&na Zalar Ali Khan: The nature of the order is that no proprietor of a 
newspaper with effect from 18th February shall purchase or otherwise acquire 
from one or more stockholders newsprints in excess of the quantity specified in 
the quota allotment certificates issued to h'im for import of newsprint ..... . 

Mr .. President (The HOllOurable Sir Abdur Rahim): The Honourable Member 
ought to have taken ~  to move the motion before. The motion is not urgent· 
in "the sense of the rule. I rule that. it. is out of order. 

ELECTION OF MEMBERS TO THE STANDING FINANCE COMMITTEE. 
Mr. PreSident (The HQl10urable Sir Abdur ltahim): I have to inform ~  

Assembly that up to 12 NOON on Wednesday" the 24th February, 1948, the·· 
time fixed for receiving nominations for thp. ~ Finance Committee 17 
nominations were received. Subsequently. f·hree candidates withdrew their candi-
dature. As the number of remaining candidates is equal to the number of vaoan-
cies I declare the following Members t<l be duly elected, namely: 
1. Kunwar Hajee Ismaiel Ali Khan. 8. Mr. Umar Aly Shah. 
2. Major Nawab Sir Ahmad Nawaz 9 .. Mr. H. A. Sathar H., Essak Sait. 

Khan. 10. Maulana Zafar Ali Khan. 
3. Mr. Saiyid Haider Imam. 11. Rai Bahadur SeUl Bhagchand Soni.. 
4. Babu Baijnath Bajoria. 12. Captain Sardar Bahadur Dalpat, 
5. Mr. T. Chaptnan.Mortimer. Singh. 
6. Mr. E. J.J.-C. Gwilt, 18. Mr. N. M. Dumnsia. 
7. Dr. Sir Zia Uddin Ahmad. ~. Mr. Govind V. DeRhmukh. 

THE HINDU CODE, PART I (INTESTATE SUCCESSION). 
The Honourable Sir Sultan Ahmed (Law Member): Sir, I introduce the Bill' 

to Ilmend and codify the Hindu Law relating to intestate succession. 

THE HINDU CODE. PART II (MARRIAGE). 
fte Honourable Sir Sultan Ahmed (T.JBW Member): Sir, 1 introduce the Bilt 

t.o codif,y the Hindu Law relating to marriage. . 

ELECTION OF THE STANDING COMMITTEE ON EMIGRATION. 
Mr. A. V. pal (Government of India: Nominated Official): Sir. I move: . 
~I  this. Assembly do proceed to elect .. in lIuch manner RII the Honourable the President,. 

may du·eM. flight non-official Members to Merve on the Standing Committee on Emigration· 
dl'rinl1: 1943·44." • 

Il'r. President (The Honeourable Sir Abdur Rahim): The que!ltion IS: 
~  ~. ARsembly do proceed to eI8('t. in lIuch manner 8.11 the Honourable tht' Prelident 

~  dlreM.. eIght non-official Membt'rs to Berve on the Standing Committee on Emigt'atioD' 
durm!!: 1943-44." 

The motion was adopted. 
Mr. President (The Honourable Sir Abdur Rahim): r mBV inform Honourable 

Members that for the purpose of election of Memben for' the ~ Como. 
mittee on Emigration the Notice OfficE' will he Open to receive nominations up 
to 12 0 'Clock on Friday, the 5th March, 1948, ~  t.hat tbe election. if neces-
sary. will.be held on Monday, the 8th March. 1948. The election, which will 
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be conducted in accordance with the principle of proportional' representatIOn by 
means of the single transferable vote. will be held in the Assistant Secretary'. 

'room in the Council House, New Delhi. between the hours of 10-30 A.M. and 
1 P.M, 

.RESOLUTION BE REVISION OF THE CONVEN'rION IN RESPECT OF 
CON1'RIBUTION FROM RAILWAY TO GENERAL REVENUES. 

The Honourable Sir Edward Benthall (Member for Railways and W 8l Trans-
port): Sir, I beg to move the following Resolution: 

"That whereas it has been found that the Convention, which was adQpted ~ r the 
Aasem'bly Resolution, dated 20tli September, 1924, and which was. intended .• to relieve ~  
General Budget from violent fluctuations caused hy the incorporatIon therelD of the 1'&11-
way estimates lind to enable railways to carryon a continuous railway policy baaed on 
the ne<;essity of making a definite return to' general revenues on the money eXpended by 
thl: state. has not ,n.chieved these objeMI, this AIIaembly. recommends to the Governor 

(Jeneral in Council that: . ' 
(i) for the year 1942-43, a Bum. of Rs. 2,35,:32 thousand shall be paid to general 
, revenues over and aLove the current and arrear contribution dUll under the 

Convention, 
(ii) from. the lat April, 194:3, 10 much of the Convention a8 provides for the c\ntri-

bution and allocat,ion of surpluses to general revenues shaH ceaae to be in 
force, . 

~  for the year 194:3.44, the surplus on commercial lines shall be utiliaed to repay 
any outstanding loan from the depreciation fund and thereafter be divided 
25 ~ cent. to the r ~  reseryeand 75 per cent. to general revenues, the 

. los8, If any, on strategic hnes bemg 'recovered frorn general revenuel, and 
, /lv) f01" ~  years and until a new ~.  is adopted by the ~ I  

the allocation of the 8urplus on commercial hnes between the railway reaerve 
and ~  revenues shall be decided each year on consideration of the naeds 

'0 of the raIlways and I{eneral. revenues, the los8, if any, all strategic lines being 
recovere!! from general revenues." !. . 

Sir, the reasons which have necessitated Government placing this Resolution 
befor.e the ~  have bee? given in some det.ail inm.v R ~  Speech 
and m the RaIlway Board s Explanatory Memorandum attached to t.he budget 
.figures. ' 

My predecessor in his budget speech last year indicated that in putting for-
ward propos Ills for a revised arrangement for the division of the surplus, con-

:sideration would have to be given to the question whether there should be a 
general revision of the existing Convention or whether ~ arrangements. should 
merely comprise interim arrangements to meet the war situation. In speaking 
on the subsf'quent cut motil)Jl moved by Sit·, r r ~  James, he added that 
"if later in the year he found the possibilities envisp.ged in his budget speech 
were being fulfilled the proposal for a revision of the ~  would be 

,sympathetically considered". But he could not, for ohVious reasons, take up 
this .quest.ion during the Seph·mber S('ssion as the Railways were t.hen experienc-
ing a set-back in their earnings and the future. wa,s uncertain. We, however, 
gave consideration to the views of the House at the earliest possible moment 
and what we are now proposing is a combination of the two courses. We are 
making the oniy sort of interim arrangements which in our view are possible 
in war time and we are proposing to give the House and the public ample time 

. to consider the wider question. 
I do not think that there will be Ilny dispute regarding the Preamble of the 

Resolution or that much time need be srepj; on that part of it. The convention 
itself t!ontains provision for its own ~  within three years. A committee of 
the House sat upon it in 1928 with infructuous results and 'since that (late there 
have been numerous cut motionR, Resolutions Rnd questions aU'of which pointed 
ttdhe failure of the convention to give sa·tisfRction under the varying conditions 
prpvailing at' the time ~ were moved. During the dabate on the cut motion 
moved on March 20tb of last year, spea.ker after Rpeaker emphasised this fact. 
From the point, of view of the Railway Department it will Imffice to say that in 
-the first twelve years of mixed prospE'rity Rnd depression after the introduction 
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of the convention, Railways, in the net result: fared, worse than they would 
have fared if the pre-convention arrangements had continued. It hllos been 
calculated that, in fact, Railways had not only handed over ull the net surplus, 
to general revenues but had, in effect paid to them in addition a sum of about 
3i croree from oapital. 

There are two rellosons for bringing forward the present Resolution DOW in 
its piel:!ent form: The first is the ~  of 'relieving general revenues this. 
year und next. The General Budget introduced by the Honourable the Finance 
Membc!' OIl Saturday in itself illustrates the justification for this. The second 
is the necessity of relieving the Railway Budget in the futurEl years, if we are, 
to meet the first necessity to the extent propose9. in the present emergency. We 
should, in my opinion definitely' not be justified in ~ such a large share 
of the sUl'p-Ius profits tl;? general revenues unless Railways are relieved of the· 
one per cent, contribution in the future. From the Railway point of view 1-
consider paragraph (ii) of the Hesolution to be an essential .element of the 
proposals for distributing the anticipated surplus of 1948-44. If Railways are 
not relit:ved of the one per cent. contribution for future years we should lI110cate 
more ill the Hailway Reserve now in order to provide for payment of this COD-
tribution in times of depression. Any other course would' be unsound ~  
on the long term view. 

It has been argued, on the one hand, that more should be al10ttea to Railway' 
Depreciation Fund and General. Reserves in order to provide for the inevitable· 
post-war programme of 're!J.abilitation. This has, of course,been in the' fore-
front of our niind and from the purely Railway aspect naturally the larger the 
reserve the happier the Railway Department would be. But if Honourable 
Members would consider the present state of Railway finances and compare them,. 
with the position at the end of 1939-40, when we were in arrears to the extent 
of nearly 36 crores in our eontribution to General Revenues and had borrowed 
301 crores from the Depreciation Fund they will note a remarkable degree of' 

. progress which the proposals at prl'sent under discussion are designed to prolong .. 
Taking the two years 1942·43 and 1943-44 together, 25 croras are being set 

aside for the strengthening of the railway financial posItion over and above the· 
allocation to deprec;iation. The reason for the uneven allocation oetween the two. 
years, the current year and next year, that is to say 16·11S crores in the current 
year and 8'94 crores next year. [s our desire to clear the arrears of horrowing 
from the Depreciation Fund in the current vear once and for oJl, so that in 
approachIng the problem of a revision of the Convention we can start 011 a. level' 
basis. 

Secondly, the surplus has been earned largely hom general ravenue expen-
diture arising out of the war. A substantial percentage of the increase in gross; 
earnings in estimated to be due to direct military tra.8ic and most of the balance-
to supply activit.v and increased passenger traffic. It is estimated that only 
6i per cent. of the increased earnings is due to the increase in rates and fares. 
The Railway Department must in equity admit that the general taxpayer, who 
is called' upon to meet increased burdens, is entitled to the return of a suhstan-
tial portion of the increased surplus arising out of war expenditure, since it 
must be remembered that railways are not subject to the direot taxation in the 
fonn of ~  super and excess profits tax which is borne by the ordinary 
commerCIal' concern. 

While the claim of general revenues is reasonable, the grant of the counter-
claim of the railways to be relieved of a contribution whether a surplus is 
earned or not, is a verv rellibenefit to the stability of railwav finanCI'B in the 
future,. and one which' adequately compensa.tes for the present more generous 
allocation to general revenues. ' . 

On the other hand. the arA'ument is put forward by others that railway 
reflerves are already adequate Rnd that excessive reserves should not he built 
up at the expenlle of contributions to general revenues. r would reply that 
the reserves are not by any means as substantial 88 we should like to 8ee. 
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· The Depreciation Fund is inadequate judged on sowld fillancial principles. It 
is not necessary to dilate on this very technical subject, because at the appro-

· priate time it is proposed to circulate a paper on this subject. A substantial 
Reserve Fund is necessary to meet interest charges in times of depression, as in 
the case of the slump of the 1980's, to provide greater security for the workers 

· against the necessity of severe retrenchment in hard times and to act a'S a 
general reserve fund to meet special contingencies. It cannot be sustained 
that the reserve fund, as it will exist at the end of 1948-44, is adequate for 
these purposes. 

These are in brief the reasons why we are asking the House to agree to 
paragraphs (i), (ii), and (iii) of the Resolution before us. The r~  have 
been formulated after· balancing the various factors with the utmost cJi,re. They 
fonn an integral whole and a decision upon them does not admit 01 any delay 
if the railway and general budgets are to be passed. 

There are some Members in favour of an immediate wholesale revision of the 
· Convention and an attempt to construct a new one. Such Members are not 
.content with paragraph (iv) of the Resolution and would prefer that the Houle' 
should proceed at once with the full revision of the Convention. 

Sir, this is a large task. It will take much time and labour to do the work 
thoroughly, Appropriate consideration will have to be given to the adequacy 

· of the Depreciation and. Reserve Funds, to the need for Amortisation and Better-
ment Funds, to the function of the Standing Finance Committee and the 
Central Advisory Council. As the 1928 Committee found, conclusions may well 

· depend on the future constitutional position of the railway administration. An 
this work must not be allowed to interfere with the war effort. The public and the 
House will require time to consider the implications, since the subject is one 

· of great importance and more than the financial provisions are involved in a 
wholesale revision. It would be a pity to hurry th'e investigation unduly in 

· order to comply 'With the need for concluding the businen of the Budget. 
Furthermore, we are today budgeting on boom coniitions. For a final revision 
it must be necessary to forecast the probable gross receipts and expenditure 
in normal times before an appropriate basis of allocation between railways. and 
general revenues can be settled. Which Member of the House would be so 
bold as to undertake this forecast at the present time? 

In the light of these circumstances Government have come to the concIu-
·.Bion that the most practical course, and the course most fair to the· House 
in the uncertain and rapidly Buctuating conditions and with the exacting and 
imperative pre-occupations caused by the war, is to adopt the interim arrange-
ments proposed in the Resolution in order to relieve the general budget and 
take the first step towards setting railway finances on a sound footing, and 
then to proceed without delay, but at greater leisure through the existing 
machinery, the Standing Committee of the Legislature, with the consideration 

· of the very difficult problem of a permanent revision of the Convention. This 
procedure will enable the HBuse to conclude the budget arrangements for this 
year and next and to deliberate- upon the future with the ca.re which the subject 

· deserves. I hope, therefore, tha.t the House will accept this Resolution and the 
··procedure outlined for the future. 

Sir, I move. 
Kr. PreBldent (The Honourable Sir Ahdur Rahim): Resolution moved: 
"That wht'relLB it. hasheen found that the Convention, which was adopted under the 

,\ssembly Resolut.ion, dlLted 20th September, 1924, and which WILS intended to t'elieve the 
n"neral Budget from violent fluctuations caused by the incorporlLtion therein of the rail-
\\8y e8timll.te8 and to enable rlLilwlLYs to carrv on IL continuous railwa:r polic," based on 
the naceRBity of making a definite return to general revenues on the money upended by 
the ~  haa ~  ILchieved these object.., this Assembly recommends to the Governor 

-Hcneral Ul Council that: 
(i) for the year 1942-43, a Bum of Ra. 2,35,32 thouB!'nd shall be paid to general 

revenues. over and above the current and arrear contributiqn due under the 
Conventdon, 
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(ii) from the lst April, 1943, so much of the Convention &8 providu for the ~­

bution a.nd allocation of 81Jrpluses to general revenues ahall cease to be lD 
force, 

(iii) for the year 1943-44, the Burplus on ~ ~r  lines shall be utilised to .rI!pay 
any outstanding loan from the depreClatlon fund and thereafter be dlVlded 
25 per cent. to the railway reserve and 75 per cent. to general revenues, the 
los8, if any, on strategic Imes being recovered from general revenues, and 

(iv) for subsequent years and until a new convention is adopted by the AsIemIbIy, 
the allocation of the surplus on commercial lines between the railway reserve 
and general revenues shU be decided each year on consideration of the needs 
of the railways and general revenues, the 1088, if any, on Itrategic linea beUag 
recovered from general revenues." , 

Jrr. President (The Honourable Sir Abdur Rahim): There a.re a number of 
:amendments to this Resolution. I do not know if Honourable Members would 
now care to move them. ' 

Dr •. SIr Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
"madan Rural): I have two amendments and I would like to move them both 
.at one time so that if one is accepted then the question of moving the second 
"will not arise. Therefore, I move: 

"That thediscuasion of the Resolution be postponed in order that the whole quution 
~ be examined by a Committee of this Home consisting of the followinr Membera: 

The Honourable the War Transport Dr. P. N. BanerjA, 
Member, Mr. Jamnadas M. Mehta, 

The Honourable the Finance Member, Sir F. E. James, 
The Financial Commissioner of Railway., 1\[r. T. Chapman·Mortimer, 
Sir John Francis Raper, Sir Abdur Halim GhuP1&vi, 
.$ir Mllhammad Yamin Khan, Mr. N. M. Joshi, and 
Mr. Muhammad Nauman thlf' Mover." 
If you pp,rmit me, Sir, I would like to adg four more names for the member-

·ship of the Committee, namely: Mr. K. C. Neogy, Mr. Hooseinbhoy A. Lalljee, 
Mr. Govind V. DeshmuklJ" and Sardar Sent Singh. 

The second Amendment is . . . . . 
lir. Pre&1dent (The Honourable Sir Abdur Rahim): Wait a minute. The 

Honourable Member cannot move both the amendments at the same time. 
Amendment moved: . 

"That the discussion of the Resolution be postponed in 'order that the whole !luutiOD 
· ~· be examined by a Committee of this Houae ~ of the following Membera: 

The Honourable the War Tranaport Member, Mr. T. Chapman-Mortimer, 
The Honourable tbe Finane. Member, Sir Abdul Halim GhuzDavi, 
The Financial Commissioner of Railways, Mr. N. M. JOIm, 
tlir John Francis Raper, . Mr. K. C. Neogy, 
Sir Muhammad Yamin Khan, Mr. Hooseinbhoy A. Lalljee, 
Mr. Muhammad NaUJllan, Mr. Govind V'. Deahmukh, 
Dr. P. N. Banerjea, Sardar Bant Singh, and 
Mr. Je.mnadas M. Mehta, the Mover." 
!:tir F. E. James, 

Dr. Sir ~ Uddin .Ahmad: While moving the amendment, I ma.y just 
'remind the Honourable the Mover of the Resolution about the procedure that 
'we adopted in . . . . . . 

P&Ild1t T.a1rabmt Kant. ][altra (Presidency Division: Non-Muhammadan 
Rural): What is the time limit? 

Ill. Preatd.ent (The Honourable Sir Abdur Rahim): The Honourable Member 
'need not trouble himself now about the procedure. 

Pandlt I.aJrabml Kant. JIa1tra: What is the time limit for speeches on 
,amendments to Resolutions? ' 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member ought to know that. 

Does the Honourable Mp.mber wish to' move any other amendment? 
Dr. Sir Zia Uddin Ahmad: I said if this is rejected I will move the other 

,-one. 
Mr. Prelident (The Honourable Sir Abdur Rahim).: The Honourable 

Member cannot do that. Now that his first amendment has been moved, he 
. ..oan move his second amendment. 

Dr. Sir Zla Uddin Ahmad: Sir, I move the other amendment: 
'That for the original Resolution the following be lubatituted: • 
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"Tbt thill Allllembly r ~ to the Governor General in Council that. ~ followlng_ 

proviso be added to clause (3) of the Convention adopted by the Assembly In Ita R ~
tion dated the 24th September, 1924: . d D 

'J>rovided further that the amount exceeding 75 crores m the R ~~ an 'pre--
ciation Reserve }o'unds shall be transferred to General Revenqe. 

Mr. President (The Honourable Sir Abdur Hahim) : Amendment moved: 
'That for the original Resolution t&e following be, ~  . . 
"That this Allllembly recommends to the ~ r  General m Councd that. ~ followmg. 

nroviso be added to clause (3) of the Convention adupted by the Assembly In Ita Resolu-
tion dated the 24th September, 1924: 

'Provided further that the amount exceeding 75 crores in the Reserve and Depn--
ciation Reserve Funds shall be t.raneferred to General Revenues' ... , 

lit. GoviDd V. Deshmukh (Nagpur Division: ~  Sir, I rise 
to U ~ mv amendment: 

"That ~ clauses (ii), (iii) and (iv) the following be substi.tuted : . 
'l'haL a Committee, consisting of the Honourable the Member for the ,.Railways, the:. 

}{Qnourable' the Finance Member,. the Financial .commissioner ~ · R,,:Uwayst.., Dr. Sil" ~ . 
Uddin Ahmad, Dr. P. N. BanerJea, Mr. Hoosembhoy A. LaUlee, Sir F. J!i. James, Slr-
Abdul H;alim Ghuznavi, Mr. N. M. Joshi, Sardal' Sant Singh and the Mover. be appointed 
to review the working 'of tbe Convention of. 1924 and to make ~  for allo-
cation of railway surpluses between generaJ. revenues and raIlway revenues for the 
duration of thie war and to make such other recommendations as the;v deem necel.ary· 
lot' the ~ r periods and to report on or befol'e the 31st August, 1943'." 

Kr. l'1'esldent (The Honourable Sir Abdur Rahim): Amendment moved: 
"That for clauses (ii), (iii) and (iv) the following he 8ubstituted : 
"l'hat a Committee consisting of the Honourable the Member for the ¥waya, the-

Honourable the Finance Member, the Financial Commissioner for Railways, Dr, Sir Zia 
Uddin Ahmad, Dr. P. N. Banerjea, Mr .. Hooaeinbhoy A. Lalljee, Sir F. E. James, Sir 
Ahdul· Halim Gbuznavi, Mr. N. M. Joshi, SardRr Sant Singh and the Mover be appointed 
to review the working of the Convention of 1924 and to make recommendatioDII .for allo-
cation of railway surpluses between genernl revenues and 'railway revenues for the· 
'duration of thie war ami to make such other recomlllendations as the\" deem neceuary-
for the post-war J;leriods and to report on or before the 31st August, i943'." 

Now, the mam Resolution and the amendillents Ilre open to discussion. 
Dr. Sir Zia Uddin .Ahmad: Sir, on It point of order: when this Rosolution was 

n,oved on the 24th September, 1924, there was no time limit in the speeches, as 
I nllticed from the length of the speeches . . . . . 

IIr. President (The Honourable Sir Abdur RlI'him): I do not know why there 
. was no time limit. That is the Standing Order. . . 

Dr. Sir Zia Uddin AhlDad: On account of the importanCe of the subject· 
probably. . 

IIr. President (The Honourable Sir Abdur Rahim): Perhaps it was agrllEld' 
upon by all PaTties at the time; but, any how I have to enforce the time limit. 

Dr. Sir Zia Uddin Ahmad: It may be suspended on Qccount of the importance. 
Kr. President (The Honourahle Sir Abdur Hahim): 1 cannot allow that. 

There is the Standing Order. I cannot suspend the Standing Order. The-
Honourable Member can go on.' 

Dr. Sir Zia Uddin Ahmad: In '"iew of the faut that we are lillowed only 
fifteen minutes to discuss this very important ReSOlution, - it clearly shows that-
it is impoRsible for the Assembly to' coine to an agreement which tnay bere$son-
able; bacause it cannot. be properly discussed and this is an additional argument. 
for my proposal that.it should be referred to a committee where we can discuss 
the proB and conB acrOE-OS the table and decide the issue; we ought not to rush· 
through the change in this very important Resolution, which I call 0. sacred 
~  because everybody is allowed to speak only for fifteen minutes and 
WA will be changing this very important measure of H124. 

1 will just remind you fimt about the procedure, t,hat when 'this Resolution 
was moved on the Bra Marcil, 1924, the Government at that time agreed to refer' 
the matter to a committee. Mr. Ramachandro. Rau who moved the amendment 
on the ,3t;d March said that though no doubt the Central Advisory Board and the 
Finance .cortlmiUee may examine those propOSAls. he would like to hlrVe .an 
independent discussion by a committee of the House. Though my Honourable-
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friend, the War Transport Member, may refer the proposal to an advisory com-
mittee or to any other committee,. it seems desirable that the matter should 
be referred also to a committee of the House as they did on the previous oCC,laBlon, 
on account of the importance of the subject. 

In the first instance, l would like to draw the attention of the House to the 
history of the Depreciation Fund. Before 1875, the r ~  used to allocate 
some money for renewals and replacements; but they set aSIde. very r~  sums 
of money uuder . ~ r  ~  ~  a small.er profit; and smce ~  ~ r  
was guaranteed QY t.he Stute, It paId. the compames very well. In 18,5, Govern-
Dlent realised the position and abolll:!hed the system of the reserve fund at that 
time and they .began to allot as much as 'NUS ~  for r ~  
rent:wals. Then during the Great War the Government of IndIa made .the 
mistake, that instead of setting aside tLe annual grant for replacement and 
renewals, they spent the entire income for the prosecution of the Great War. 
The result WJUl that when the war waR over the replacements and renewals were 
entire tv behind time. and the Railway Retrenchment Committee at th:.t tirne 

~  it at ~ r r  but the Inchcape Committee calculated it at il8v crores. 
I went through the figures and I thought it ought to have been. over 22 crores 

., at. thtlt t,ime. The subject was again examined by the Acworth Committee, 
and thev rlovoted considerable time to it and recommended the forlllation of a 
depreci;tioll fund; and on that committee's recommendlltion, we had our Con-
vention of 1924. Then the qU<lstion was taken up, how this depreciation ought 
to be clllclIlRted. They' put down the life of every article and they came to & 
certain figure; but in 1935 they said it was unnecessary to have thisCl1lculation 
aud they put down the depreciation to be equivalent to one-sixtieth of the 
capital at ~ r  This system is ~  to very great objections. :rhe other 
thing on whlch they went on the wrong track was the ~  the 
Dickinson Committee. This Dickinson Committee by continuing this particular 
question of depreciation fund made certain recommendations which were l'eally' 
not quite clear and which to a certain extent were really confusing. Within fif-
teen minutes I cannot discuss fully the recommendations of this D:ckinson 
Committee, on account of which we went on the wrong track. Of eourE.'EI, had this 
b".len referred to a. Comnlittee, I would have specifically pointed out the reCom-
mendations and implications, and hc/w we fell into the error. This Depreciation 
Fund m'il!inall:v started as a kind of renewal fund, hut later on the name was 
changed into Depreciation Reserve Fund and they began to build up the fund. 
The .:lxperience of the last eighteen years has shown that the expenditure under 
the head of renewal. and depr€ciation is about Rs. 8& crores and we set aside 
about ~ crores under this head, which is reRlly much more than what we re-
quire. We ought to have deposited only 8i crores, and not 12t crores as we are 
doing. This depreciation which has been calculated at the rate of one-sixtieth 
of Lhe capitul at charge is much more than one in .business would allow. 'l'his 
~ r R out to 25 per cent. of t.he working expenses and 14 per cent. of the gros!'! 
In.come. '.rJ.!ere are so many business people in this House and I Rtlk them, 
wIll any busmess man allow such a percentage under the depreeiation fund-
24 pe;. ceut. of the working expenses Qnd 14 per cent. of the gross illCOlllC? 

~  II'! a. percent.age which is thoroughly unjustifiable and it would not. be .follow-
cd III any ,)ther country. I cannot go into the details of this matter. I have 
g,)t rl1portl;-they are not just here on my table. but in the office here tlwr(, are 
reports of all the railways in the world,Continental. American and so 011. I 
h:i'\'c go liE' int.o this (Iuestion very carefully in the ease of! all railways in the 
wor!d, and l. have got bdore me statistics published for all the railways. In, 
IndIa only they han.- got these depreciation ~ r  and it clearl:v ~ that 
we ~r . the c;mly country in the wo!ld which has adopted this ~ r policy 
and It IS actmg very badly on the operating ratio. It is a wrong principle that we 
have adopt.ed, ~ much so that it gives n wrong figure about the operating ratio 
~ the. I ~  raIlways. . J .have taken the trouble to find out the operating ratio 

Wlth and WIthout depreCiation fund. and also the ratio that would ftJllUlt if " • 
• .. .. o 
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IldopL a correct policy with regurd to deprecia'tion, that'i$, set aside 8i ctores 
for dC}ll'eciation fund and not 12i CI·ores. If we continue to adopt the. ptCclent 
policy we are giving 0 wrong impression about the working of the [ndian taiiw.ays 
IDpersons who IU'C n0t familiar with the working of these things., Fh:st of all. 
I submit. that we should revise our policy of depreciation fund; that is.,,instead, 
'I)[ depositing one-I:lixtieth of the capital at charge we should deposit only B.s. Gi'. 
"('rorel which is necE:ssory for replacements, but with this proyiso. that' if in any 
particular year on account of war eonditiolls or r ~ that t;um Clitunot be 

; 'spent, it should be put in a susptmse account us the Finance Committee of, the 
Railwnys hus already recorillnended. That is reruly a sound poli.!y, \!Iut it is 
not nece!<sar.y to build up two reserveR, depreciation reserve uii'd u180 ~ R  
reserve. The maximum figure recommended by the Acworth Committee was 
5(1 croteR for the Reserve Fund. J think that we should have a little higher 

\('I:i:g1ltle iQint!l have an equivalent of one year's expenditure. S.ome peTSOns sug-
~  ·il.l'1t»ltt RI!. 100 croreR. I have taken an average of the two und I:.(·(·om-

, merided Rs. ~  crores which is really a safe margin to be kept. 'So".1 r*lllOm-
: mend that ~ spend as much money as we require for replacements IlDfl re-
:oewIlIs, nnd the experience of the last 18 years shows that we require Rs. 8i 
~ r r · . Whatever balance is left, it should be credited to a reserve' fund wmeh 
'$hould be built up till we have reached the figure of Rs. 75 crores. and any 
sum over and above this should be given to the general revenues, OeeaUt'l8 this 
enormous inaome that we have from the railways is due to war conditions, it is, 
a ~ I.  ~  the t,axpayers and users of the railways. and ~  is very desirnbTe that 
,·hlS amount ought to he tranRferred to the general revenues. ' 

, Let me deal witli the operating llttio. The percentage of the oper-;tting ratio, 
excluding depreciation is 58 and including depreciation it is 7I. per oent. Let 
me tRke the year., 1981-82. The percentage excluding depreciation is 56 and 

~ depreciation it is 72. If we calculate on the basis of II reasonahle 
amount for the depreciation which ought to be taken, that is, the amount which 
we spend in rCllewal·-it, works out to 65'82, and 65'82 is R very good operating 
ratio JiCl'Centage when ~ compare it with the operatingrlltios of rRilways of 
othercOlmtrie!\ in the world. The only country which was probably .:heaper in 
rtlmiing was .Japan for that particular year, but we would be more economical 
'thaI'la.ny other coutltr.v. If we tum to the statistics giveu in .. Statisque Inter-
'il&tionale des Chemis de Fir Paris", the percentage given under the head ~ 
ceilant'olll'l" hfls ellormously increo.sed in the case of Indian railways and very 
imwh more so as cOmpared with other railways. If anyone goes through the 
'8'tatist,ics, he will see what is the humbug in putting 25 per oent. of the income 
under the head "misct'llaneous". The" miscellaneous" should not go beyond 
10 per cent., but it is 25 per cent. in the case of our railways. Several experts 
of railways of other oountries have put me this ~  you have got such a 
large percentage under the head ~  •.•. The reason 'is that we are 
putting depreciation under the head "miscellaneolls". and 'a very big morsel of 
our ~  is put under the head depreciation. In these statistics there is no 
oolumn for rleprel'iation "'imply because it dOeR not exist, and the vnly place 
where they ('nn {.{iva this deprecilrtioll on the Indian railways is under the hend 
"miseelhmp.ous" becausE' they have no other specific column for 'depreciation. 
These statistics have ~ . different headings even for little details, but they have 
no column for deprecilltion and you shove under the head "miscellaneous" a 
ver:v ~ sum. 

JIr. T.S. Swara .&lyar (Government of India: Nominated Official):' The 
Hrmourable Memher haR heen Raying tha.t the. depreciation fund is under mis-
cellane01JR expenditure. Will he kindl:v point that out? The demands are 

'thore and it. iA not shown under "Miscellaneous". . 
Dr. Sir Zla U ~ Ahmad: I am not refeqing to :vour report. t am referring 

to the report prepared in Paris-Statisque Internationale desChemis de Fir Pari •• 
c 
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You IIrc only aware of the Indian railways, butl tiave studied all t.he railways 
in the world. I cl\n give you a report of all the railways in the world. They 
hl4ve got no colulJln to indicate deprecintioll which your railways have ,got. 
This reminds me <)f the story of an U.lCfOl·d gelltleuum who was given J::luU and 

asked to give an account. He made an account which gave, neck-tie Ii" 
.collar lB., and miscellaneous £99-17-6. 'fhis 1s the IJosition of our railways as' 
:lomparcd with thut, of otherruilways because th .. whole of the depreciation fund 
iH put undtlr "miscellaneous", In the other countries they have no eoIumn 
under this head, 1 suy, follow the practice of the other countries and follow 
what ever,Ybody el!;e is doing.. Why adopt Il' Hew method and (·heat the tax-
payer? I tell you why I call it chell Ling bec/lUlle the Finance Member rna,V put 
me tilt. question. When the Tariff Board Committees go into the question of 
how llluch ~  if! to be set aside fordepl'eciatioll, t&e "umpallY suys that a 
large alllount should be set aside, but the Finunce Member suys, "No, it will 
be cheutillg the tllxpllyel', and the ~  DepurtlIlt'l1t. Put whllt is reason-
able", But here they put a very good morsel under the head depreciatio:1 fund 
.and the balance that is leH is caUed sUl'plus, hut that is a slllaller IIlIrplus 
beeause of the lllrger share put in t.he depreciation fund ill a wrong manner. 
If my !;uggestion is adopted, the share of surplus will automatically increase and 
we get four crOres more which is wrongly and incorrectly put in the depl'eciation 
fm;d. , 

)\;)\V, the other poip.t I should like to make is, that this thing is unnecessary, 
because it complicates the financial issues. I can point out certain 

12 NOON. figures and it will be very difficult to decide whether that particular 
expf:llditure should be put under depreciation or under revenue or under capita\. 
I dlallenge any financial expert on the railways to teU rn,e under which heading 
it I';llOuld be, classified. Difierent experts will have different opinions on- this 
point and this difficulty has arisen on account of the wrong system of account-
ing and your wrong policy. You should follow one simple principle .and it is 
this If any expenditure brings you income, it sliould be pui under capital 
ext>enditure. If any expenditure does not bring apy income, it ~  he under 
the head revenue. Thi" simple test should determine under what head the 
(:Ixponditure should be classified and you do not require any expert accountant 
to tell you under whioh heading the expenditure ehould be shown. The system 
that. you follow is really like putting a third wheel to a bicycle, which will only 
retard its smooth running. You may say it is safe but it is really clumsy.ana 
it retards the progresR of the wheel. So, this thing is unnecessary. 

'l'he next point is this. Take the example of a pair of boots. Suppose I 
purchbse a pair of boots. I ~  a very good account. l,borrow from capitaJ 
or re\,enul> or from depreciation. I buy it for Rs. 82. The normal life of that 

~ i· 8 years. I set aside Rs. 4 from my general revenue for depreciation. 
AJ:ter r ~ years, it wants re-soling. I thought that if it is re-soled, its,life will 
be increased still further. The value of that thing will not go 'JP, becl\use 
even if it is repaired, it cannot bring in more money. It will be very difficult to 
decidu whether I should take the amount from depreciation or capital or 
revenue. Suppose a line is abandoned. They have not yet made up £lieir mind 
I~ to unuer what head it should be shown. The reports that they have are' 

ve!'y contradictory. One committee says one thing and another commit-tee says 
annther t.hing. Some people say it should be met from reserve, some say 
partly frum depreciation and portly from reserve, while others say it should be 
paid from the revenue account. This confusion has also arisen from wrong 
:It!l'Ountanry. ']'here is atso this wrong method of creating"B"aepreciation fund. 
I, therefore, request that we should in the first instance revise this wrong ~  
of thE" depreciation fund. This four crores which will be released from the 
depreciation fund will come to the general revenues. During the war, we want 
money very ~ .for our successful prosecution of the war and. we allow only 
as nlUch to the railways as is absolutely necessary. For example. they should 

- .J 
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build up (I speClal reserve In the Dame of the suspense account, to brmg m thett 
replacemE>nts and renewals, liS soon as the war is over. That is permissible, 
and that which remains over and above what is required for the railways should 
be gIven to the general revenues. That is the pohcy which we' ought to adopt 
and follow, and the system by which we have built up the depreciation fund 
IIh.mId disappear altogether. 

1'111:\ other point which is also very iulportant is what should be the maxi-
IllUlII valu,e of this Reserve Fund. This iii a thin" which you cannot discuss-by 
meum; of speeches in this House. It will have to be carefully calculated and. 
cOlll.idered in greater detail and it is for this reason that I have suggested the 
fOrHllltioll of a small committee which should read the ~  of the-
1Jickin&on Committee and other committees. In the policy',we adopt, we 

~  ~  bear ill mind the years of depression that may follow after the war, 
JUII\ UI:l we had from the years 1930 to 1935. We must make provlsion for tl;l.at. 
This thing has got to be very carefully considered. I myself propose 75 crores 
»oughly III olle of my amendments but I feel myself that you cannot ,give a' 

~ figure in an extempore manner. That is not fair to the House and not 
fair tc: the general revenues and not fair to the railway anministration lisen. 
Tho 'fjr8t thingthut 1 should like the committee to consider is our polioy of 

r ~r  fund, I think we are not fair to the general revenues by setting 
aside unnecessarily, against the practice of all other countries, an additional 
IImonnt or four crOTeS every year, which ought to be released to the ,general 
revenues We ought to build up a rtaerve fund and anything over and above 
that flhould go to the general revenueR. ' 

'1'1-e third point I should like to be considered is that we are bound by the 
<':ollv'llltion of 1924 to pay back the arrears to the general revenues but we are 
not bound to pay back all the money that we ~ taken up from depreciation. 
My friend may say "No, the depreciation fund should be used only for depre-
dat.ion". I remind him that it is called depreciation reserve fund. If the 
money IS wanted for other purposes, you can fall back upon this fund, because, 
it, is ~  depreciation fund. It is also called depreciation reserve fund. Just 
8\1 mLmy people keep two accounts, one for the income-tax people and one fen-
tbcTIIllelvEls, here you have the depreciation fund which you c".:tnot touch and 
the! dllpr('lciation reserve fund which you, clln toucn but pral1tlcally speaking-
both of them are the same. We say that tlOm6 portion of the reserve funt! 
ough", to go to the general revenues. In a small speech on the floor of the 
HousA, I cannot say what should be the actual value of that. We will have to 
gc into that r.arefully In the committee. I assure my Honourable friend that 
we hn,ve every sympathy with him. We want to b\\ild up our railways on a 
solid foundation. We are anxious to help the general revenues during the 
wl\r to our maximum capacity. At the saIne time ,we should now build up .. 
sound s.ystem of finance, at a time when you have plenty of money When you 
Ilre nnder depreciation, you will have no money. This ill the proper time to 
build up a sound policy. I beg the Honourable Member to take ft caref\ll note' 
of nil t.hes('l points and not to hurry the Resolution. I ask him to refp,r it to a 
eomlllit.tee- of tbis House. 

Mr. Govtnd V. Dellhm11kh: The Convention which is sought to be modified 
by this He-llolution is mentioDP.n on palle' 3869 of Vol. IV of 1924 of the Assembly 
~ . It will appear from, a perusal, there was an idea of fixing up a detrnite 

and regular figure, so thllt the railway finances RS ~  8S the general finances 
may be built up on proper lines. With that view, they, proposed th is Convention 
ami it will also appear from the perusal of that Convention that r~ Wllg no 
RIWh idea as the huilding up of a depreciation fund. 'For instance, first of all, 
wc CClTrU'l t,o clause (2) which gives us an idea ,a8 to how the surpluses of the-
nailwllYs should hA allocated towards the general revenues. In clause (8) we 
~  th1lL "any surplus remaining after this payment to general revenues ahan 

" 
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~ r rr  to II. railway reserve; provided ~ ~  aUlouqt availlloble for 
tl'llllsf<lr to the rnilway reserve exceeds in'dny year ~  crores of rupees. only 
two.thirds of the excess over three, crores shall tnr &rans!erred to the railway 
rt:S('l'V'.l and the remaining one· third shall accrue to general revenues", In 
dausc (4) we have it us to how '·the railway reserve shall be used to ~ r  the 
payment of the annual contribution to general reVtlnues; to r~  If ~ ­
.sary, for arrears of depreciation and for writing down and writmg off ~ .  
and to strengthen the financial position' of railways in order that ~ sel'Vlces, 
l'endered to the Imblic may be improved and rates may be r ~  . These 
wenol tl1e principal irleas which guided the framers ot the Oonvention then. 

Now, Sir, we had a forecast of this Resolution in the speech that was deliver-
ed bv the Honouruble Member. In paragraph 18 oJ his speech he said: 

"The main question is ;whether the proposed pllocatioD8 to railway feservell are 
.adeq"uate. " , 

That is the c:rux of the whole thing: 
"In an attempt to assist general revenuea, al'e we being generou. at. the expeDle of 

railways! On till' one haild, we must consider part.icularly the provision of adequate fundi 
"TO cover post-war rehabilitation and to meet our interest charges in periods of depression 
.and, on the other, the plight 01 the general tax-payer." 

Now. it, will be t;eeri from the figures that 1 propose to give that larger 
.nmouut'l were being cQlltribllted to general revenues; if it was so, why should a 
Rcsoluti()(1 likp, thiK be brought Ilt this stage? For instanct!, in the year 1925-26 
the R ~ were contributing, in round figures, 6'7 crores. In i941-42 the 
Ruilways r ~  crores Bnd in' 1942·43 they contributed 20,18 
>erores. Bviclently, the general revenues are getting mOfe and more slices out 
of t·he ~ r . If that is so, where is the necessity of giving more money 
to the general revenues? I do not say whether they should get or not bllt a 
case has ~  to be made out. It is a matter for inquiry. When they are not 
borrowing ~  money and the,v have "leared their debts due to depreciation fund 
and when they are meeting other expenses and making surplus profits, why i, 
it tha.t; they want to make an arrangement by which a larger portion should b. 

. ~  to the general r ~  For that they must give us reasons. 
fte BOIlourable Ilr .Teremy Ralaman (Finance Member) : Does the 

Honollrablfl Member realise that the latter figure he lmantioned in relation to 
the year 1\)42·43 is only arrived a.t by going beyond the scope of the Oonvention? 

Mr. GoviDd V. Deahmukh: I am merely saying that reasons are to be given 
for IIIuking- thiA change. I um not say..ing that you may not be needing, this 
money but WH eunnot gather how you have urrtved at this figure. How do you 
say that in 1942-43 you will require so much amount? You are anticipating 
thing.;, YOII Rhould give us reasons and we must sift them. ] do not say that 
you lUlve llO I ~  to orri"e fit 8 ~r r figure lmd ~  ill this particular 
Ht'''IJ!ution :vou say that you wanted a definite figure. YOIl merely give.11 pro-
'port!on of the surplus--75 per cent. to go to the general revenues and 26 per 
..-,pnL to thp., reserve fund, but why not more for the reilerve fund and less for 
the gene-rill revenues? I am merely suggesting 'that theSE> arp matters whicn 

~  be I{one into. You must explain why and how you hAve ilrrived at this 
"figure, 

H:IlVille' said that much, let me say one or two things which ought to guide 
ut, . h 1924·25, when this Oonvention was being debated, there wi!! a Auggea-
tior. from the popular side of the House, 8S it was then constituted, that I/o 
largof'l" share of the surplus should be utilised towards the general rev/lnues and. 
101,0 then Member in charge, Sir Charles Innes, said, "No, we should not have 
a lllrgE!l' share for 'the general revenues". Why? He answered, beoause you 
would not be in R position to reduce t·he rates. He said, "We do not want to 
tRx trallsport and it is the po1i<,y of the Government that the fares and. rate. 
sbpuJd be reduced". If we go through all those lengthy diRcussions, t,hlS will, 
be apparent. Now, how is it that when the popular side were prepared to make 
an off,..)· that a ~r r share of the surplus should be utilised, the ~r  
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Member in charge then said ., No' '" It shows that there is another side to this. 
quclitlUJl lIiSO, UlUlIe!,Y, w!.len you are earnlng more money, the rates lind freightfil. 
!lllOUU be reduced. lOU cannot Igllore thiS . 

. t\ow, Sir, It wall said by the honourable Member that although we' have got 
th;s bUl'Jilus, it- is not II ~ I  to reduce the rates and freights. His exact. 
wordlJ were: "There would be no change in the fares and rates". Those are-
pot the wordtl which bring cheer to us. As a matter of fact, those w;ords depress 
us. }<'rum the point of view of the agriculturist YOIl have got to consider whe-
.tlll'l' it jt) not possible for you to reduce the rates and fares. From the point of 
vicw of third class passengers, whose interests were very lnuch before the 
HOlIIJuwbie Member who was then moving for this convention, 'we have to find 
uut whether it is not possible to reduce the rates and fares now. This Govern-
ment could very well do it but ~ won't,. On page 9 of the Honourable Mem-
ber's speech there is II reference to a certain passage in which they disclose-
how t.hey were able to make large revenues. One of the reasons is the imposi-
ti(,ll of un udditional charge of 12! per cent. on fodder and food grains booked in 
small consignments. So, it is the poor agriculturist who is hit thereby. Is 
there not another point of view? Could you not consider this point of view 
and giy..: relief t,o howsoever small extent it may be? It is desirable that aU 

~  points should be considered. Then, Sir, the rates and fares affect the 
Indi.lTl trade and t11e Indian commerC'e. These are the points which should also 
be eUllsiderE'd. while you are giving a bigger slice to the general 
revenues. Then, you have to cOllsider whether a contribution of 25 
per cent. to t.he reserve fund will be sufficiept if you nave . to 
take the interests of the employees into conllideration and if you have to meet 
the other contingencies whiC'h mlly ariRe. These are the points which must be-
taken into consideration. It is not enough to say that the war is on, we must, 
thereforE', URe our surpluses to help the Government and not rel'ie\'C' the general 
tax-puyer. The majority of people who live in this country are poor pe?pTe ~  
their Jloint of view must be considered. Therefore, this is also a r ~  

, whether you should not build up a bigger reserve than 25 per cent. to WhlC'b 
YO'I refer: I am ~ all this with tQe idea that you should take into con-
siderution all these things, because you propo'le t,o give 25 per cent. to t.he-
£{t'nerul revenue and 25 per cent. to the railway resene. 

Thr, paSf·\Rge to which I was referring is· also to be found in paragraph 15 
of ~ speech where he says that "it is proper to mention that we are not con-
templa.ting any generl!-I change in the existing fares and freights, next year". 
We should desire you to contemplate a change in order to reduce it. My 
Honourable friend, Dr. 'Sir Zia Uddin, has already toUGhed this question about 
the depreciation fund and so I will not refer to it in my speech. 

1'heRe Are the points in short, namely, that you cannot, unless vou RO 
thl'nugh nIl the facts and ~ r  approach this question from all points of ~ 
and YOll cannot fix up Il rlltio of 75 and 25. It is. therefore, very necessary that 
this qnestion should be t.horoughly gone into by It committee of the House. 

Sir 1'. E. lames (Madras Europeltn): The division o! opinion ~  T think, 
really not. so much on 11 matter of principle on which we agrt'£' as on t.he 
time and manner of its application. The Honourable the War 
r ~ r . Member Will realize that the burden of the speeches !.loth 

of the lellnled Doctor lind of my Honourable friend who has just sat down 
is that. the railways should be put on a sOllnd financial basis,and with that 
object we have every sympathy. In fact that has 'been the burden of cur 

~ during recent years. Therefore. all agree with the necesFlilv for 
revision. The onlv diMwecment. is nR to the time and manner of that 
revision T think' the ~  mnde hv mv Honourable friend. Dr. Zia 
Uddin. nf IIPpointiinR a committee of t,he ~ iR not, if I may sav so. the 
best method of t,nckling thiFl problem lit the moment. Obviously. the Housl>. 
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DUst examine any proposal for revision which may come before it; but examina· 
tion by the House should come at a later ~ . In. the . ~  the War 
Transporll- Member will, I hope, not go away WIth the unprt'SSlon that we would 
like .the whole question to be left till after the war. On the last occasion on 
whicb I spoke on this subject on behalf of my Group I requested that an investi· 
gation should be undertaken even during the war, so that at the end of the war 
railways should be able to face the new conditions in a reasonably strong financial 

~ . Therefore, the'duggestion ~ that investigations should go on. ~  
must in the first place be of a techmcal nature. Very few Members of this 
House, possibly with the exception of Dr. Zia U ~ . ~  ~  ~  ~ ~  
Commissioner, are competent to undertake the techmcal 1Ilvestlgatlon WhICh IS 
involved in all matters relating'to the depr.eciaVion fund. There is the ~  
8S to whether the present principle of allocation has not become out of date With 
the increased depreciation I1S a result of the excessive use of railway assets during 
war time. There is also the question as to what stize of· reserve fund will be reo 
quired lind whether there should not also be in addition to .the depreciati'>D and 
reserve lund a betterment fund. As these are matters· which raise ,very im}lort. 
ant financial questions, they should in. the first instance be gonE:. t;hrough by 
technical Rnd financoial 'experts. Therefore; I hope the investigation that will 
proceed between now and the end of the war will be undertalten by the Financial 
Advisers and experts who are attached to the Railway Board. and any othere 
who mav be invited to assist the experts in their examination. When there, 

~  have reached a certain stage where they may issue in specific 
reeommelldations, then this House should be, as soon us possible, seized of such 
propOilals. '" 

1 ~ not. for a moment suggest that the Committee proposed by ~  Honour. 
able friend IS not. extremely good one; but I find that there urc already Commit. 
tees of thif House Bnd of the Legislature the services of which should 'be utilized 
for this purpose. The recommendations regarding the financial clauses of the 
Convention might. I suggest, be considered. in the first inBtance, by the Stund. 
ing }t'imlDce Committee for RaHways. That is 8 committee of the House. If 
my Honourable friend, Dr. Zia Uddin, wants a good committee-a motion will be 
brought before the HOllse shortly for the election of members from the various 
Parties for that committee. Other matters should be considered by the Central 
Advisory Council for Railways, which a'gain is a committee representative of the 
Legislature, I hope very rnuchthat the learned Doctor will find himself an 
elected member of. both these Committees. I am quite sure thlit his pro-
found knowledge Will be of great value when we come to discuss this. question. 

Dr. Sir Zla Uddin Ahmad: In 1924 when the subject was examined bv the 
Ranway Standing Finance Committee and the Central Advisory Committ;e lor 
~ . the House appointed another Committee to examine the whole ques. 
hon. 

Sir ... E. Jam88: Of course at that time. I do not suggest fOI' 11 moment 
tha.t the only body fit for the examination of this question should be the 
Standing Finance Committee for Railways. ,When proposals corrie before us, 
lIaturally we may wish an ad hoc committee to consider them. But now is not 
the r ~ ~ tlime. I do not think we actually differ on· principlo; we ull agree 
t,hat J'eVJSJon must come and we ask that that reVision should come for flxamin •. 
atio'1 by ~  House at a lat·er stage. 

Mr. Lalch&n4 lfavalral (Sind: Non·Muhammadan Rural): Why not now? 
Sfr P. B. Jam .. : I am afraid my Honourable friend hilS not followed. It 

is very diffiqult for me to convince him. The point is that the matter has not yet 
reached the sf,age where the examination bv a Committee of this House would 
be suitable. That is my point. You may disagree w'ith it, but that is my point. 
I suggest the House wourd be well·advised .to accept the motion aA an interim 
nrrangement now and request the war Transport Member to assure the Housc 
that he will proceed with the investigations on the linel! T have Rllggest.t'd and 
whell these investigations reach a certain stage when the:\" ~· issue in recont. 
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mandations is that he might place them before the two committees wh'lch are 
already parts ~ ordinary proceaure and machinery of this House for considering 
these matters. 

In conclusion I repeat that everybody is anxious to put the railways on a 
~ basis and we, particularly, are not anxious that we should be confronted at 

the end of the war with a situation in which preparations which should be oon-
sidered during the war will not actually be ripe for being put into effect nt that 
timr,. I agree there must be give and take on the principle as between the 
railway and the general budget. I, therefore, hope that the HoUl!.'8 will accept 
this Resolution and not insist upon the amendment moved by my· Honourable 
friend, Dr. Sir Zia Uddin Ahmad. \ 

Mr .. GovlDd V. Deahmukh: May I ask ona 'Point of inforIl\ation whether 
this proposal that is put forward before us today in the shape of a Resolution 
had. the support of the Railway Standing Finance Committee? Was if"placed 
before the Railway Standing Finance Committee? 

Mr. T. 8. 8ankar& .&1yar (Government 6f India: Nominated Official): No. 
F")r t.he information of the House, I may just mention that the manner in 
whi"h the surplus was to be divided both for this year and next year was fully 
exy>lained to the Standing FinancE'! Committee for Railways. But all tne mem-
"bers reserved their opinions regarding that, method. They did not wantlio 
commit themselves to any definite view. They merely agreed to the Qemand 

~ placed before the Assembly, and did not. express their views regarding 
the munner of divis'ion of surplus. . 

Paudtt Lak8hml Xanta Jlaitra: Is it not a fact that the Standing F.inance 
Committee for Railways was not given the slightest irldication .... 

Mr: Pr8lident (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber wiE have his turn to speak. 

Jlr. Muhammad lIauman (Patna and Chota Nagpur oum Orissa: Muham-
madan): Sir, I rise to support. the amendment moved by my Honourable friend, 
Dr. SirZia Uddin Ahmad. Of course, we hold to the pious hope that the HOD.-
('ul'ahle Member for War Transport will see the advisability of acceding to the 
unanimous willhes of the elected section of the HOIIRe. Mv Honourable friend, 
Sir F. B .• Tames, has agreed on principle to the examination and r ~  of 
"Convention" by a ~  of this House, only making Il comment in the 
seuse that he thinks that primary investigations should be made t>efore the mat-
ter should be brought before the House. ~ r those investigations could 
be made during the deliberations of the Committee or not iR a matter in which 
we beg to differ from Sir F. E. James. So, I am justified in saying that this 
is the unanimous wish of the House that the proposals as placed before U!'l 
should be eXllmined by the Honourable Members of t,he H OllRe through 
all I ~  committee. They Rhould be given . an opportunity to look 
int.o the provisions and the implications of how and where we will stand. We, 
on ~ !!'ide of the House, Bre certainly anxiolls to see that ollr rail"'ays work 
on sounder basis and are able to have 8 sound finance, but at the same time, 
~  are l"qulrllv nnxious to see that the ~ r  exchequer does not suffer. These 
are hillh technical questions pf Financial adjustmentR in which close study Rnd 
closer deliheration are absolutely ne·cessl\l"Y. To come be.!ore the House ,,;th 
8 Resolution and then ask us to give sanction to 1t is something whicp probably 
Honourable Members on the Government Benches will understand has not 
bepn ·~  parliamentary practice in any country. including the Hous£> of Com-
mons of England even in t.hese difficult dRYR of war nrgencies. 

Now, Sir, I know it will he R voice in the wilderness which will not probably 
go he:vonrl thiR g"uilderl HOIlRf'. I hope and trust that Goven1ment would not 
disoppoint the non-offieinl elect,ed Members even in Buch matterR, 8S J believe 
the Govel'llmcnt has 110 rle!'lire tn lteell anything secret or do anything behind our 
back If Govtlrnmentha!o' 110 8uch desire, then certainly there is no reason why 
they should not allow Honourlrhlt> MembtlrR of this Honse to contrihute to the 
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di!<cussion aiitel' they ha .... e ~ studied ~  surveyed the r~  ~  
this Resolution. We are trymg to decide whether the entire COllventl?ll ~  
1924 should be revldcd for the interim period of war or only the part which IS 
embodied in the &solution of 'the Govemment. Certainly w.e CUll .make ?ur 
recommendatiiom; 'for cC'nditions duting the war and the interim penod WhiCh 
has been referred to bv the Honourable the ~III  for War Transport after 
ff brief examinatiun. That is the point which I wanted to impress on the Gov-
ernment in support of the amendment moved by my Honourable friend, Dr. Sir 
Zi&. Uddin Ahmud. 

neff.·rence was ~ by the Honourable the J'inancial COlllmissioller for Rail-
wuy" to what took place in the Standing Finance Committee for Railways. 
~ point i« !hat we, ~ members of that Committee, reserved our opinions, 

particularly realising the, implications and knowing that we were not in a 
po.,ition to decide such vitl\l issues without ponsulting the opinions of all 
other members of our own Parties. Without consulting the other members of 
Ot,r Partido we did not consider ourselves competent. at that particular time to 
give expreJ>sion of our views in a haphazard manner. The r ~ the 
Fintl.neiu\ Commissioner should have easily seen what our fuelings were in so 
Teservingmr rights on that particular if<Hue. Certainly we understood that 
we would be ta;tdng too much responsibility in saying, 'yes' or 'no' to the proposal 
which waR p\l\ced before llS without sufficient data 01' mnteriuls. . 

The othel' point I want to discuss is this. whether it is neeessul'.v or not to 
. have u third Committee. The Standing' Finance Committee for. Railways is 
particularly TllflUnt to look to the interests of railways and railw3',Vs nlone, find 
to ndminist,rnti,'c nlll.tters involving expenditure and receipts of RailwaYR. The 
General Stllnding Finance Committee iR to look to the general pOllition of the 
exehequel' of tlw whole country. So, I do not suppose that Imy one Committee, 
inJi"idually and separately. would be competent to do justiee to ~ llIatter like 
tbis, llPless hoth the Commit,tees are one Rnd the same or a third Committee 'of 
the HOllse if'! I\ppointed which would look to hoth side of finanuial adjustment 
th!:; 'gelll'\rnl exchequer and also the rR'ilway exchequer. . 

Sir, I do not want to take much of the time of the House in describing what 
hnr,; been tlw position of the railWflYs in this country. \Ve have alwaytl t.ul{en 
the stalld, at least the Goverr.ment made us believe that r!rilwuys are n\!';o of 
J,ublic utility Keryiee, and as ~  we havt' got to lbol{ into thE' ~  as to how 
milch it hOi{ proved to be of the cllrSs of puhlic utility service. The Honourable 
t.he Member for Wfl.r· "'rrmsport in moving his Resolution said that the earnings 
of the railways in -1942-43 revealed an addition to the revenue of only about 6l 
per cent. from the general public. excluding earnings on war transport move-
ment.s. 'fhis is admittedly another issue. 11 more complicated question whd-her 
,vc)l) want to turn out your customer who payS! you or you wan·t to offer them 
fMilitiell. Yon put all !'lorts of obstacles and difficulties in the way of your 
{'ustomers who pay you. Of course, I do not want to dilate on that issue at all 
at this time 

Now. Sir. I come to the question of finances that may be involved after and 
during the war. Reference was made to depreciation fund and rel.lerve fund. 
Sir F. E. .Tames, referred to a third fund, tile hetterrnent fund or something like 
t·hat. Dr. 8ir Zia Uddin Ahmad said he would like to huild lip tr reserve' fund 
01 7;', crores. ~ . nothing of depreciation fund. He also tried to prove that that 

~ HlP prach('p over nIl the railways in the world. He further said that reser-
vai ion l1f ~ I',ro}'''Is in depreciation fund WAR not justified and that depreciation 
fund £·bould have been only about eight crores. However. personally I am not 
,vet decided in mv mind, whether I can agree to the financial adjustment sug-
gestpd by Dr. Sir Zia Pddin Ahmad. So. tbat only shows the extreme necessity 
?f Memberll of this House for making a closer st.udy before coming to s fin8'l 
ludgment ann cel'tainlv after seeing all the implications which Bre involved. 
The Honourable the Finance Member or t,he Honourable the Member for War 
Trunsport mny feel and even rightly that' whatever prop08A'ls they have brought 
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forward ure ausolutt'ly correct we lI1ay .also come to the same conclusion in the, 
end.· But, why not givc us an opportunity of studying the papers alld recom-
mcudiJlg you in a manner which may be absolutely on the same lines as you want 
UII to do now, We muy corne to the !:Sume decision at which you havo arrived after 
flobubly u morc closer study of things than we have had time to do. With 
thellt: remarks I support the amendment to the originul Resolution: 

Sir ~  oTehanp (Bombay City: Non-Muhammadan Urban): Mr. Presi-
dent, Sir. It might. be oonsidered rather audacious. on my part to ~  on this 
Resolution as I am by no means an authority on Railwuy finance, but after the 
speech of my Honourable friend, the Doctor, as he is called in this House, I feel 
that we are rather at cross purposes. My Honourable friend has been attacking 
the Convention of 1924 . . . . . . 

Dr. Sir Zia Uddin Ahmad: The mUllller in which it WIIS given effect to; not 
the convention. ' ' 

Sir Oowulee oTeh&nglr: At any rate, he appe'ared to me to be attacking the 
convention as something' quite extraordinary and not in eonformity with the' 
practice in any other part of the world. The convention was adopted in 1924 
and' unfortunately, my Honourable friend was not a Member of this House in 
those days. ' . 

What we ought to be discussing, is the variation in the convention for the 
time being, which is suggested by the Government, and although I was .trying 
to learn what I could from his speech I was not able to follow as to what 
specific objections he had to the changes that were proposed by Government 
only for the duration of the war. Four changes r~ suggested: The first and 
the most. important is that more money should go to general revenues tQan is 
allowed ~  the conv,cntion. Let me point out that in war time most eonventions 
go to ille wall. J do nnt know of any conventions that can stand in war t.ime, 
certainly conventions of such financial importanc.e as the convention of ~ 
So, as I have said, the first proposal is that more mone;\, should go to the 
general revenues t.han ~ nlll)we(l under the c(JDvention. . 

Dr. Sir Zia Uddln .Ahmad: !vI.\' suggestion is that mort' I I ~  Ollght to be 
given. This is not enough. 

Sir Cowaljee oTehanglr: 'rhe :-<(,t'ond is that the responsibility to pll,\' a certain 
amount t.o gem'ral r ~  in ordinary times should be ~  from the con-
:vention for the t,ime being: thut is to say, the Railways should be rdieved Ilf 
the responsibility to pay to general revenues whell bad times come. 

Pandit I,a1cabmi Kanta Kaitra: It, doe& not say that .. 
Sir Cow"1ee oTehanglr: 1£ I Ilm wroug, I will be contradi(lted by the Hon-

ourable the Mover of the Uesolution. . 
The third part of the ltesolution is in regard to the arrangemeut for 1943-44. 

and the fourth sets aside the convention completely during the IJeriod of the. 
war. These are the four proposals that are placed before us. Now, if my 
llonourable frit'nd wllnts mOI'e money for gp.neru\ revenues during the period of 
the war . . . . .. 

Dr. Sir Zia Uddin. Ahmad: This is just what I want. 
Sir OowiBlee oTehangir: . . ..... he ~ .  move all amendment that 

Rs. 2,35,32 thousand is not enough/and we can understand what he wants and. 
therefore, vote with some clear com:cience IlS to what we are doing .. 1£ he con-
Riders taat the Hailwuys should continue to bear the responsibility of contributing 
to general revenuE'S t'ven in had times, he can say so and move that No. (ii) be 
omitted. If he disagreE's wit.h thl:' proposal for 194B·44, let HI': know how and 
where. And the lost, putting n.side the ('onvention iiltogether find leaving it 
open to the Govemment, to makE' proposals for the years following, ,is, I con-, 
sider. tM most importnllt., It l'ract.i('ally gives the Government, a fre(' hand for 
the future. 

There is one floint: Su('h . mutters ('annot he ('onsidered h:,' R Committee 
sucb RS proposed h:,' ~  Honourahle friend. You want A Commission appointed 
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to be able, to anive at definite conclusions ~  regard to how this convention 
should be amended for the future. It cannot be done in war time. In war' 
time all yo\!' want is more money for general purposes and that is what is pro-
posed. You cannot possibly ask fdr a Commission to be appointed in ~ ~  •. 
and I do not t,hink that this matter' can be r..onsidered usefully by the executivEs: 
of the Railways and a report made to this House-it will not be good enough •. 
You will have to get experts from other parts of the world and you cannot do it 
now. If this convention is to be considered on its merits, as it ought to be...-
I will repeat my words-it can only be done by experts from other parts of the· 
world with knowledge of all Hailwayli. You want another Acworth to come out 
to this country and then the Government, the public and this House will be in a. 
better potlition to realize how this convention ought to be changed. 

Dr. Sir Z4a 'Udain Ahmad: Mu.y I ask one question? I have suggested in' 
another amendment. that. 18 crores odd shall immediately be transferred to general 
revenues and there should be no fresh taxation. 

Sir Oowaajee Jehangir: The Honourable Member has not llIoved that. I am. 
confining my remarks to the amendment suggesting a. p.ommittee to examine, 
the question. I am not in a position to ~ the second amendment-I do not. 
know what it means, nor do I know its implications. What 1 can make out 
from his remarks is that he wants the Reserve to be bunt up to 75 crores and 
then take the balance-l must say I do not understand its implications. But 
there is one point which I think is of considerable importance and that is, when 
this convention was adopted in 1924 and ever sinee then, the Honourable Mem-
hers responsible for this Department have been informing us that one of the· 
objects of this convention is to give facilitIes for the travelling public and to 
trade and commerce. So far as I can make out, when we have had bad times--
and I have been in thiA House during the worst times-rates and fares are put 
up because we had bad times and we wanted more revenues. And then when 
you have surplus revenue. when you are making grBater profits than you ever-
dreamt of, you put up tht- mtes and fareA because you want t.o discourage the 
public from· travelling. Well, when is the public going t.o get any relief. :r 
ask for fln explanlltion. . 

The Honourable Sir J:dward Benthall: 1 ~ I said in the general debat& 
that we have not in the past, as far as J remember, put up rates for the specific-
purpose for discouraging traffic. 

Sir Oowaalee JehaDalr: Then for what did you put them up 'I 
The JI.onourable Sir Edward ~ U  I 'have not put them up this year .. 
Sir Oowaajee Jehang1r: Not thIs year. But J know I am paying much more 

to come to Delhi than I did before the war. 
The Honourable Sir Bdward Benthall: I think' the Honourable Member can 

travtll third class the same distance for n rupee as he' could have done before th& 
war. . 

Sir ~  Jehanglr: At any rate, rates and fares have been put up. Besides. 
I conftlss, I am not an authority on the subject. I know that rates and fares 
have been put up. The Honourable Member has been good enough to sav that 
they ~  not ~ ~ to ~  them up this 1ear. Then when are. the public 'to get 
any relIef. That IS a pomt which the Honourable Member will have to consider. 
By all means take the surplus to general revenues· in hard times. Break the-
~ r  by all means. Also, if you like, relieve yourself of the responsibility 

:)4 pnyIDg to the general revenues in the future for the time being. Make thes& 
r r~  p.hanges. Such changes have to he made in war time. You cannot 

help it. As a matter of fact, considering the issue from n wide aspect. this is 
a domestic ~ r  and general revenues. They were ]lot separated 
before. ~ a change during war time is not, onlv nece8SRrv Rnil eRRential 
but it is something that is not exceptional either. I woulc1, r~ r . urge t.hat 
thE' ReRduti0n be pnRRed: thnt Goycmment. be imlf:'cl AS ~  nil pos!'Iihle to 
look into the mattf:'r of the convention morl! r ~  than R ~  hy ~  

• 



.. LEGISLATIVE A88BMBLY [2ND MARCH 190i8 

. [Sir Cowalijee JehsDlIr.] . . . ' .. 
honourable friend, Sir }'rederlck James, by gettmg 10 experts, by o.ppomtmg a 
.Oommission, if necl!ssary, to see how this convention can be amended .. ~  ~  
view is t.hat during war time, and even immediately afterwards, condItIOns will 

"so chancre that an investigation may not be appropriate. You must wsit for 
rnore ~  conditions. You must wait to see bow conditions are immediately 
ufter the war. You may appoint, as my Honourable friend, Sir :Frederick James, 
"said a committee to investigate. They may report and by the time the report 
is O:lt th(, whole circumstances may change, the whole conditions may change 
in the world and tile report vrill be out of date before it is printed. I have 
known of such cases in just as important matters as this, ~  committees· 
report.s have been antiquated befort'" t,hey have been printed because circum-
:stances have completely ~ ~ in the world. Therefore to ask juet n()w for a 
"committee of this House to consider an amendment of the cOllvention is, I think. 
usking for too much, and asking for something from which neither the public 
nor the Government, nor will this House benefit. Government are .laying down 
here very strictly what they are goin$t to do. Control we have never had. You 
will have less control as long as all those· Benches are empty. So it is our oWll 
fault that we have no control, or that we have much lesE' control than we ought 
to have But let us exercise such control as we are· able to. Therefore, I 
"would suggElst, as far as I am cencerned, that this Resolution be accepted for 
the time bein$t. But I admit that I do not like the last clause which gives a 
very free hAnd to Government for the years that follow. As a matter of fact 
the last clause practically knoclts the convention on the head. I will just read 
"it. 

"For subsequent years and until a new" convention is adopted by the AS8embly, ~  
1I!location of the surplus on commercial linel between the railway reserve and gp,neral reve· 
Jll1ft1 shall he. decided each year on cOMideration of the needs of the railwaYII and general 
"I"1lVenUes, the 1088, if any. on IItrategic linel being recovered from general revenues." 

The JlOaourable Sir B4Ward Benthall: By the House. 
Sir OowlSleeJehaDgir: Yes, yes. But we know what it' means "by the 

House". It. means "by Govemment," with the House as it is. Therefore. I 
wouM suggest to the H()nourable Members on the Government Benches "that 
when furt.her changes are made more time may be givep. to the pUblic to con-
"Rider them and that thiR House should also be given a little more time than on 
the present occasion. I quite agree that just now we are in war times and 
budgets have to be framed. Hight or wrong, we have to accept it, But in 
future, after t.he next year, J do hope ~  this matter will be given more serio'ls 

", consideration an4 we shall have. more facts and 'figures placed before us, aud 
that we f;lhall have some sort of report from people whO are in a ~ to 
express an opinion, and also that it may ~ laid before us 80 t.hat, the public 
·can also judge on the merits of the propoRals. 

Dr. Sir Z'.a 'Uddin .Ahmad: Does the Honourable· Member ngree that they 
"should not hoard money by increased r ~  and fares. hut that this hoarding 
should be transferred to general revenues? 

Sir CowlSlee lehangtr: My Honourable friend has his own opinion on the 
matt.er. I have none. But if he'has a. opinion. and it is very definite, let him 

~  8n amendment to clause (i) and ask for mare. 
, Ifr. PreSident (The r ~ Sir Abdur Rahim): I 'think the Honourable 

Memher omrht to I?O back to his seat. 
I(r. ~  .av&lral: Sir, there are three motions before this House ",t. 

-present. One is the R~  itself. asking that the old Convention should 
terminate to an extent. and instead of it four olauses have been 8ug[lest.ed in 
the Resolution which should be adopted. Th(m, Sir, the second motion iR 
with r ~ r  to the postponement of the cons\deration of this Resolution, and 
that 8 Committee of this House be appointed to consider- the question of the 
Resolution. The third motion is that a (It!rtain lump sum be passed over to 

"Centr,,! revenues. Sir, r am not in favour of this Resolution being pRSSed 
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without full and sufficient consideration. Sir I am a member of the Railway 
J:i'ioance Uoinmittee, and 1 must say a.t ~ that the Railway .l<'i.nauce Uom-
mittee bas not considered this question at all. It was reserved for the House 
to .consider. My friend, Sir ,Frederick Jo.mes, was also a party to this question 
beJDg reserved for the House. 1 anI very sorry to See that now' he is uot of 
the opinion that this' Resolution should first he considered by a committee, 

1 J!. K. but should 'be passed f?rthwith and then during ,war ~  
the Honourable the Rallwo.y Memba: who wants It to be conSIder-

ed after the war-it should be considered. If his suggestion is that it should 
be ~ r  by the .Finance Committee or the Rallway Advisory Council 
first, the position is this: that in the l<'inance Committe.e we were notconsi-
dering it because we thought that a committee of this Houso will consider it 
better. . .. ' 

Sir F. E. James: May I just correct my Honourable friend on one point?· 
Actually in the Standing Finance Committee the, question of appointing' 11, 
committee of this House was never discussed. :When the matter came before us" 
we had no time'to consider it sud therefore we thought that lit was much. 
better that the matter should come before the House, when Members would 
be free to give their own 'views.' '. 

Kr. Lalch&nd Navalral: That did not mean that we are barred from making 
this suggestion for a committee. There was no question of making any sug-
gestions in respect of a committee or an expert. We did not consider it 
there. But we suggest here that the :Finance Committee also has not con-
sidered this very important Resolution and to pass it forthwith will be abso-
lutely wrong. This question is a. very important one. It is technical and it 
affects the efficiency of the department and the facilities given to the public. 
If we act acco!'ding to the suggestion of Sir F. E. James and, pa&s the Reso-
lution now and investigate later, it will be something like putting tlfe cart 
before the horse. We have not considered the matter at all, and we are· 
groping in the dark now; and we are told that the matter should be investi-
gated later on, after pall sing thc Resolution. The Honourable Sir Co,*asjee, 
Jehangir does not also like executive consideration-he wants an expert to· 
consider it. This is a very important matter. When a Convention so very 
deliberately arrived at after 80 much' consideration is going to be terminated 
and another Convention is going to be made, it is too important even to be· 
considered by an expert. But if it is considered that a.n expert or a commis-
sion will take a very long time, I can understand that. But what reason 
has the Honourable Railway Member to say that a committee, should not be 
appointed? Why do the Government want to shirk a committee? They want 
us to give sanction forthwith to their' proposals. They say no doubt that there 
will be an investigation after the war, but under the excuse of war we should 
not give away all the rights of the public and even our rights. If you bring 
forward war a8 the reason, tnen 1 say, close the House, close everything. 
Think only of one ,question, winning the war. Do not attend to any kind of 
legislation or anytliing. 'I'hings are going ,on. the administration is going on; 
legislation and many other things arc being done you are appointing standing 
committees; and why shoultl not ihill question be considered by the members 
of the House, in a committee and not at once? Therefore it would be oo1y 
wise on the part of the Government and the Railway Member not to be in 1\ 

hurry like the Amerieans-who as I Ree are always in 8 hurry and don't mind' 
tumhling down. There should be ,no tumbling down on this qU6stion-I do 
understand that the war ~  to be helped and the Central ('.TOvemmenf; 
should he given money for that purpose; but we should ,not ignore the effi-
ciency of the railways or the facilities to the people or the .welfare of the 
travelling public. These things are now being shelved more or less. You say 
only "Look after the war." ~  say, "Give the· surplus 22 crores next year 
to the rl\ilways". TheTe will be 22 crores balance which will do 80 much good' 
to the milways in the way of providing facilities and amenities to the public_ 
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In these days, you should not ~ money out from all directions. You 
ishould keep the public happy and give them some facilities. Look at the 
inconveniences they are having to suffer now ~  we do not' even have proper, 
water facility in the toilet rooms: there are no proper catches: a piece oI wood 
is plugged to the tap and once it is taken out, all the water 'goes down and 
the tank is emptied. I merely say this: do not be in a. hurry. Agree to the' 
amendment moved that a committee should be appointed and this question 
considered from all points of view. It comes to this now, that we cannot 
wait for un expert, we canllot wait for a comroittee; we have to consider it 
ourselves st-ruightaway and we tIo not know whether we are doing the right 
thing or the wrong thing-you are not giving us time to ~ r. ' This 
aouse is ver:" thinly attended lind you want us to piloSE' it now,_ forthwith. Do 
not do anything tha,t will not be creditable to the House or the Treasury 
Benches. We have our re8ponsibility to the public and 'our constituencies. 
'What will ~  SI1;Y if we do us you usl, us'! We have given away everything: 
we have given away. all the surpluses and everything to the Central Govern-
ment. and still everywhere you are putting uS to all kinds of inconvenience 
.and giving UiI' no facilities. The position is this: this' year we have 86·28 
,crores, and the contribution which would be otherwise given-l per cent.-
will be 5·14 crores; and the arrears of contribution will be 12·65 crores; that is 

ibeing given because there is a debt payable to the central revenues; then we 
.a1so give 2·36 crores and that is a gift" This was a question which came 
prominently before the Finance Committee. We say, we are not going to 
:make a gift now. You hllve been giving gifts, and even beyond the conven-
tion, you are giving 2·36 crores, without any consideration, Next yeur the 
surplus will be 36·4 crores. They will takeEs. 27'9 crores, leuving a balance, 

-of Rs. 8·93 crores. Otherwise, if we carry. out the convention in a reasonable 
manner, we shall have to give only Rs. 5·15 crores, and the balunce will· be 

'22 crores. That would be available for improving tho conditions of the rail-
'ways. What I would say is this. Instead of giving away 22 crores next year. 
:give 5·15 crores as required by the convention, and then, unless you agree to 
:a committee-,let a committee be f.l.ppoihted and ~  into this question. If 
they say, give more. and so much will be available to the trave1ling public, 
that would be a more reasonable procedure. But to say, no, whatever we 
have thought of as necessary administratively or executively, should be done, 
-1 do not think the House should agree to that. Then we find so many items 
which are required a.nd necessary, ,which abould be attended to by the railways. 
After aU. the railway is a public utility serviee and you should first of aU give 
some help in the reduction of rates and fares, Rates and fares have been 
increased several t.imes.' No doubt when there were deficits, it was necessary . 
that there should be some increase in rates and fares to help the railways. 

Kr. President ('l'he Honourable Sir Abdur Rahim): The Honourable Mem-
Iber's time is up. The Rouse stands adjourned for lunch till 'half past t.wo. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

Thel Assembly re·assembled after Lunch at Half Past Two of the Clock, 
'Syed Ghulam Bhik Nairang (one of the Panel of Chairmen) in the Chair. 

Mr. '1'. '1'. ltriahDImachari. (Tanjore cum Trichinopoly: Non·Muhammadan 
Rural): Sir. I rise to support the first amendment moved by mv Honourable 
friend, Sir Zia Uddin Ahmad. The mairi operative portion of the Re!lolution 
that has been moved by the Honourable the War Transport Member appears to 
be dauee 4 and. according to this clause, what the Government seems to want 
the House to do is to agree to allow the question of settlement of surpluses 

',in the raUway finance to remain in a fluid state. The key-note of the speech 
made b.v· the Honourable the War Transport Member in introducing the 
Resolution seems to be-we are not in a position to make up our minds with 
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regard to the needs of the future. In fact, 'Sir, Q challenge was put r ~  
by him, if 1 heard him correctly, to the Members of the. House.. to ~  
effect-who is there bold enough to say.thut lIuch and such lS the hne which 
we shoul,d take in this matter. Hending the speech of the Honourable the War 
'rransport Member, when he introduced the Railway Budget, ~  seems to .get 
an inkling as to what was pallsmg through his mind. He sald at that time 
that the question was 011e of conthct of iuterests between railway finance and 
generul finance. Apparently, the Honourable Member is unable to r ~ the 
conflict in his own mind and I ain thankful, speaking for myself, that he did not 
suggest that such Meml!.ers of the House os sought enlightenment with r ~~ 
to the solution o{ this conflict should have recourse to an astrologer, followmg 
the example of Ii colleague of his who made a similar ~  in ~  House 
some time ago. 1£ astrology cun solve our problems, everythlllg w111 be very 
easy but it does not look as though it can really solve our problems. 

Sir, I must say that I was not pal'ticularly impressed by those speakers who 
sought to support the Government motion and sought to decry' any question of 
the examination of this' position by a· committee of this H:ouse. At 
any rate, their attitude did not seem to be consis'tent with the self· 
respect of the House, however depleted in numbers it might be. Sir F. E. 
Jamel! who, I believe, has been taking a great interest in the question of the 
Uailwdys for a long time past had moved a cut motion the other day asking 
lor a lour point programme on the part of the Administration in regard to the 
question of reconstruction and it seems rather a matter of going back on his own 
wishes-subjugating his desires to the needs of the moment when he· rises 
today and says "Well, the matter need not be examined at present and the 
Government Resolution could be accepted". I was not aware of what the 
Honourable Member, !3ir :10'. E. James, mentioned in his speech the other day, 
,becaustl I was not in t1be House, nor. did the newspapers give us the benefit of 
whut he said, but since one understands that Members like Sir F. 'E. James 
have ~  all along wanting a clear I ~ defiuite policy on the part of the 
Government with regard to() the future of the Railways, I fail to see how he 
could accept a. position so fluid as is suggested in. clause 4 'of the Resolution 
that is before the House. Another 'member suggested that this is not the time 
for us to go deeply into the question and he said "We had better accept the 

~r  position". At the same t,ime he criticised the nature and 
-contents of clause 4 of the Resolution. I refer' to Sir Cowasjee Jehangir. 
'That Member said that in war time conventions have got to be overruled and 
that everything 'should be done in order to strengthen war effort and perhaps 
according to him the onl.v guiding principle in war time is necessity. Well, 
it may be that he is a foHower of that old adage-everything is fair in war 
and something else. But I do not suppose that we can accept that position, 
which, I believe, indicates self-pity that we lire not in a position to decide a 
matter which. is of vital importance to us. I do not say it is possible to be 
perfect or even to be corrtlct in mAking 1\ dp.cision but a decision has got to be 
made 'and a decisiQn cannot be postponed indefinitety which is what the Govern· 
ment are asking us to do. But is the matter' at aU such plain sailing as it is 
indicated to be? Is it merely a matter of the War Transport Member not being 
able to make tip his mind with regard to the future? Burely, Sir, he does not 
belong to the bureaucracy wh;ch lives from dav to dav and cannot visualise the 
future and its needs. He was a businessman: He was accustomed to msking 
estimates. He has knowledge of accountancy. He is ·'aware that one might 
be wrong in his estimates but he cannot denv that estimates have got. to be 
made even in the running of a husiness. r would have accepted such 8 proposi. 
tion coming hom a member of the bureaucracy as having some vaJidit.v but it is 

r r ~ to me that the War Transport Member who was a businessman should 
ask the House to believe that he cannot make up his mind nnd so refuse to give 
us some guidance with regard to the fut.ure needs of railway finance and general 
,finance .. It may be that we in this country are accustomed to see the ghost 
everywhere, the ghost of a political objective in the background, BOme reason • 
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which the government do not want to diaclose to us. Is there any substratum 
of truth.or fact in the supposition that I have dared to make? 1 would like the 
War Transport Member to teU us frankly whether he would not take a decision 
because other considerations, political Or otherwise, will come into play and 
influence the result at a time when the decision has got to be taken. 

About the objection to the amendment of the 'European Group in this House 
I can only speak Irom history, beoause I have not got first hand knowledge. 
They have always stood for strengthening institutions. ,Their mentality is such 
that they are fond of institutions which they feel should be' supported at any 
cost and no revolutionary departure ought to be made with regard to the 
handling of institutions and perhaps it is that fl;\iling or . ~  011 their part 
that has made them friends of railway finance aU the time. R ~  the debates 
in the Assembly in 1924 and before, one finds that the European Members 
have been very strong in supporting the convention, in supporting, the proposal 
that the railway finances should not be depleted fol' the benefit of the general 
revenues and that the contribution to the general revenues should be restricted 
as far as possible and today, I cannot understand why those. people who 
habitually support institutions do not really think of the welfare of the Railways .. 
Here is a proposal which according to clause 3 wants the major portion of the 
surplus to be given a.way to general finance. Surely, . that is not in accord with 
the usual principles that are supported by t,heEuropean Group. It may be 
that they made this exception because they feel that the war effort and the 
general revenues which support the war effort need this additional oontribution 
from the railways. 

Sir Basil Blackett, speaking in 1924, cautioned the Members of the Assem-
bly that if they won't accept the convention ana if they want more oontribu-
tion from the railways, then they will be depleting their own aBsets. It looks 

,.as though today the large amounts of money that we are taking off from the 
railways to the generQ,l revenues is a Pl'OOOSS of depleting ,ur own assets. It 
may be there is need for this money but needs are met in several other ways. 
r daresay the Honourable the Finance Member is clever enough to' meet the 
needs of war effort though there may be a deficit of 100 crore's. After all, the 
threatened deficit need not always be met by the depreciation of our assets. 
I would like t,o remind the House to take into account what happened at the 
end of the last war and similar circumstances are likely to happen at the end 
of this war also if ever the war. is to come to an end., The Honourable the 
War Transport Member referred to this aspect of the question in his speech 
when he' introduced the Railwa.y Budget. But are we going to gain anything 
materially by laying hands on the railway surplus and giving it to the general 
revenues? ' 

I do not quite agree with the Mover of thl;\ amendment in regard to his 
expressed views on the question of the rleprecia.tioll fund. I ma.y not be an 
expert for the reason that, r have not served on the Standing Finance Committee 
for R ~  but I feel that. it is a matter which has gQt' to be carefully 
examined, And if I may mention to Lhis House, a eommercial Journal of 
Calcutta, which, I believe, is. European-owned. had made 'Rome pertinent 
remarlts and offered n few, suggestions in regard to this particular nesolution 
whioh is before us. It drew special attention to the fact that working of the 
COD venti on of 1924 was never adequately examined. But how is it that the 
people who represent" at any rate, the same interests in this country now seek 
to tell us that the question should not be examined and the Government view 
must be accepted. I would like to repeat thnt I us 0. Member of this House 
am not Buffering from any inferjorit.y complex nor am I oppressed by the fact 
that the Members of this House are not competent to go deep into the 
mysterifi!s of the railway finance and find out what is the appropriate amount 
th'at ought to be set apart for the slepreciation fund And what is the appro-
priate amount that should be given to the general revenues. It mav be that 
we are not experts. That is consequential in a representative 8sflembly direct-
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ing the Finances of the country. At the same iline, I would ask my friend, S.ir 
Cowasjee, where is the need for a Commission? Commissions have been the 
bane oi thia country. A, Commission compoE.oed of experts; possibly that is what 
the Government of India has in mind. 'l'ossibly, Sir Cowasjee Jehangir had 
an inkling of the fact that there will be a Commission at the end of all this. 
The Commission will determine what thl;' r ~  have got to give to the 
general revenues and what not to give alld r ~  the Commission will deter-
mine what the general revenues have got to give to the railways so ~  lome-
thing may be done in order that tl}e surplus we have somewhere else is utilised 
for the purpose of replenishing Rnd renewing the railway. s.ystem which is 
Rlreudy creaking. I have 110 doubt that nobody is more intensely aware of the 
fact that this ~  is groamng and tPiat it won't go on for long, than the 
Honourable the War Transport Member. In view of that iutense consciousness 
that the s.ystem is creaking, how could ;"ou ask us to ~  a Resolution like 
this:) Do you want to keep the railways as an institution alive or do you 
want to leave them in miserable condition and let somebody else bear this 
burden? In the absence of more explicit information with regard to the 
motives of the Government, I am unable to believe for myself that the Gov-
ernment are so incompetent as not to be able to visualise what the needs of 
the future will be, at any rate, subject to human limitatioos. I maintain 
there can be no harm in a Committee going into the whole ma.tter. The 
proposed Committee may not be an expert Committee but it is a Committee 
of men of common sense and common sense will certainly tell them how far to 
go. The opposition to a Committee of enlightened Members of tMs House is 
a futile one and the arguments advanced in support of accepting the proposi-. 
tion of the Government have been self contradictory ann unconvincing. I do 
not see that Bny case bas been made out hy those speakers who opposed the 
amendment nor do I find any indication in .the speech of the War Transpor' 
Member that the Resolution must be accepted in tact without any amendment. 
After all, at· the end of the. investigation by this Committee it might be that 
the members of the Committee are so hopeleSSly at sea that they would find 
that the wisdom of the War Transport Member is superior to theirs and they 
would, therefore, accept the decision of the War Transport Member. Sucb 
things invariably happen in Committees and it is the Government that ~ 
mines the final decision. Some such thing might happen, but the oountry, at 
any rate, will feel that its representatives have been given an opportunity of 
examining a vital proposal because the railways happen to be " very vital 
portion of the country's assets, and as they would not like those alsets to be 
ruined or depleted merely for the sake of the' exigencies of the situation for the 
reason that the generaJ. revenues neea more money' particularly when the 
general revenues are in such safe hands that they never really need suffer for 
want. of money because there is no lack of )ngenuity on the part of those who ' 
control the general revenues. 

I support the amendment for the appointment. of a committee. 
Pandit Labb.mi Kanta .&tva: Mr. Cha,irman, Sir, this Resolution raiaes 

a very vital issue. It seeks to modifv, ~  to a limited extent and for 8 
limited purpose, a convention which ~  adopted by the . Legislature in the 
year 1924 and which has held the ground so long. We must bear in mind 
the fact that for close upon two decades this convention has been at work. 

·If, therefore, the Honourable the Member for War Transport desires us 
today to modify it, it is only natural for us to expect that be should make 
out, a strong and overwhelming case for it. I must frankly admit that though 
I bave very carefully listened to the speech delivered- by the Honourable the 
War TransflOrt Member, r could not be enlightened in the Dltlnner in ",-hich 
I liked .. On ~ question of this nature, it is only fair that the HOURe should 
he suppbed WIth a well-docketed memorandum Bnd rele",n,nt literature explain-
ing the eircumstanc.es which hllve indllced the Honourable Member to make 
s departure from IUch 8 well-establillhed convention. 
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Sir, two IImelluments have been moved to the main ~  but they 

do not materially differ. Both of them ask for an inyestigation of the whole 
question by a Coml1ii'ttee of this House. There is only difference in the per-
lionncl of ' the COlllmittees, but. the desire of the House, at loollt of the two 
l'arties in it, ill clearly indicated by these two amendments. I am not refer-
ring to the terms of reference but the fact is that there is a dem/3.nd from a 
considerable portion of this House to see the whole thing investigated thor-
oughly before the House' can express its opinion one way or the other. The 
HOU6e will recall that the question of separation of the railway finances from 
the general finances of the country had been agitating the minds of the admin-
istrators since about the close of the last century. From #le time of the 
late Lord Curzon this idea was being mooted .from time to ~. But it was 
n.ot till the Ackworth Committee waR appointed to go into the whole question 
of putting the railway finances on independent and sound. footing that the 
matter enme up in some definite form. On the report of the Ackworth Oom-
mittee early in 'March, 1923, a Uesolution was formally brought before the 
House. What happened? I ask the Honourable the Railway Member to 
carry his mind back to that period, though I am not quite sure if he used to 
devote any time to these matters in'those days-when he was busily engaged 
in the innocent pastime of making his pile in Calcutta. Sir r the House in 
1923 did not straightaway agree to adopt' the Resolution. The HoUse appoint-
ed a Committee of its own which also appointed a. sub-oommittee to go into, 
the minutest details. The main Oommittee with the Sub-Committee worked 
for somi!time and in B.epte:{Xlber, 1924, the matter came up in the form of a· 
Resolution before the House. I will invite the attention of the Honourable 
Members to the proceedings of the Legislative Assembly Ln those days. A 
g]bIlCC at these reports wm reveal that the question was not free from contro-
versy. All manner of points were raised and various amendments were tabled. 
It is'unfortunate that most of the Members of those days are not. here now,-
we have one in our Party who is also not present today, I mea.n my Honour-
able friend, Mr. K. O. Neogy. Sir, these amendments were discussed on the 
ftoor of. the House and most of them were accepted. I bring this fact to the 
notice of the Honourable the War Transport Member to remind him of the 
manner in which this grave and momentous question had been handled in 
the past. 1 would ask him to follow the same principle as was' done in the 
Pl!ost by Sir Charles Innes. iWhat is he going to lose by appointing' a Com-
mittee and. that also consisting ~  a limited nuinber ot members? Does he 
'lean to say that he has furnished the House with sufficient data to ena;ble 

it to ('orne to some conclusion today? What then is the use of hustling the' 
House here and now to the acceptance of this Resolution? Why thiR preci-

,pitate haste? Is he going· to lose anything? So far as thB coming year-
:fl43-44-is concerned he has provided for everything in hie Budget. So any 
specifi(l provision he wants ~ this Resolut,ion will be of use to him 
from the year after th(' next. So I do not see any reason why he should be 
in s\1ch a hurry and why he should not' t,ake the House into confidence? 

We nre told t,hE're a.rf' the ~ Finance Committee and the Central 
Advisory Committee for Railways; I should like to remind the House that 
thE'lie mat.ters never came up before the Standing Finance Committee for 
Railways: r do not blame' the authorities for that. The Standing Finance 
Committee for Rai1waYR and the Central Advisory Committp-e are not meant 
to tackle such questill>l1s. Nobody likes that the railways which arEl the great 
national assets of this country should be neglected. We are anxious far the 
l'chabilit.at,ion of the railwnyt; of thit; country after the wsr, but vou should 
try to ~rr  the House with Y'')lI even when :vou consider that your ~  

llnd your' decision are satisfaatory. No,.. various Parties and interellts are in-
volved in it. Have you considered the views of the great mercBnt.ile commu-
nity on 'the subject? Is there Bny indication in your ~  that those wbo 
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.are real ~ r .. , and indeed the great customers of thtl Railways, have ~  
,consulted on this question? 1 have not heard anythiug of the lund. Uuvtlrn-
~  want the House to aceept the :&esolution with.out furnishing it with any 
data by which it cun feel itself justified in giving its decision. In these cir-
.curnstances how can he expect 'our support to the ~  1 ' would, 
therefore, a.ppeal to him to consider the position, I\nd not tu be in such haste. 
We are at .one with lum, if his .object is to put railways .011 sounder basis and 
.at the same time to give to the general revenues a. more libeml share of its 
profits. There is not much difference between him and us in t,bis. But we 
:differ from him in the method and the OHumer by which he ileeks to gain bis 
.object. 1 know, Sir, the Honuurable Member can carry his Resolutiun with 
sheer force of votes in tl;1is House, situated as it is today. Hut may 1 remind 
.him that that will be an tltct of administrative high handedness under the guise 
.of the Legislature's approvfll. I hope he will not take to this cuurse', though 
he may be tempted to ,do that. This is a very vital matter Bnd if he cannot 
.nccept either of the two committees that have been proposed by us, let him 
take persons of his own choice and also Members representing every shade of 
political opinion in this House and charge t.hem with the duty of examining 

;this whole question in detail., We want an ad hoc committee for this purpose. 
The Standing Finance ConlIl'littee for Railways and the Central Advisory 
Council for Railways are not competeIJt to go into these questions. It is 
desir:o.ble that these questions should be examined by representatives' of trade 

;and commerce and other interests before the Legislators give their sanction to 
it. 

The mere fact that he is going to change it for a limited purpose wilt not 
. justify this hasty action. For, I believe that though tbe' change 

3 P.II. proposed is a small one,.it has Q very important bearing On all the 
·different, aspects of the convention. I, for one, shaD be extremely reluctant 
:to give the iml'rimatur 'of sanction of this House to a Resolution which hAS not 
been systematically investigated by it. If he accepts the motion for fI com-
mittee, I repeat again, he may choose his own personnel for it and he may 
charge it with the duty of examining the matter even for a limited purpose, 
'leaving the larger and broader issues for the future when the whole question 
·can be reviewed de 'novo after the war. If he will do that, he will find co-
operation from every part of the House. If oil the other hand, he takes to 
the shortest cut of moving a closure now and straightaway driving us to the 
'voting lobbies, he will be gaining his end, but will not have the moral support 
.f this House. Sir, I support ~  motion for committee, but if it is not 
accepted, I must oppose the R~  as it does not accord with the manner 
and spirit. in which the convention was established. 

lIIr • .Tamnadu II. lIehta (Bombay Central Division: Non.Muhammadan 
:Rural): Sir, I rise to support the amendment moved by my Honourable friend, 
'pr . Sir Zia Uddin Ahmad. I do so for very goOd reasons. In the r ~ 
JlIstance, the Government have already incorporated all the results of this 
R ~  in the Railway Budget. They have, therefore, taken this House for 
granted. It iR 11 very wrong habit to cultivate fol' the executive to take the 
legislature for granted and then seek ex pod facto sanction; that shows the 
measure of. the respect or the alleence of it which the executive committee fealR 
~ r ~  ~ IR . ~ . ~  that ~  ground alone, the House will he 
),Istlfled In opposing thIS Resolution. I am SOrry to say that the first important 
r.x:t of ~  ~ r  Member for War r . ~r  has 'been to take -for granted 
~ ~ ~ r  III such a manner. He should have shown far greatel' cOllllidera-

'tlOD for ~ body than the bureaucrats usually do. 
. .Then. SIr, secondly I wiRh to say that the statement made in the Assembly 
IS I~  ~ . correct. To say that the object of the convention lias not heen 
oohleved UI Itself to my mind an inaccurate statement· in the first instance the 
c?I1'1'.ention went far ~  the needs of the case. Sir Buil Blackett ~  
-admItted on thfl floor of the House whete the present Finance Member is rijtting. 

• • • It 2 
• 
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£r,)111 that ver,V plaoe; he admltted that the burden placed on the rlulway revenues. 
was much fooo heavy. I quite remember having opposed the heavy burden 
placed on tIle railway revenues under the convention. One per ~  on the 
cupibll at charge was the original intention. I was a member of thutCoUl-
mittee so far as loan remember and, therefore, I know that the general OpiniODl 
W(\S that one per cent on the capital at charge should have been the contribution 
to the gieneral revenue. But I\S Members proceeded Bud found thut the ruilway 
l'tlWUUEl for the particular year was very good, they asked for more; t.here' was 
n()t only one per cent on the capital at charge, but one-fifth of the surplus Ilnd 
again one-thil'd of any surplus after three crores, was charged. \That was tht' 
reason why ill later years; when there wae economic depression, 'the railways. 
were not Irbie to meet the burden placed upon them. It was not that there was· 
()J1ything fundamflntally unsound in the railway finances even dUl'ing' depression . 

. If you hud been less greedy, if you had been content with only nne TIer cent 
011 the capitnl at. charge, then .he convention . would hove worked very well' 
indeed. It is not the fault of the convention. The principle of the conven-· 
tion is absolutely sound and it is the way in which it h!rS been worked by the 
greed of the Members and Government that has led to its flonndering. If the 
object of the (Ionv(,ntion hss not been achieved, it is with regard to the two partt;\ 
relating to t,he improvement of the railway r~·  ,and the reduction of 
l'At!':!; Bna fnres; these have not been achieved; becai.tse they were taken as if they 
were merely formal, not really meant. It was r ~  the money pOl't of the 
~  that. was grabbed and the improvement of railway set'vice and tilt' 

reduction of rat,.8 und fmes were to be only honoured in the bl'each o:ld not in 
their observance. 

Now, Sir, lool< at what happened. In the name of depreciation fund, by 
now, I think, 250 crorer; have been taken from the. railway re\'enUeR, My 
figures may he somewhat inaccurate by' a few lakhs or even' a crore or so. r 
huve tried to add them up and I say that within 20 yearR of thiR ~  
including the Budget year it makes 20 years, I find that in the name of deprecia·· 

, tion 250 crores of rupees hII'Ve been taken from Railway revenues while as a 
matter of fact a little more than 150 crores have been found neceRsary. Today 
82 crores Rre found to be surplus. What does it show? It shows that the 
calculation of depreciation was made on a lavish Bcale, quite out of all }>roportion 
to the requirements. Last year, my Honourable friend, Mr. Sanltaro Aiyar, 
had a gibe at me when I pointed "Out this and he said that if r was in charge of 
the manR"gement of a . concern , with the views on depreciation fund thnt T held' 
he would not subscribe to the shares of that Concern. That was 11 clieap gibe. 
R£. can put his hand into the taxpayer's pocket as much as he likes and get 
whatevet money he likes;, for him to pose as sound financier as he seeks to, 
when his suooess, if any, does not depend upon hie ability but on the power of the· 
bludgeon possessed by Government to extort whatever rates and fares they-
liked sounded to me rnther unworthy of. a Financial CommiRsioner. I do not 
ask him to subscribe to any shares of any company, but I do want that my 
money, the money of the taxpayer!'! «hould not be accumulated in the name of 
depreciation fund, while the rates and fares are ~  while the nmenitie!> to the 
passengers are low and when the improvement,!'. of raihnlY senices are donbtful. 
If he cannot run the Railwavs in that wav, he must not taunt me who was mere· 
Iv I ~ that the terms of the convention should be carried out. That ii! all 
j am Rskinll, that is all. I am Raying. But, thi!'! is by the way. He is going 
awny, and I do not want that his departure should he embittered by recrimina-
tionA of any kind. We have always valued liia deep ~  into railway 
finance!! .. Now, Sir, I want to know tne reason why tbese 2;85-,82;000 should' 
hp nRid iKl t.he "enernl revenues. 

The ·Bonou.rable Sir 'edward Benthall: VOll wilUhtd it in the memorn·ndum. 
Kr . .Tamnad .. II. lIehta: The ~  re-Mon ii! that, the genA1'I\1 taxpayer 

flhou!d he Rupportcd. TIeyoll'o f.lIRt ",hat jq tIle re-Bsan '! 
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~ ~  Sir Jeremy BainD: The reason for any contribution by 

!the raIlways to the general revenues. . 
JIr. lamDldaa B. Behta: The only reason can be that you should tax me 

.according to the cost of transport. Whllt you are doing today is to tax me 
wit.hout any reference to the cost of transport IJ'I1d then taking credit to general 
.revenues even against the terms of, the convention. Sir William Acworih haa 
told us that the tax on transport was vicious. You may not follow him now. 
In 1924 SilO William Acworth's theory was the highest' water mark of wisdom 
lor the Government ~ . Today it has ceased to be so because according 
. ~ tbey can put their hund in our pockets they approve or disapprove Ii policy.-
lt is not any principle on which they act. I do not mind paying the amount as 
.s. war measure but there is no finonciul justification for the railway tax-payer to 
pay this t\vo erores of rupees. For the duration of the war you maytnke 

this amount as an extmordinary emet'gency measure, but do not justify as if it 
was ~  very wise, something very financially sound. 

Part (ii) of the Resolut,ion says: "That so much of, the Oonvention as provides 
-for the contribution and allocation of surpluses to general revenue'! shall cease to 

~ in force." It does not even say "during the period of the war". A.m I 
t.> understand that without any examination, so much of the cOllvention os 
l'efers to the contribution and allocation of surpluses has, altogether ceased to 
-eXitit from today? The Honourable Member has made no statement either in 
<his Resolut.ion or ill his "peech in this behalf. ' 

Then, we are told t,hat this allocation in the future shall be clivided in the 
'rstio of 25 per cent. to the railway reserve and 75 per cent. to gellerul revenues. 
Why? Is there any principle in tit? I do not see any principle in that. How 
much have we paid already? I think, Sir, in twenty years we must have paid 
',two hundred crort's to general revenues. 

Mr. Muhammad Nauman: More than that. 
Mr. Jamnadaa B. Mehta: My friend 81\y8 more than that. Now, Sir, how 

'is the railwayman, and the poor third class passenger ever going to get a relief 
in the l'ednctien of rates and fares or in the improvement of services which is 
·one of the objects of the Convention if any r ~  that comes across is simply, 
,to be transferred to the general revenues? General revenues seem to have 
'f:!Ollle genp.Tc,1 licence to rob the railwaymnn, the traveller, the trader and others 
·crmcernen.. I am not particularly impressed by this rough and reaely divi8ion of 
'75 per ('ent. nnd 25 per cent. 

The last proposul ill ··that for subsequent years ~  until a new convention 
is adopted by t,he Assembly, the allocation of the SUrphl!! on commercial lines 
lletween t,lie l'uilwuy rt'Elerve and general r ~ shall he decided each year on 
·cCtll$i(le.rntion of t,he needs of the railway!! and general revenues, the loes, if Rny. 
<on strategic lines being recovered from general revenues. " That is on the 
whole not 0 bad thing thnt each year you will decide on the merits of the case, 
'but the merits of the case, are laid down by the Government that the surplus 
'would he divided in the ratio of 75 per cent. and 25 per cent.. between general 
'rev(;nut's nnd the l6ilway reserve. If that is to he the guide, 1 do not think 
I ('an support this. . 

One more Iloint, Sir. I do not Imo'W why Sir Frederick .TImlPS did not m(e 
,the idea of appointment of n committee and why Sir Cowasjee J ehangir diel not 
npprove of it. Sir Cow8sjee Jehangir's speech was, to Rome ext,ent, ratlwl' 
f;trllnge tc me. He protested throughout that he und£'J'Rtood nothillg. 
'Throughout his speeeh he went on protesting that he understood. nothing and 
yet went on !lupporting the Government all the snme. There he :m&rl'tood. 
Why do that kind of thing; jf :vou do not understand, keep quiet, hut t() 
'go on saying "I do . not understand but I support Government " is moat 
uuedifying. Certainly the request for an examination of thes,e extra-

-ordinary doctrines which are laid down in the resolution is perfectly reasonable. 
:!ndlled, the House is entitled to demand an enquiry into these new dectrinel!, 
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particularly when depl'l;claLlOn fund has .now gOll(J upto Hli. 84 crOl'es. I 
think the Honourable the learned Doctor is quite justified in [lsking for thut 
exumilllltion. 

Padlt Laksbmj ltaDt& M&lt.n,: It is 110t only B4 crore:>, but there is lulotller-
9 crores in reserve. . 

Mr. Ja.mnadas K. Meht&: Twenty yeurs' experience is there. You U~  
b.ken ill excc!<s of what- you needed. There is :W years' experience, not 0I1l:! or 
two yeurs. 1 can tell him that, at least in one ~ the Colonial Ruilw.aYb the: 
depreciution charged was 7'per cent. of the. gross working expenses. 

Dr. Sir Zl& Uddin Ahmad: Here it is 25 per cent. 
lIIr. ~  M. Mehta: Therefore the deprtlciu.tion. r ~ r . .  country 

Cdllnot be mort! ·thuna to 7 crores of rupees. It is taken for gral.lted thut the· 
men ill churge of our affuirs ure sU}lp()sed to know everything, and we are .. I I~ . 
t.) know little or nothing, und,' the House being whut it is. it is certain, that what-
ever r ~  Treasury Benches make will be earried. 1 cunnot agree ·that over' 
80 crores of depreciation fund should remain surplus IIJld you. should tnlu:1 from 
the ~  12 to 13 crores additional every year. If 'you wnnt lower rates and 
faNS, then gtop this; if you want improved services, stop this; if y.ou wnnt. betttlr 
attention to third cluss ~ r  stop this. . The House aOUlpiuitlK all through. 
about t.hird cluss passengers, heavy rutes lind fares and theu lJuietly supports 
the huge allocation to depreciation fund. You canllot huve it: ootbl vI'8!ys. 
Thelefore, 1 humbly beseech that the House will CUTry this r ~  
amendment of my Honourable friend, Dr. Zi8i ~ to vate. Never mind, if 
we IOAe. Let liS place it on re510rd thut the (l'on'rllllwnt's conduct in thiH res-
ped was ext.rnordiuor,Y, that it IIlreudy neted befol'c it too){· us into eonfidence,. 
Bnd was so cocl\l:-Iure of our support thut it never souglitit when it had nn'y mean-
ing. Their action is practically e:z: post ~  and',. therefore-,. it iii more iil!mIting-
than nl)ything else. All the four principle'll emmciat/ed' in the' Resolution require· 
cl.)sc. scrutiny and close C'xtuninatioll aud nol iUIIllcdiutc approvul.. For these· 
reusons, Sir, although I am not an expert, but i'f :m yam's" ~  of the r ~  
finunce from 1924 till this day C811 gin· a nUln' a11,Yin'Riglit tIien' U cio' Hay t.o Sir' 
CowlIsjee .Jehnngil' that the proposition as it stunds is' not wortJiy' of his accept-· 
IUlce. It is not ,,'orth:v of the HOllse simply to' say "'Yes,. tliunlt· you", .but 
our clear duty is to protest. If support hUI:I b,eell taken for granted, Ildiull hilS 
been already taken on it, the Budget il; fi:a.:med' and' pltsaaci1 oU' that oasiil, that 
SI.1l'iWS the extent of respect which the ~ r  feels for this House. 011 
t.hese grounds, Sil', I wholeheartedly Imppol't the ,umendment of I ~  HOIlOlit'uble' 
friend, Dr. Sir Zia Uddin. 

QUi ~  . .Ahmad ~ (Meerut Divisiun.: I ~ I  ~ r  ;: 
Sir, we are consldermg the alterutlolls to II eO\l\'eutlon ,,'Inch WIIS arrl\'ed at 
after e()nsiderl\ble dis(;usfi1ioll, appointment of committees a11d cOllsultntiollfi1 of 
eXI,erts, and the question is ~ .ure the COllfi1trllctive prOpO!-lUIR that lire ~ ­
plncf::d before the House fOl' sanctIon by the Honourable the Mel\lber for War 
Transport after mature consideration. And for that I Ileed only rder to part 
(h') which RIt:vS : 

"For suh8equellt years allll until a nf'W cC)l1ventioll .is sdopted by thtl Aeeembly, the-
1'1Incation of thl' ~ on ('ommercia\ ~ betwet'll the railway reserve and generar 
revellUI'S shall be decided eaeh yf'1I1' 011 t'ollsiderntiOIl of tht' nel'ds of the railways nnd 

~I .. 1I'ev(,l1ue3; the 10 .. , if lillY, (Ill stl'ategic linea being reco"ered from general r ~.  

~  new ~  ~ heillg pluced befol'C' the House, but llllly a principle' 
thr.t tho old (:Olwent.ioll is not to he worked aud we hll\'e to innkc 0111' own ~ ­
n'nt-ion e"er,v .'"ear. Hii', the wn," in which the convention is to \')e Tl1Iroe i!il 

~ WIW in whi(,h it ill being made today, vi •. , a motter ofa very- complicnted) 
lltiltlre "iR hrpught r~ the House nnd we are allowesl only 15 minutes .to s}ll'!l1k 
011 ii·. I alll not going to spelli. for 1Il0re than fifteen minutes, but still T know 
tlnrt gentlemen who hll\'e hnd experiell(!(, of foreigll ruilways wanted to enlighten 



B&VlSION OF OONVENTION 16 CONTBlBUTION J'BOM RLY. TO GBKL. BBVBNUH 707 
the House with their views, but they were stopped for shortness of time. 
Evt'ry Member of House is not expected to be an .expert in the matter. 

Pandtt ~  KaDta IIa1tra: Most of us lIre. We understand the job 
quite well. 

Qazi Iluhammad Ahmad ltum1: Every Member is not supposed to have a 
detailed lmowledge of the working of railways throughout the world. At leatlt 
the House will not be able to form an opinion without· the opinion of those 
experts. Now, I would be prepa.red to hear the railway experts with greater 
attention than people who are not experts. At the same time, I find ·thai; 
the ~  they are bringing before the House is a negative one. In it 
they admit that they aTe not able to make Ul) their minds nato whut il.l to be 
done in the future. This is a very novel kind of Resolution before the House. 
We have tried a- convention. It has. failed. Now, gentlemen, take care of 
~· U  and the convention will not fail. It is a negation of resolutions_ 
You want toO mulee this House a pBTty to this negation of a resolution to an 
admission that we are not in a position to make up our minds as to whut we are 
to do in the future. This is n yer:\, strange kind of ide" that hus sprung upon 
the Government and the Government Wmlts that we must oonfirm it. 'Vhere 
iR the. need of the haste of getting the principle embodied in clause (iv) of the 
Resolution being accepted by the House in· this haste? Wh&re will be the 
harm if It Committee is appointed for examining the whole pr08 and cons of the 
maiter and coming to a conclusion, whether this convention is to be ~  as 
n convention or the matter ~ (!Iuch II . I ~  on.:' that YOIl must, leave it un-
solved and -!lolve it every year as it comes before the HOllse. Thnt is II. matter 
which to my opinion ill not at all proper. It does not appear proper that we 
IIhould come to a. negative resolution as cOl)templated in }laTa. (iv) of the Resolu-
tion. For that purpose let us have a committee. and if the committee is ot 
the sume opinion that they are not in a position to tackle the problem, then 
the House may endorse it in that'fonn and at that time. But before trying 
and putting our heads together to taokle the problem, it -is ruther premature to 
endorse any Resolution of this kind. I, therefore, tJupport the amendment of 
Dr. Sir Zia Uddin. . 

Ittr. JluhamDiad Ashar .Ali (Lucknow Bnd Fyzabad Divisions: Muhammaa",n 
Rural): Sir, r rise to support the amendment of my friend, Dr. Sir Zia Uddin· 
Ahmad, and the reason of my support is simply one, and it is this that the 
Government in bringing this Resolution before this House is curtailing the rights 
of this House. I stand simply to protect the righls of this HouSe in not giving 
my support for the Resolution. Sir, if-the Government today is prepa,red to 
curtail the rights of this House and Assembly 1 then I would say that woe to 
such a Government. Sir, the rights of this House-ought to be respected b1 the 
Government and not to be curtailed in this way. Sir, who in this House will 
not say that this is not aver." vi till ~I r  The reasons that have been given 
by Dr. Zia Uddin and Mr .• Jamnudas Mehta and others are cogent enough for 
the Government to see how tfiis House objects, -not only on economical groun!a 
but also on moral grounds. Sir, this matter baa, so far 'ss'Tnave heen .able to 
know, been debuted on from 1921, and even in those days objection was faken 
to it. People like Sir Purshottamdas Thakurdns, ~. great Economist of India, 
and Mr. Rongachariar, discussed this resolution in th98e ~  and they were 
of the opinion that this matter should not be decided at the moment aimply 

~  it II~ r ~  up bv the Government. They insisted that it should 
he spnt to /I committel' r~ elaborate diRcussions ~  tske plnce. Here:we 
find that. the Rf..solution 11IIS been brought and beoause of ~ thinne"s of Ule 
HOllse the G'overnment think that will be very easy for them to carry it. If the 
object is that hecause of the war you want this amount to be taken away frpm 
the honds of 'the AHsembly, then slly it plainly that YOIl want to put it to the 
vote of the House, but the ~  in which you are doing' it is rather very strange. 
1 li\'ould, therefore, ask that in the fitnees of things, and for the convenience ~ 

• 
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onlyocf l\1enlbers of this House but also on moral grounds and for your respon-
sibility to the public, this amount should be devoted .to the convenience of 
passengers and for the reduction, if possible, of fares and rates. On these 
grounds, I submit that I cannot support the Resolution and I support the amend-
ment. 

JIr. Anan, .. MobaD DaIIl($urma Valley oum Shillong: ~ ~  
Sir, I rise in favour of the formation of a committee to go into tht:' detuils 
regarding the principle and methods involved in the resolution of the Govern-
ment. Sir, I do not find any reason \fhy the Government is ~  to give 
the House an opportunity for discussing such lion important question threadbare 
in committee but pressing it in this House. The differences of opinion expressed 
on the floor of the House by the different Members from different angles of 
vision show that it is more important for the Government to allow it to be 
discussed threadbare in a committee where all kinds of opinions may be express-
ed and all details may be discussed by different members and a right solution 
arrived at. 

As far as I have seen the reports of this Legislature in 1924--1 have noS 
been able to go into the matter in. detail-as far as I have seen, I find that 
Sir Basil Blackett was in favour of ~ convention. He put the view as fol-
lows. If you ask more for general budget the probability of an early reducti.on 
of rates and faTes is postponed. If you ask for less that probability is increased, 
if we take more for the general budget, we reduce the opportunity of giving 
more amenities to the ·general taxpayers. I think that is a 'Very important 
question which should be discussed by a Committee, ~  in the speech of 
·the Honourable MembE'l'S for War Transport, we have not been told anything 
which goes to reduce the freights and fares. In thes.e days of war when the 
railways are having. enormous sum to their credit, it should be the first duty 
of the Government to give relief to the general taxpayer, to give more amenities 
to the passengers, and to improve ~ system as far 8S possible. Not only this, 
but there are so many other ~  involved in the Resolution. If this House 
allows this Hesolution to be accepted without going into· a discussion of all 
these aspects, Honourable Members will be doing an injustiue to· their consti-
tuencies who .are expecting soo much from them. It is, I think, very reasonable 
on the part of any Government, in a crisis like this, to have this question 
diseussed. in a Committee so that, we can arrive at a right deci.sion. It iR true 
that these things of technical importance cannot be discussed without the 
belp of a!l expert, but we caD,Ilot sit back waiting for &n ~ r . ~~  adv.ice 
we may take, but this House has members who have dIscussed thls questlon 
of railway finance for over twenty years ~  !D0re, and they may ~ expected 
to give a lead to the ~ r  and a ~ pnnClple to ~ r  upon. It IS for .that 
:reason that I -think the Government w1l1 be well adVised to allow a commlttee 
to be formed and the whole tJiing discussed by it so that we can have a right 
decision to go upon. "The allocation of the surplus on commercial lines between 
the railway reserve and general revenues shall be decided each year on considera-
tion of the needs of the railways and general revenues, the loss, if any,. on 
strat.egie lines being recovered from general revenueR." All these ~  
oan be discussed by a committee with advantage. There are many queRttons 
involved in regard to the relationship of general railway finance with general 
finance, and I support the amendment Bsking for the formatiotJ. of 8- committee 
for this purpbse. 

Sir Henry 1I.ichardlon ~  Non-Official): The speeches which have 
heen made to-day on t,his subject have. I think. shown an 'unusualamount of 
high interest, particularly, the speech of my Honourable friend, Sir Zia Uddin 
Ahmau. which showR that he has made a special study of a very R r ~ Rub-
ject. T must plead being, like my Honolll'8.ble friend, Sir Cowasjtle, not nn 
expert !n rllilway finance. but after ~ to wbat has been said to-day, I 
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:am sorry that I hl&ve not had more opportunity or experience to go int.o what I 
think is a most absorbing and interesting problem. 1 was particularly interest-
oed to hear what Mr. Jamnadas Mehta had to say: after all he and I think, Sir 
Cowasjee might be deecribed as two of the "old salts" of a ship in which they 
.have been serving for many years. Mr. Jamnadas Mehta was present in this 
Houlle, 1 be1.ieve, at the time of the previous convention. I would also have been 
very interested to hear what that other "old salt" had to say, Mr. Neogy, but 
he is not present to-day. I feel from what I have heard that· there may be 
Some misunderstanding of the position which my Group has taken up as was 
.explained very early by my Honourable colleague, Sir Frederick James. We 
are not against a committee, but we are against having it at this juncture. If 
I may· say so, frolll a business point of view it .seem!, to me ·to be like putting 
:the cart before the horse. Let ~  try a-nd expfiiin what I mea.n. Supposing 
you have a jute mill or a coal mine or a. cotton mill or a tea gamen and you 
have 0. very large question arise which affects such things as your machinery, 
:the life of it, your policy, and all the hundred and one things that arise in 
<connection with all these business problems, you would not ask your Board of 
Directors to sit down and consider all these problems without first of all having 
'Placed before them some report from an expert or a technical committee of 
men, which you have serving in these. companies deliberately and purposely 
for those special reasons. And I am surprised to find this absence of thought 
'in the House that you can sit down and examine (Interruption.) 11 qUl'lltiOll 
regarding the biggest organisation in the whole country, which the r ~  are, 
without first of all getting these expert and technicnl opinions on the very 
",ery difficJ.llt problems and questions which arise over this particular subject. 
We in the House have criticised Government, out and out, particularly in this 
Group, many times. over their red tape methods .as opposea to pusiness methods, 
:and here we find the House to-day advocating a method,-wliich-- is a method, 
I make bold to say, Members would not adopt in their own business if such a 
problem arose. First of all. let us have this expert examination. Let the 
Government come before the House and plac.e exactly what those problem!! mean 
and then lIay to UII, "Now this is our decision ". 'n the House wants a com-
mittee at that time, we shall be with you one hundred per cent. I support the 
'Resolution as moved. 

(At this stage, Mr. Amnrendra Nath Chattopadhyala rose in his seat.) 
Some HoDPUl'able Members: Let the question be now put. 
Mr. Ohairman (Syed Ghulam Bhik Nairnng): Mr, Chattopadhyaya. 
JIr. Amarendra lfath OhattOpadhyaya (Burdwan DiviRion: Non-Muhammadan 

Rural): Sir, Chairman, I thank you for calling me in spite of cries of 'The ques-
tion be now put'. I am surprised that it, has taken 20 yearll for Govemment t.o 
-see that the convention has not properly worked. Thp Resolution .says: 

"Whereall it has been found thnt the Convl'ntion. ~  was adopted under the All8II1bly 
Resolution, dated 20tb Septemher, 1924, Rnd whi"h waR intended t·o relieve. the General 
Budltet from violent. I ~ cnuRee! by the inrorporation therein of the railway esti· 
mates ..... haR not achieved thesl' objectl1 ... " 

Sir. this dil'lcovery WAIl made nfter 20 years. This is the strangest part. of 
the Resolution .. Clause (i) of the Resolution Ravs: 

"for thl' year 1942-43. a Bum of Re. 2.35,32 thousand shnll bl' paid to gl'nernl revenues 
fiver and ~ the current Rnd arrear contribution duE' under the Convention." 
Wh;. thRt sum, why not five crores, or why not B lesser sum than Rs. 2,85,82 
thousand? How has the Honourable Member arrived a.t this figure? What is 
it·s basis? Then clause 2 says "From the 1st April, 1948. !¥> milch of the 
Convention RR provides fCY!' the contrihution and allocation of I ~  to general 
TeVenUef! shall cease to be in force". It 'does not give Rny reasons for this. 
'l'hen claul;e 8 says, "and thereafter be ~  25 per cent. to the railway reserve 
'and 75 per rent. to general revenues. the loss. if anv. on stratelric lines being 
-recovered from l!'enerRI revenues". Tt is extrE'meIv vague. If 75 per cent. is 
~  given to general revenuell, why should railways earn? How can the Rai1-
"Ways continue? In thi" way, All pOllsibility of econom,' Rnn imprnvemPnt will • 
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vanish, if the most of the profit is to be given to the genE;lral revenues .. 
Then clause 4 says, . 'for subsequent years and until a llew convention is adopted 
by the Assembly". We do 1)ot know when the convention will be adopted 
~  how long the present 8tate of thmgs will continue. 'l'he war is going on 

and we do not know what is corniIlg after the war and who is going to be 
responsible for all this. In these ,.circulDstances, there is need for the Govern-
ment to go in for a committee. 1£ the Government is of opinion- that expert 
opinion should be obtained, then an ad hoc committee might be fonned and. 
members of the Al:lsembly may be added to that and in this way the Honour-
able Member can have the whole position examined and come ~ a decision 
UI:I early 8S possible. 1 think in that way the object of the Uesohition will Le 
met. With these words I support the amendment. 

The Honourable Sir Edward BenthaJi: There are three amendments before 
the House. Two of them relate to tbe setting up of committees and one of 
~  Dr. Sir Zia ,uddin's, ~  with . ~ allocation of funds to the Deprecia-

hon und Reserve Funds. I Will deal With this latter amendment first. Dr. Sir' 
7.ia Uddin's proposal is to limit the railway depreciation fund and ~~ r  
rtlserve to a total of 75 crores. In the Railway Department we have for Borne 
time been engaged upon an examination of the question of the depreciation 
fund and the exaJ;l1.ination shows that neither the rate of the contribution to the 
fund nor the balance in the deprecilltion fuud is excessive, That, I think, is 
in dil'ect coutradiction to what the Honourable the Mover has said and what· 
Mi'. Jamnndas Mehta has said. 

Dr. Sir Zia Uddin Ahmad: Will you give us an opportunity to examine' 
their arguments? 

The JIonour&ble' Sir Edward Benthall: It is our conclusion after a very 
careful and technical examination by our technical experts and, 8S mentioned' 
in my opening speech I hope to place' a ~~ r ou. this subject before the com-
mittee of the House in due course, so that it may have 8 thorough examination 
by the committee of the House. I do not, therefore, propose to go into this 
hubjeet. very deeply today, but I would remind the House of what t said on the 
pos1,-war reconstruction cut motion. I then pointed out that immediately after 
tho war renewals and replncements will run into n very large sum, part of' 

~ will be debited to the depreciation fund. I would also point out, as some 
"pcllker early in the debate said, that 110 provision hRS bAen made for arrears of 

r~  prior to 1924, nothing at all, so. that ~ thos" arrears are still out-
standing. Equally no provision has been made for depreciution on Company-
(l\\"tWa lines before the date of their purchase. Mention was' made of the-
Wedgwood Report. The proposBI of the Wedgwood Report was that the depre-
ciation fund Rhould be 1I0me 80 crores 8ud the general reserve fund some 
50 C.rores. The Wedgwood Committee was very inconsistent.. It suggested' 
thnt the old method of cnlculation of depreciation based on the cost and on the· 
nOl'rnnl life of the assets was netter tllan the method, which .was adopted subse-
quently, of one-sixtieths of the capital at charge. They suggested u periodical' 
review of the normnl life of the assets, If the depreciation fund is to be built 
lin scientific principles like thnt, it is surely most illogical to put an arbitrary 
limit to it. Either you foHow some scientific method or you don't. The· 
Wcdgwood Committee, whil·hwas quoted, is itself extremely illogical. 

Tilen again the Wed,:{wood Committee recommended nn amortisation fund" 
and this recommenda.tion of theirs was ~  •.. . (A:n Honourahle 
Member: .. : "That is for Company Railways, not. for Stute Railwilys".) I think 
the Finance Committee tmd the Centarl Advisory Committee both agreed to the 
l'l·iJwiple of 'R I') crore Rppropriation for an amortisation .. ~ I)nd, had that been-
in being it would bv now have amounted to ~  bke SO crores. TheD" 

again, A.S' Sir Arthur Dickinson ~  out, there was no pro,:,ision in the depre-
cint,k.n fund for obsolescence. Fmally. the Wl'dgwood Committee proposed that" 



.Rt:VI!>1ON 01" CONVEN'rlON Fe CONTJUllU'rLObi FROM. 1US. TO UENJ.. IU!lVENl'E!:l 7J.1. 
lOl: .l.\Ii,uways ll.l.lou!1l only pay interest on capital and should not make a "con-
trlbutiou". 1 Just mention these things to show how very much Ol'W!OllB CUll 

~r and 1Iow very ~ It is' that these matters should be (Lone into very 
ciOIlI:'Jy. With regard to Dr. Sir Zia Uddin's amendment, 1 should perhaps jus" 
pOlut out whut. 1S gowg to be the effect. of that amendment on the 1942-43 and. 
l04l::1·44 IlUocutions. Under his proposals the general revenues wo\ild receive in 
the current year 27·88 crores,in place of 20·18 under our proposals and the rail-
waylO will receive 8·40 crores in place of the 16·0l crores which they would-
rece1Vt under our proposals. 

Dr. Sir Zia 'Uddin .Ahmad:' I do not agree with your figures. 
The B.cmolU'able Sir Edward BIIIlt.haU: I am telling the Honourable Mem·' 

beL' what precisely his amendment would mean. When you come to 'next year; 
1943·44, the general revenues would not only receive the whole of t.he surplus-
of 36·04 crores and the railways nothing at all but in addition the railway", 
would have to pay back 1·84 crores of the net accretion to the depreciation fund 
ill 1943·44. That, Sir, is the financial effect of this amendment. The pro.: 
posni, as I see it, ill not only contradictory to the policy of Government but it 
is Rlso contradictory to all those many speakers who have expressed the desire 
lo ~ railway finances built up on sound business lines and the, depreciation' 
funcl established on scientific principles. The figure ndopted !leems to be' 
rather arbitrary and to involve, in fact, an abandonment of a seientific basis: 
for the depreciation fund. So, Sir, I have no ~ in Rslting the House' 
to oppose that particular amendment. But, as I stated before, I will have the 
whole subject of the depreciation fund, and so 011. r ~  examined h;v whut· 
EVl');' Committee is decided on. 

[At this stage, Mr. President (The HOllOU1'ubll' Hir Ahdul' B:lhim) n'slIlll(·d 
the Chair.] 

Now, Sir, turning to the other amendments, 11 IlUll11x'r of Member;; RJloke' 
aad, if I may say so, at tithes I felt the debate, was rathel' tending to ~ s', 
gent'ral discussion of the Budget than a discussion of the particular Resolution, 
1-I'£ore the Rouse. Honourable Members discu8sed the depreciation fund, rateti 
and fares, passengers, v.;orking expenses; some Members wanted morl' to. 
general revenues, some more to rnilwuy rtlscrvt's. T canlJot ill the tillw lll'fm'(,' 
me discuss all these matters, but I would- just like to SIlY one thing, which r 
have f;uid before, as regards rates and fares. 'llhe rise in the rates and farell il! 
unquestionably less than the rise in price of any othel' commodity ill thi., 
l'otmt.ry. I challenge Bny Member to iDaicate any industry which shows a less-
increase. 

I Xr. Jamnaclas II. lIehta: Mall has he COlD(' chellpel'! 
The 1I01l0urable Sir Edward Benthall: I thillk my ~  to be II tl'llt.il' 

which nobody can deny and, as I also said bl:'fore, it .!l0mpl\,res very well with, 
the policy of the agriculturists who has advanced his pi'tces by some 2, 3 and 4", 
hundred per cent. So, on the subject of rates and fares I feel that the railwaYl1, 
bavG been extremely moderate. 

, Now, Sir, there was a great diversity ofopillion expressed Bnd most import'· 
ant views were put forward, but I lIubmit that the very diverSIty oJ the vfew!I 
is :.In argument in my favour. It is quite evident that this is a l'ery intricate· 
l'llbject indeed and if we Bre to discuss these many matters whirl! have been· 
faised by different speal{ers, it is goi,ng to be u very lengthy business indeed, 
us it Ilhould be. I entirely agret' that, these matters should be discussed at' 

length, but T am faced with the flirt that we Ilre tr,\'ing to 1'IIAf' n Huilw/ly 
Budget-and a General Budget--and we must endeavour to get that Budget 
through. The Budget has to be passed by ,the House and I aln .going to aRk, t,he· 
HQUFoll to pass it. If all these matters are referred to a Commlt,tee to cODSlder-
before we pass the Budget, not only the Railway, Budget but the Generfll Budgl't, 
"'hid. is affected by it, either the discussion of these subjects must be extremel,· 
hurried or they must be inconclusive Qr the Budgets will not be pnllPNI. Well'.. 

• 
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.sir, that is one factor which I have to take into aellollut, lind ullotlll;r is the 
desire of the House to give these lUuttel'S propel' attention. '!'he House has 
.ag!'eed as to the complexity of the subject Rnd more than one speaker-Mr. 
Lalchand Navalrai in r r~  stated that 011 no account must we be too 
hurried over this. I entirely agree with that vie.w and it is because of that very 
fact that I want these things properly investigated that I have suggested the 
l})rocedure which I did suggest In my opening spl'ech. But, Sir, I am faced 
. with thiS dilemma. 1 may desire to meet the House but if you look at Sir 
Ziu Uddin Ahmed 'sfirst amendment, you will notice thtit it involves this time 
factor. This examination, if it is to be thorough, will require, . as several 
'Speakers have suggested, the production of technical papers for ~. study of 
the Committee. Tpat will take time. The Department has almost ready a 
'paper regarding the depreciation fund but it has not got pupers ready on other 
;f;ubjec·ts and it will take time to prepare them. It is very difficult to reconcile 
thtl two views expressed, one that we should take time for the consideration of 

these matters and the other that we should pass the Budget. And that ill Illy 

dilellllna whatever I may wish to put to the House. 
H I might for a moment tum to the Hesolution itself: first of all, CIne or two 

:hpeakers questioned the preamble. Wl'Il, Sir, this in itself was, as I thought, 
based on the desire to meet the views of the House. Last year on the 20th 
February a cut motion was moved by Sir Frederick James suggesting the 
revillion of t.he Convention on the grounds that it bad not )Vorked. Other 
t:lpenkers got up. Mr. Jamnadas Mehta said, "I have watched its working with 
the greatest attention and I do feel toat time hRS arrived when its revision 
Bhould be undertaken". Mr. Hooseinbhoy Lalljee said, "I entirely agree with 

the remarks of my Honourable friend, Sir Frederick James and congratulate 
birr, ". Mr. Muhammad Nauman said, "As the Convention has become very 
.old. revision is necessary". It was in that spirit and in response to what we 
understood was the desire of the House that we endeavoured' to undertake 8 
[:erioU!; . tackling of t,he financial position of the railways this year at 
R time, and the House will pardon me for saying so, when we would 

much rather not have done so owing to our very serious pre-occ.upa-
, tjons for the war. But in view of the debate we felt we should try to do it, and 
I endeavoured to carry that E:pirlt ~ r forward in my Railway Budget ~  
·to the 'House where I spent a very considerable portion of the ~  explam-
ing, HII I thought, exactly the reasons why we proposed the alloiatlons betwe£'n 

?the general revenues and the railway reserve nnd exactly the grounds of our 
policy. I am sorry to find after what I bad sincerely regarded as an attempt 
to Int'et the wishes of the House that the House does not seem at the moment 
:pleu8ed with what we have put before them. 

Mr. oTamnadaa II. lIehta: This is not 11 revision. 
The Jlonourable Sir Edward BenthaU:. If I might turn for one moment to 

'paragraph 1, I think only two Members objected to our paying this sum to 
general revenues and, others wanted more to be put to gElDeral revenues. 

:Personally, I consider that it is a very reasonable proposition that we should pRy 
to general re"enues this year what the House budgeted last year. It 
is nothing more and nothing less. It so happened that railways 

.experienced a betterment nnd that betterment goes to the railway financE'S;. 
As regards ne,ragraph 2, here again. 1 hellrd only one voice raised ngnin;;t thi,:; 

plII'n",rraph Bnd ot.her Memhel's were silent. J t,honght there WAR no flbjection h 
"this pnrngraph. The Hom.'C does. in fact, realiRe thnt the Conventio., haf; l1flt 
been satiRfactory and that the railwAvR have not belm Bble to meet the hurden 
thnt hns heen plaoed upon them. . 

·"P.III. 

As r ~ r  paragraph S Mr. Deshmukb aRked wh:v we had pit,c>hed on the 
1nroportion of 75 and 25. Well. Sir, it W88 a result of balAncing nIl the facton 
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to ~  I referred ~ my General Budget. speech and the speech I r ~  this 
morDlng. We ~  mto account the general budgetury position of tht: uovern. 
weIlL. W.e put It to the House that a contribution to the ~ r  revenues be-

, made to hghten, the burden of the general tax·payer. As was pointed out this. 
proposed allocatIOn should not be regarded as ~ precedent. I said that because· 
we agreed to one proposal for next year in order to deal with the general. 
budgetary position, I did not regard that 8S u precedent. for the future. The.· 
HOU!lCl I(Ihould ~  in' the light of the general conditions prevailing each yenr, 
on the proportIon proposed for next year or any other proportion which may be-
most suitable for the future and I /ldded my personal view that eight crores. 
shollld be set aside as a minimum for strengthening railway reserves. That 
proJlosal accords with the suggestions from the European Group and I think-
it had the support of the. several other Members. , 4 

MI'. J amnadas Mehta suggested that we had prejudiced the decision of the 
HOUSe, by the manner in which this Resolution was. put forward. I do not 
think that. The whole pO!li.tion' was made perfectly clear in my Budget speech. 
The House had a chance to consider the matter snd to iliscuss it on the 

, Demands for Grants and during the general debate. ~  we have put forward 
n He8oIution for full discussion. I suggest, Bir, the accusation ill unjustifiable 
in "jew of the frank course we have taken in putting thi. matter before the 
Rouge. I can assure the House I have no desire at all for anything but a full' 

\ discu!1sion of this matter. 
, We cOrne f.o paragraph 4 of the Resolution. I was very much impressed by 
what was said by Sir Cowasjee .Tehangir. He fully expressed my own thoughts 
una e.xpressed them so Jucidly that I envy him, There is indE'ed It difficulty in-
rearhing a permanent decision in these timell. I do feel that if a Committefl of 
the House should examine the whole question. ~  would find that ad hoc 
deci/;ionR are necessary year by year. The proposals in. this Resolution are only 
for the current and the next vear. After that the House should oonsider the 
ll11oc.ation year by year. A c'ommittee of the House should certainly examine 
th(' nature' of permanent convention and further more-l will add again that the 
HOllSf) should have time for that examination. I do not really feel that there is 
much difference between the o-OVE'rnment side of the House and the. non·official 
Mpmbers. 

An Honourable Kember: T do not find that, 
Thfl Honourable Slr ~ r  Benthall: I find that the crux is the question 

of the Commit,tee. 
Three proposals have been made. One is' that there should be an 4(1. hoc 

committee to examine the whole problem. The second is that we need !Ul' 
expert commission. Sir. as regards this expert commissioll, I certainly 
Ilgree with Mr. Krisbnnmachnri nnd J do not feel that we need for this com· 
mission' any more experts than we have in the country. I believe We have 
r ~  n good deal of the necessary material in the Railway Department. 

The difficulty is to get it mArshalled at tbe prflsent time. If la,ter on the 
House feel or the Committee feels that more experts are required' and that :\ 
further expert commiRsion is necessary, we might see to it. Then there is my 
own proposal. I proposed that- these matt-firs should be discussed by the 
Stnnding' Finance Committee for Railways nnd. if appropriate, by .the Central 
Advisory Council for Railwnys_ T am myself in a quandary. Tn the Mllrse 
of the geneml debate ('ertnin Members of the lIouse wishE'd eto sidetrack that 
I!ommittee. a committee whieh is nortnal1v entnlsted with these matters. a 
committee which, incidentnll:v. was set up' by the very ReROlution which' we 
are discussing; and it, seems to me VAry proper that that body should t.nke IIp 
thill mntter. " 

An ~ r  Kember: That bod:v should consider and not II Committee-
of thi" House .. 

• 
• . . . 

• 
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The BoDoIIlrable Sir Bdward Benthall: ',rhat body is u. Committee .of the 

House, and it is proper that that body should consider these matters. 
I:)ir, 1 had proposed that we should calTY out ill the ~r U  investi-

gations on the lines suggested by Sil," Frederick James and that we should 
~ ·  with this work as BOon as we can: It will take some time to consider 

~ it. In this rm;pect :h-lr. Deshmukh's resolution is really very significant. He 
wi;hes ·to appoint. a Committee and ends by saying that the Committee should 
report 011 or before the 31st August, 1943. It will take at least that time pro-
perly to consider this matter. Now that is very ~  because' the 

Budget will have to be delayed until that time. 
An Honourable .ember: You can revive it .by certification. \ 
The Honourable Sir J:dw"rd Benthall: If we are to give that. amotmt of time 

· for all these questions we cannot get it through before the next SesrM:on. At 
,the ~~  time, the principle which Mr. Deshmukb embodies in that amend-
ment is, if I may say so, perfectly sound because it is necessary for us to 
· eonsider these matters and reach a decision before we enter on the considera-
tion of next year's budget and that usually happens towards the end of the 

.year. So that, whatever discussion does take place will have to take place, 
.and the. report will have to be made to the House, by early autumn. If the 
House accepts thesi'j two things, first that full consideration mllst be given to 
· these U~  and secondly my suggestion that the Resolution should be 
pussed in order to enable the Railway and General Budgets to go through, it 
{ollowe logically tha.t I mllst asl. the House to PBIIS thie Resolution and enable 

IUS to proceed with the Budget. 
Even in the proposal contained in my opening speech, I had JUlid.. a coneid-

,erable regard to the views of the House. The original conclusion of Govern-
ment was that it would not. be useful to try to al'rive at the basis of a new 

·convention in these unsettled times. We did not think it possible to do so, 
and quite fru.nkly we feel today t·hat if this . ~ is to Jead to a deter-
mination of what should be a. fair allocation in normal peace times, whenever 
that may be, if that is to be the objective, it would be impossible to reacA 
it in war time. The Honourable Member Pandit Laksbmi Kanta Maitra 

<suggested that I might appoint my own Commit.tee. What I had proposed to 
the Honse was that we should adopt the Committee of this House, the Stand-
ing Finance Comlnittee for Railways, to examine this question and I had pro-
posed that the 8ta.nding Finance Committee for Railways should be seized of 
these matters as 'soon 9.S possible. I W8S proposing 1;0 consult the Leaders of 
I)nrties in the House 6S to when they would wish· the first meetings to t·ake 
place. It WILB pointed out in. one speech that the House can appoint such 
Members as it likes tp the Standing 1l'inance Committee for this important 
purpose, since the election comes off in the near ~ r . I find, however, that 
that. suggestion does not commend itself to the House. 

Again, I come back to my dilemma. We must endeavour as' practical 
~ to Clarry through the Budget proposals and get on with the work. At 

the same time, I do not wish to press my proposals on the House ·if I can 
rench a gene!'al agreement on the qnestion of procedure. It is only on the 
questiOll of which Committee should be seized of this matter thnt we differ 
and not on the question of havinlZ nD examination. If the .House will accept 

· the Resolution and so enable the business of the Budget.to go forward. I will 
mal(e another effort to meet the wishes of the Movers·of the amendments. The 
ilifferenee . ~  us as I said is not ane of what we should do, but which 
Cor.nmittee IIhould be seized of this question, whether it should he a special 

. committee .of the House or whether it s.hould be the Railway. . ~ Fin-
ance Commit,t:ee. It is not &. question of 'Procedure, but it is If. question of 
which vomDl\ttee ~  CQrry "out this 'Procedure. If the ROllse wishes to 

. supplant the Standing Finance Committ.ee far Railways, which is a Committee 
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of this very -House, I am prepared to make suggestions to enable .~  to be 
.dol,le. Clearly the matter cannot be discussed by two Committees at the same 
time, for tha.t would be entirely redundant. Provided therefore that. the Re-

.solution carries the support of the movers of the umendments, I wIll agree 
that a Committee of the House, on the lines proposed by the, Honourable 
the movers, .should be set up to discuss questions arising out of para. 4 in 
particular and will give very early consideration, in consultation wit.h Part.y 
Leaders, to the question of how that Committee should be set up, whitt the 
terms of reference should be and so on. This procedure will enable the 

'Government to proceed in rlilspect of the current Budget and next year'i Budget 
and will allow all appropriate ,matters which have been raised on the floor of 
the House by different speakers to be properly disc\lssed by this special ~­
mittee ctl the House. That, Sir, is 1 think a very reasonable offer whlCh 
resolves my dilemma and which goes as far as possible to meet the wishes of 
the House. 

Pandit LakBhmi Kanta Kaitra: Mal{e-believ·e. 
The ~  Sir Edward Bentb.all: No, it is not a make-believe. It is 

:an honest endeavour to meet the Honourable Movers of the amendments. I 
urn giving them a, Committee, I am giving them the widest . scope nnd I 
undertake to place technical papers before that Committee. I do not see that 
if we are to proceed with the business of the Budget, w. clln very well make 
a more forthcoming offer. I make that proposal in a desire to meet the Hon-
·ourable the movers, hut if that, offer is not accepted, I cannot see that I have 
any ulternative to pressing the Resolution as it stands. If I am forced to that 
course, I will, in accordance with the previous undertaking, refer further 
matters arising out of the Resolution to the Standing Finance Committee for 
Railways. 

Sir Cow.aslee .Tehangir: Will this Committee consider this Uesolution and 
the whole question and report to the House before the Government considers 
t,he 1944-45 budget? Is that what you are assuring us? 

Dr. Sir Zta Uddin Ahmad: Befo!"e the completion of the :Fipanee Bill? 
The Honourable Sir Edward Benthall: My idea was that tlie Committee 

should report round about the date suggested by Mr. Govind V. Deshmukh, 
at, any rate not later than October because as I ssid by October we have to 
begin preparations for next year's Budget. In view of th'is llndertaldngs, I,. 
would ask Honouraole Members not to press their amendments. We will 
proceed on those lines and the Committee will report the results of its deli-
berations to the House at the next Session. 

Dr. Sir Zia Uddiri Ahmad: May I remind the Honourable Member that the 
Convention of 1924 was first laid before the Standing Finance Committee for 
:Railways and it was also discussed by the Railway Advisory Committee and 
after discussion by thesfl two Committees it was laid before t,he House and 
then refe!"l'ed to a Committee of the House? 

The Honour.able Sir Edward Benthall: That, Sir, in brief was the very pro-
posal which I wish to make to the House. I wish all these matters to be 
discussed by the Standing Finance Committee for Railways. I wish then to 
put np some proposals, if I am able to do so, for t·he consideration of thfl 
House and naturally if the HOllie thought that the ma.Uer had reached the 
stage when it !'lhould be referred to 0 spednl Committee of the Honse, it could 
be done. That is precisely what I am suggesting. 

Dr. Sir ~ Uddin Ahmad: The figures ought to be examined by a Com-
mit.tee of the Itouse. If they have been previously considered either by the 
Department. or by a Committee which we set up in the Railway Department, 
it is immaterial. Before finally accepting any proposal, we should like to 
have figures examined by a Committee of the House. I am not shy about 
my ~r  being examined. I say that he should not be shy that his figures 
'Should btl examined by a Committee of this House. 
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The lIonoar&ble Sir Bdward Benthall: That is ~ essence of, my offer. 1 
am saying that further matters arising out of the whole Resolution .are for dis-
cussion with a view to arriving at what the future policy should be, and I am 
mereiy 'lsking the House to agree to the allocation for this year. 

Pandlt Lakshmi It&nta .&ttra: I think it should be allowed to stand over 
a day or two. We have been given the offer just no,,,. We have to consider 
it in all its bearings. . 

The HOnourable Sir :ldward BenthalC· I think I have made a very fair offer' 
to the House, and I would ask the House to meet it in the same spirit in 
which it is made. 

Dr. S!'Zla Uddin .Ahmad: In view of the ·assurance giyen by t,he Honour .. 
able Member, I beg leave of the House to withdraw the ~. 

The amendment was, by leave of the Assembly, withdrawn. 
Xl. Prellident (The Honourable Sir Abdur Rahim): The other amendment 

was moved by Mr. ~ 
Kl'. Govbld V. DeBhmukb.: Sir, I wish to withdraw the amendment. 
The amendment was, by leave of the Assembly, withdrawn. 
Dr. Sir Zla Uddin .Ahmad: Sir, I do not want to press m.v second Rme,nd-

ment. 
The amendment was, by leave of the ABBembly, withdrawn. 
Kl'. Prealdtllt (The Honourable Sir Abdur Rahim): The question is: 
"That wh&reaB it has been found that the Convention, which wal adopted under the' 

A8sembly Resolution, dated :nth September, 1924, and which was intended to relieve the 
General Budget from violent fluctuations cauled by the incorporation therein of the rail-
wlI.y 'estimates and to enable railways to carryon a continuous railway policy baled 011' 
the necessity of making a definite ·retum to general revenue. on thp. money expended by 
the State, haR not achieved these objects, thil Aisembly recommends to the Governor 
Generll.l in Council that:- • 

Ii) for the year 1942-43, a .um of RI. 2,35,32 thousand shall be plI.id to general 
re,venues over and ahove the current and arrear contribution due under the' 
Convention, 

(ii) from the lRt April, 1943, 10 much of the Convention as r ~  for the contri-
bution and allocation of surpluses to general revenues shall cease to be in 
force, . . 

(iii) for th"year 1943-44, the lurplua on ~ ~r  bnes Ihall be utiliaed to repay 
any outltanding loan frQ1Jl the depreciation. fund and thereafter be divided' 

, 25 per cent. to the r ~  relerye and 75 per cent. lib general revenUel, the-
lop if any, on Itrateglc hnes bemg recovered from general revenuea, and 

(iv) for ~  years and until a new ~ ~ is adopted by the Auembly, 
the allocation of the .urplul on commercial hnel between the railway reserve-
and general revenuel shall be decided each year on consideration of the need. 
of the railwaya and general revenuel, the lOll, if any, on strategic line. being' 
recovered from general reTenueI." . 

ThE' motion was adopted. 

THE INDIAN PENAL CODE (AMENDMENT) BILL. 
The BonoUJrab1e Sir JertJDJ :&atmlLn (Finance Member): Sir, I move: 
"That the Bill further to amend the Indian Penal Code, and to amE'nd the Currency' 

Ordinance 1940 be taken into cODllideration." . 
Sir, the object of this measure is deooribed in the Statement of ObjectS' 

and Reasons. The position is that whereas the law, as it stands, provides 
. nmply for cases of deliberate counterfeiting .of ~rr ~ and bank notes it has 
heen diRcovered that theT(' iR II. lacuna whIch IS partICularly dangerous i.n a 
coun1jrv Ruch as Tndia. The lacuna is this: If people with no intention to 
coullte'rfeit novertheless produce reproductions of currency or bank notes for 
such purposes o.s r ~  n?thing can. be done to ~  that practice 
nlthollS(h it mllY be found In expE'rlence that mnoeent and Ignorant persons are 
actually vic.timized by the use of t,hese reproductions. Honourable Members 
may have observed that it is quite A common practice, for instance, in certai.n 
places fo1' ~ to Rdvertise. performances or ~  their r ~ .r 
theatre by produclDg reproductIons of CUlTeney notes ~  the name pOBBlbly 

, , 
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of the cinema on it or of some particular film star. (Interruption.) .Now, 
whereas ,10 Member of this House could be taken in by a note of that kind,-
1 am afraid, I cannot guarantee the immunity of Honourable Members against 
film stars, but I think the Group to which the Honourable Member belongs. 
at any rate, is r~  unlikely to be ~  in by a. currency note which 
merely contains the head of a film star-the unfortunate experience of Jess. 
educated and less competent people has to be taken into account and there baa 
actually been a case in which a taxi-driver had one of these notes passed to 
him and he not only accepted it but he, gave about eight rupees change. And 
1 regret to say that it· alilO happened once that nn officer in fI Currency Depot 
accepted .one of these, which was rather dirty, in the middle of .8. bU,ndle of 
other genuine currency notes. The matter has obviously reached the propor-
tions of a danger to the general public and it has been strongly represented 
to the Government that steps .should be taken to protect people against this 
danger. This measure, therdore, is brought forward in order to give a power-
to prevent this particular form of nuisance and also to prevent the coming 
into existence of the means whereby deception can be practised on the ignorant 
and illiterate. . 

[ may say that we have consulted all Provincial (}()vernmentR Imd there 
is general feeling in support of this legislation. I trust, therefore, Sir, that 
the House will be equally zealous and anxious to pl'otect innocent people from 
this type of danger. Bir, I move. 

Mr. President (The :ij:onourable Sir AbdUl' Huhim): Motion moved: , 
• "fhat t.he Bill furt.her to amend t.he Indian Penal Code, and to amend the Currency 

Ordinance. 1940, be taken into .conaideratioD. II 
IIr. Lalcband lfa.alrai (Sind: Non-Muhammadan Rural): Have 'tht'rebeell 

any ot.her instances of this nature where this forging hns been going 0)), and 
if so, how many? . . 

The lloDourabl.e Sir leremy :amman: I have mentioned to the House that' 
it has come w.ithin our knowledge that two very shrewd people, a currency 
office clerk and a taxi-cab driver have been imposed upon, .and we do believe 
that there have been quite a number of other deceptions. too. The case of 
the tuxi-cab driver came into court. They caught t,he man ~  passed the 
~ ~.· , 
Sir ... B.lam .. (Madras: European): This will IIlso cover the kind of note 

tpat has been issued in past years at the Industrial Joixhibition here lOne ot 
my servants brought one thousand rupees worth of "happiness notes" and 
expected to cash them at the nearest ballic. I take it that that would be aJ80 
prohibited. 

The Honourable Sir .Jeremy :B.ai8maD: I think it' would. 
Mr. Prellldent(The Honourable Bir Abdur Rahim): The question is: 
"That. t.he Bill further to amend the Indian Penal Code, Bnd to amend the Currency 

Oldinance, 1940. be. t.aken intO considerat.ion. II 
The motion was adopted. , 
Clauses 2 and 3 were added to the Bill. l .. 

ClAuse 1 was added to t.he Bill. .'j 

The Title and tM Preamble were added to the Bill. 
The Honourable Sir .Jeremy ltaIaman: I. move that the Bill be passed. 
Mr. Pruldent (The Honourable Sir Abdur Rahim): The question is: 
• 'That the Bill be passed." 
The motion was adopted. 

TUg COFFEE R I ~  EXPANSION (AMENDMENT) BILL. 
m:r: T. S. ~  (Governmt'nt of India: Nominated Official): Sir, I ~ 

... ~ ~ the Bill to amend the CoRee Market Expansion Act, 1942, be !.alren into· consi. 
deration. ' , 
, Sir, in the year 1942 the . main principles of statutory control of the Inw.m 

Coffee industry were accepted in this House.. This Bill, though it contain. os 
many IlS lEi clauses, ~  to make only one important amendment, namely, 
the a.mendment; made ID clause 8 of the Bill. To have an eIlectile. control 

• . .. . 
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over the industry, 8S the Act contemplates, it has been found by experience 
that it may be necessary at some times to take the crop of all the registered 
8stl&tes into control. ,The Act as it stands has not provided .for this. It is, 
therefore, proposed 'that with the previous sanction of the Central Government, 
the Board wllich is vested with responsibility for controlling the industry may, 
if it so wishes, in any particular year, allot no quota at all for internal sales. 
In simple words it only means that ,the entire crop of a particular ~ r may 
~ taken under control so that· the sales may be r ~  according to supply 

and demand. We have also taken this opportunity to niake ~ or two minor 
amendments which have been. found necessary with experience Of the "Working 
of the Act. One lIuch amendment will be found in clause 12 of the Bill. 
When we are asking that the Board may not allot internal sales q40ta at aU, 
that may not allow the coffee grower a single }1bund of coffee to be sold when 
he is in need of money. So it may be necessary for the Board to ·pay him 
the entire cost of the crop which he has delivered to the Board. In order to 
enable the Board to do this, we have ~ r  this minor amendment. Sir,' 

. all the other amendments are more or less consequential, excepting the one 
in clause 5,' where We have taken the further power to control the retail price 
of·' the coffee. Sir, I move that the Bill be taken into consideration .. 

Mr. Preaident (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill to amend the Coffee Market Expansion Act, 11142, be taken into consi. 

deration. " • 
The motioll was adopted. 
Mr. Prea1dent (The Honourable Sir Abdur Rahim): I find that there are 

18 clauses to the Bill, If it is convenient to the ;House all the clauses may 
be taken together. 

(The House concurred.) 
Clauses 2 to 18 were added to the Bill. -
Clause 1 was added to the Bill. 
The Title and the Preamble 'were added to the Bill . 

. -- Mr. T. S. PUla)': Sir, I move that the Bill be plJ.sli\ed. 
Mr. Prelldmt (The Honourable Sir Abdur Rahim): The question is: 
"That. the Bill be p .... d." 
The motion was adopted. 

THE INDiAN ARMY AND AIR FORCE (MILITARY PRISONS AND 
DETENTION BARRACKS) BILL. 

Xl. o. II. Triv.dI (Secretary, War Department): Sir, I move: 
''That the Bill further to amend the Indian A1'IIIY Act, 1911, and the Indian Air Forc," 

Act, la, be taken into coDlideration." . 
This is' a ~  measure. Honourable Members will find its purpose 

desoribed in the Statement of Objects and Reasons, but it is perhaps desirable. 
that I should briefty explain the object of the amending Bill and its clauses. 
The Indian Army Act and the Indian Air Force Aot, as they stand at present, 
do not oontain any provision for military and air force prisons. These- two 
Acts also require that all sentences of imprisonment exoeeding three monthlii 
awarded by oourts martial must be oarried out in civil prisons. I may inform the 
House in this connection that persons oommitted to suoh prisons art! invariably 
discharged from the Indian Army Or Indian Air Force, as the oase may be. 
Both the Indian Army Act and the Indian Air Force Act perinit sentences 
of imprisonment not exceeding t.hree months to be -carrieq out in militar:,! or 
air force custouy, but in the absence of military or· air force prisons such 
custody takes the form of tIOnfinement in unit cells. . . 

Thi's sy,tem is unsatisfactory. in two respects. :Firstly, 'although m.an! 
persons sentenced by oourts martIal for more than three months are not crmu-
nals in the accepted sense Of the term, they must undergo imprisonment iD. 
civil jails Where it is not possible to oontinue their military training and where 
they may and do come into contact with ordinary criminals, with the resul,t 
that they l cannot be retained in 'the service. The Indian A.rmy and the Indian. 
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,Air Force thus needlessly lose manpower at a time when they can ill dord to 
~  80. ~  •. expenence has ~  that the ~ r of llells. particularly 
In . ~  raIsed ~ . and those WhICh have greatly expanded and also in small 
umts. IS not SufficIent to accommodate persons sentenced to imprisonment for 
periods not exceeding three months. ' . 

The Bill is designed to remedy this unsatisfactory position Clauses 4 
.and 6 empower the Central Government to establish militarv and air force 
prisons and to make rules for their government and discipline. ~  the amend-
ments of section 107 of the Indian Army Act and section 113 of the Indian 
Air Force Act proposed in clauses' 2 and I) of the BilJ. permit courts martial • 
.confirming officers or prescribed ofticers as the case mny be, to direct that 
Bootences exceeding three months shall be carried out in confinement in a 
military Or air force prison. 'fhe intention is to send to military prisons only 
those prisoners whom it is desired, having regard to all relev&nt circumstances. 
including the nature of the offences for which they were convicted. to retain 
in the service. A certain numbr of prisoners sentenced to imprisonment for 
,periods of three months or less will also be sent to such prisons, I may add 
for the information of the House that it is proposed to establish two military 
prisons, each capable of accommodating 800 prisoners. Facilities for continu-
ing military training will be provided in these prisons. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the BIll further to amend the Indian Anny 'Act, 1911, and the Indian Air Force 

Al t 1932, be taken into consideration." 
Mi. Lalchalld Jlavalr&1 (Sind: Non-Muhammadan Rural): Part (a) of the 

Statement of Objects and Reasons says: 
"providing additional facilities for the illCar('eration in military custody of persolls 

8ubject to the Indian Army Act and the ,Indian Air Force Act, who are ordered w 
, undergo sentences of imprisonment awarded by courts martial, but for whonl sufficient 
act:ommodation in cells does not exist." 

This is not very c.ear. i would like to know whether those persons who 
are nowadays tried by martial courts-there are ,civil population also who are 
being tried by the martial courts . . . 

An Honourable .ember: . . . courts martial. 
Kr. -L&lCb.a.Dd Bavalral: It is martial courts, liS they cull it. I wont to 

know whether those prisoner also will be .~ . I will give an example. 
Civil population who are being accused under the Defence of India Act are ulsn 

. being tried by martial courts. and I want to know whether they will also come 
under this Bill or not. For, instance, in Sind, there is a martIal court. and it 
is not onlv the militury people, but even the civil people are being tried. 1 
would like' to know whether this Act will apply to them or not. The regula-
tions that have been made b,v the Administrator in Sind for martial Law 
jurisdiction are guided by the Army Act itself. I would Jike to know whether 
it is intended only for the military people, , 

Xl. o. K. Trlvedi: Sir, this Bill is only intended for military prisoners. 
My Honourable friend is oonfusing courts martial with martial law courts: 
There is no intention whatever of sending persons sentenced by the martial 
law courts to these prisons. ' 

Pedlt Laklhml It&Dta Kaitra (Presidency Divillion: Non-Muhammadan 
Rut-al): I am afraid I have not been abl,e to understand the real purpose of 
this Bill. I have read the Statement of Objeets nnd Reasons. A perusal of 
it gives one the impreBBion that the punishment that is going to be meted out 
to delinquents in the army and air force is not intended to be what is required 
bv canons of criminal jurisprudence. 'l'he object of penal legi!latiol1 ill tc. 
u;ake it deterrent, retributive a.nd reformative. It now appelrs that only 
one aspect of this question has engrossed the attention of, the sponsor ~  thi. 
Bill. Is it· the intention of the Government that those who may be gudt,Y of 
offences involving violence to life or property or invoJving moral turp!tude 
would not be sent to, ordinary civil prisons of the land governed ~  tbo ordlDllry 
rules of prisons. but would be placed in a special category of r ~  to be, Bolt 
up? We do not know how the,\" Ilre to ~ t.reated nnd what the: .. Will be called 
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upon to do. If that' is So, it is quite pertinent to ask what is the real motive' 
of the Government. Do they want that these delinquents should be in some-
sort of reformatory schools, the so-called prisons, so thl\t they may revert back 
to military servioe? It seems to me t.hat t.he question of shortage of room m 
prisons is 110t really the question, is not really the consideration that haa. 
weighed with the Government in bringing forward this Bill. We have not 
been told if there has been an abnormal increase in the pl'ison populution of the .. 
(,ountr.y in recent times, neither have we been told that the military depart-
ment have been suffering froq} an undue percentage of people who instead of 
~ ~  themselve.s in their normal. occupations are finding ~ r proper places 
In prisons. It has not been explamed to the House what al'e the abnormal 
eircumstances which have taken place, which nellessitate 'this Bill. If the 
object is that they will be segregated in prisons where they will.not be called· 
upon to undergo, hard labour even if they are lIoudemned to penal servitude 
but are to be, treated in such a manner that they may be reclaimed and 
eventually re-absorbed in the military service after 8 certain term, then I will 
have 'to object to this. II men in the military service behave themselves in a 
manner which makes them amenable to'the ordinary law of the land, I for 
myself will stubbornly oppose a measure which seeks to deal with them 
leniently. I do not believe in re-absorbing those who may be sentenced ter. 
longer terms.o£ imprisonment than three months, and who may be guilt:» of 
offences involving ,grave moral turpitude; they should not be re-absorbed in, 
the army .if that is barred by the ordinar,.Y law of the land. 1 do not think 
thllt the prestige or even the morale oi the military department will be' 
enhanced by that. If, on the other hand, the plea is real nnd genuine that 
the army of late has been yielding such a heav.}' percentage in prison going. 
population that the Government should have an institution for them, then, 
of course, it is for the department to consider whether, with the question ~  
segregation or housing of this distinct class of prisoners,· tbey . will introduce 
some measures which will make them correct, their ways and behave in a. 
manner which will not be deterimental to the interests and safety of the-
people at large I I have not heard one ~ sentence so far from the Honour-
able the Mover of the Hill as to the real object of the Government in hringing 
forward this Bill. If it is only ,a question of finding sheJter for these people, 
then, of course, 1 have no objection, but if it is designed to Bcreen them from. 
the consequences of their· illegal actions for ~ they may be condemned. 
to prison, I will certainly object. They cannot be made to escape the -conse-
quences of their own actions. They should be placed under the same condi-
tion!l as ordinary culprits and delinquents. tn other words, they should suffer' 
the consequences of their actions, and the rigours of ordinary prison life. If' 
that is not done, then, I think tbis Bill will produce an entirely different 
effect. It will encourage lawlessness in the military people. They will feel 
encouraged ~  after all the ordinary hardship of j .. ils, the penalties and hard. 
conditions of life in Indian jails are not to be experienced by them; that they 
will have institutions me8nt solely for them, manned and officered by their own. 
men, with nothing of the hardships of ordinary Civil prisons. I do not think 
that this would augur well for the military. 1n any case, the public at lar,ge 
should view such a scheme with a good deal of concern and anxiety. 

Sir, if this Bill is passed into law, as 1 am sure it will be in the next feW' 
minutes, it will involve additional financial burden on the exchequer. If 
military pris(6ns I,lre to be set up in different parts of India at the present. 
moment with special officers and personnel for every prison, then, Sir, we 
ll'\a.v be called upon. to foot a bill which will be very he.avy. and what is the 
justification. for askmg the exchequer or rather the Indian taxpayer to l;neet 
that additional bill? If, on the other hand, Government remove a portion of 
the ordinary civil prisoners to certain segregated areas and set free a number-
of civil prisons hitherto occupied by them, then, of course, the economic 
burden might be lightened. We have not been told clcarl;v about th" IIchem& 
of the Sovemment. the number of prisons they want· t.o set up immediately . - . 
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and the amount that will be involved in it. I expected that in the speeoh 
lOme such indication would be given but in the absence of these data how 
do you expect us to pass this Bill just nQw? 

Sir. this is not a very small Bill. It bas got several clauses and I expected. 
Sir, that the Honourable Member would give the House greater details in his 
speech on the points on which .we naturally desire information. I want to know 
from the Honourable Member in 'charge of this Bill if the cost of establishing 
these prisons and t.he cost of running their administration would be met by the 
Defence Department or by 'the general department of the> Government of. 
India. There are, for instance, Centrally Administ.ered Areas and for them, 
of course, the Central Goverllment is the direct bodv which will have to meet 
t,he expenses but I want to know whether. in the military prisons that might be 
set up in the different provinces, the Central Government is going to meet all 
the expenses or whether the Provincial Governments would be called upon to 
Uleet them or whether the expenditure is going to be met jointly by the 
Provincial and the Central Governments. If the decision of the Government 
is that all such 'expenses would be met -jointly by the Centre and by the 
Provinces, the question would naturally arise, what percentage will he horne 
by the Centre and what percentage . would be borne by -the respective Provinces 
where theseprisona will he !;ct up "I 

Then, Bir, the question would arise: when you are going to set up a 
distinct· cla88 of prisons for these military people, what about the officers of 
these prisons and the jildges? Would the ordinary judges try the caS88 01' 
the military courts? I know that courts martial, are set up by the Defence 
Department. Are these people to, be tried by the ordinar." magistracy? 
The ordinary judiC'if\r.,· or. magistracy may be empowered to have summary 
jurisdiction. This has beell dont, in some placeR now. You have not got 
military courts (lverywherc. In such cases. special r ~  are appointed 
and flmpowered to try militar.v peopll! and convict them if necessary. F'or the 
purposc of holding ~  influiries .. the milit!lry aut.horities . ~ ?Ccasionally 
requisitioned the servwcs of the ordmary .r ~ r  lind l.hE' ~ r  .. ~  

when you are going to have a d,stiWlt C18S11 of prlsonll. With a dlstmcl; 
IS p.lI. set of administration, you oU'l'ht to give 119 lIome Idea about the 

"rison officers :mdt,heir uppointinJ;t -"authority. Tn this ponnec·tion, a lot of 
other oonsiderations woulll also arise. 

JIr. President (The Honourahle Sir Ahrlllr HRhim": 'rhe Honourable Member 
can contiDllf' hil-l speech on the -next day. 

The ASllembly then adjourned till ~  of the Clook (m Wedneaday, the 
lird March. 1948. 
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